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SRAVANA 19, 1929 (Saka) A~~ILmtof~~ 
of Foul1eenth Lole SaMs 

AlPHABETICAL 'USTOF MEMBERS OF 
FOURTEENTH LOt< SABHA 

Aaron Rashid, Shri J.M. (Parjyakulam) 

Abdullah, Shri Omar .cSrinegar} 

AbduUakutty, Shri (Cannano,.) 

Acharia, Shri Basu Deb (Bankura) 

Acharya, Shrl Prasanna (Sambalpur) 

Adltya Nath, Yogi (~ur) 

Adsul, Shrl Anandrao, VIthoba, (Buldhana) 

Agarwal, Dr. Dhirendra (Chatra) 

Ahamad, Shrl Atlq (~hulpur) 

Mamed, Shrl E. (Ponnani) . ' . 
Ahir, Shri Hens,raj G. (Chandrapur) 

Ahmad, Dr. Sl)akeal (Madhubanl) , , 

Alyar, Shrl Mani Shankar (Maylladulural) 

Ajaya Kumar.. Shrl S. (Ottapalam) 

Ajgalle, Shri Guharam (Sarangarh) 

Ajnala, Dr. Rattan Singh (Taran Taran) 

Amba,..ah, Shrl M.H. (Mandya) 

Ananth Kumar, Shri (Bangalore South) 

Angad!, Shrl Suresh (BeIg8um) 

Ansari, Shrl Atzal (Ghazlpur) 

Ansari, Shri Furkan (Godda) 

Antulay, Shri A.R. (KuIIIba) 

~i,Shrt M. (TenlcMl) 

Argal, Shit AIhok (Morena) 

Athawale, Shit Ramdas (Pandharpur) 

AtNthan, Shit Ohanulkodl R. (Tlrun"'l) 

Alwal, Shri Ohamjit' Singh (Phillaur) 

AucIlHIawIu, Shit O.K. (Chltloor) 

Azml, Shit 11y.. (Shahabad) 

Baalu, Shrl T .R .. (Madras ~South) 

'Saba', Shri K.C. Singh (Nainhal) 

Beber, Shit Raj (Agra) 

'Bachda', Shri Bachi Singh Rawat (AImora) 

Badal, Shrl Sukhblr Singh (Fartdkol) 

Baghel, Prof. S.P. Singh (Ja .... r) 

Bahuguna, Shit VljlY (Tehri Garhwal) 

Baia, Shri RamHh (Rampur) 

Baltha, Shri Kailash (Bagaha) 

Banerjee, K~ri Mama.. (Calcutta South) 

Bangarappa, Shrl S. (Shfmoga) 

Ban .. I, Shri 'piwan Kumar (Chlndlgarh) 

I" 

Barad, Shrl Jalhubhll Dhanabhal (Junagarh) 

Barku, Shri ShIngad8 Oamodar (Oahanu) 

Bannan, Prof. Baaudeb (Mathurapur) 

Barman, Shri Hhn (Coach Behar) 

Bannan, Shrt Ranen (Balurghat) 

Barq, Dr. Shatlqur'Rahman (Monadead) 

Buu, Shri AnI! (Arambegh) 

Bauri, ShrtmatI SuImIta (VI8hnupur) 
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Saxla, Shrl Joachim (Allpurduar) 

Bellarmln, Shrl A.V. (NagareQll) 

Bhadena, Shrt Avtar Singh, (Farldabad) 

Bhagora, Shrl Mahavlr (Salumber) 

Bhakta, Shrl Manoranjan (Andaman and Nlcobar 

lalanda) 

Bhargava, Shrl Girdhart La! (Jalpur) 

Bhurta, SM Kantl LBI (Jhabua) 

BINn, Shrl Gaurlahanker Chaturbhuj (Balaghat) 

Bl8hnol, 8M Juwant Singh (Jodhpur) 

Blehnol, Shrl Kuldeep (Bhlwanl) 

Borkataky, SM Narayan Chandra (Mangaldol) 

Boae, Shrl Subrata (Bara .. t) 

Botcha, Shrlmatl Jhanal Lakahml (Bobblll) 

Budholia, Shri Rajnarayan (Hamlrpur, U.P.) 

Bwlawmuthiary, Shrl Sansuma Khunggur (Kokrajhar) 

Chakraborty, Dr. Sujan (Jadevpur) 

Chakraborty, Shrl Ajoy (Baalrhat) 

Chakraborty, Shrl Swadeah (Howrah) 

Challha, Shrl Kirip (Guwahatl) 

Chander Kumar, Prof. (Kangra) 

Chandrappan, SM C.K. (Trlchur) 

Charename', Shrt Manl (Outer Manlpur) 

Chatterjee, Shrl Santaarl (Serampore) 

Chatterjee, Shri ~th (Bolpur) 

Chaudhary, Dr. Tushar A. (Mandvl) 

Chauhan, ShrI Nand Kumar SIngh (Khandwa) 

Chaure, Shri Bapu Hari (Dhule) 

Chavan, Shri Hariahchandra (Melegaon) 

Chavda, Shn Harialnh (Banaakantha) 

Chldambaram, Shri P. (Slvaganga) 

Chlnta Mohan, Or. (Tlrupatl) 

ChitthBn, Shrl N.S.V. (Olndlgul) 

Choubey, Shrl Lal Munl (Buxar) 

Chaudhary, Shrl Nlkhll Kumar (Katlhar) 

Choudhary, Shrtmatl Anuradha (Kairana) 

Choudhury, 8M Abu Haaem Khan (Maida) 

Chowdhury, Shrl Banaagopal (AaanlOl) 

Chowdhary, SM Pankej (MaharaJganj, U.P.) 

Chowdhury, SM Adhlr (Berhampore, Weat Bengal) 

Chowdhury, Shrlmatl Renuke (Khammam) 

OangawH, Shrl Bhanwar Singh (Nagaur) 

Darbar, Shrl Chhattar Singh (Ohar) 

Ou, Shri AJakelh (Nabadwlp) 

Oaa, Shrl !<hagen (Tripura West) 

Oaagupta, Shrl Gurudaa (Panakura) 

Daamul1ll, StlrI Prlya Ranjan (Ralganj) 

Delker, Shri Mohan S. (Oadrs and Nagar Havell) 

080, Shrl V. Klahore Chandra S. (Parvatlpuram) 

Dea, Shrl. Blkram KMhari (Kalahandl) 

Deara, 8M Mllind (Mumbat-South) 

Deahmukh, 8hri 8ubhah Sureahchandra (ShoIapur) 



Alphllbetical LIBt of """""1'8 SRAVANA 18, 1928 (Saka) of FouttNnth Lok Sabha 

Dev, Shrl Sont08h Mohan (8IIchar) 

Devegowda, Shri H.D. (Hauan) 

Dhanaraju, Dr. K. (TlndIvanam) 

Dharavath, Shrt Ravlnder NaIk (Warangal) 

Dharmendra, 8M (Btkaner) 

Dhillon, Shrt Sharanjlt Sngh (Ludhlana) 

Dhlndaa, Shrt SukhdavSlngh (Sangrur) 

Dhotra, Shrt SanfaY (AkoIa) 

Dhumal, Prof. Pram Kumar (Hamlrpur) 

DIkIhlt, Shri Sandeep (Eat DeIhl) 

Oller, Shrl Klshan La/ (Hathraa) 

Dome, Dr. Ram Chandra (Blrbhum) 

Dube, Shrl Rameeh (Mlrzapur) 

Dubey, 8hr1 Chandra Shekhar (Dhanbad) 

Dutt, Shrlmati Prlya (Mumbal North-West) 

Elangovan, Shrl E.V.K.S. (GoblchetHpalayam) 

EngtI, SM Blren Singh (Autonomoua DIatt. Allam) 

Fanthome, Shrl Francia (Nominated) 

Fatml, SM M.A.A. (Darbhangs) 

Fernandea, SM George (Muuffarpur) 

Gadakh, Shrl Tukaram Gangadhar (Ahmednagar) 

Gaddigoudar, Shri P .C. (Bags/kot) 

Gadhavl, Shri P.S. (Kutch) 

Galkwad, Shri Eknath Mahadeo (Mumbal North 
Central) 

Gameng, Shrl Glridhar (Koraput) 

Gandhi, SM Rahul (Amethi) 

Gandhi, 8Mmati Maneka (PlUbhlt) 

GandhI, Shrtmati Sonia (Aaebarell) 

Ganeean, Shrt l. (Tiruchirappalll) 

a-ngwar, Shrl Santoah (BantIIIy) 

Gao, Shrl Tapir (ArunachIIJ East) 

Gavtt, '8hrl MInIkreo Hoc:Iya (Nandurbar) 

Gawatl, ShrImd Bhav8na Pundallkrao (Waahlm) 

GMte, Shrl Anlnt GMgnm (Ralnaglrt) 

0ehI0t, Shrt Thewar Chand (ShaJapur) 

George, Shrl K. Francia (1dukId) 

Ghuran Ram, stu1 (PaIMIu) 

GIU, Shit Alma SIngh (81,..) 

GogoI, Shrl DIp (KatIabor) 

Gohatn, Shrl AaIIn (Nagaon) 

Govlnda, Shrl (Mumbal NoIIh) 

Gowda, 8hft D.V. a.daMnd (~) 

Goyal, 8M SUrwndra PrakaIh (Hapur) 

Gudhe, Shrt Anent (Amravatl) 

GuI8han, Shrtmall p...... Kaur (Bhellnda) 

Gupta, Shrl Shy... CharM (Banda) 

Hamza, Shrl T .K. (Manjert) 

Handlque, Shit BIjoy (Jomat) 

Hanumanthappa, Ihrt N.Y. (ChIndurga) 

Haraha Kumar, Shrl G.V. (Amatapuram) 

HaIIan, Ch. MunaWW' (MuuftMlapr) 
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Hegde, Shrl Ananta Kumar (Canara) 

Hoods, 8M Deepender Singh (Rohtak) 

Hoasaln, Shrl Abdul Manna" (Murahldabad) 

Hussain, Shrl Anwar (Ohubrl) 

Huslaln, Shrl 8yed Shehnawaz· (Bhagalpur) 

Jadhao, Shri Prakash B. (Ramtek) 

JagadHun, Shrlmati Subbulekihml (Tlruchengode) 

Jagannath, Dr. M.· (~ar. Kurnool) 

Jal Prekuh, Shrl ( ....... ,., 

Jal Pralcalh,.ShrI {Mohant.t. Ganj) 

Jain, Shrl Pusp (PaU) . 

Jallwal, Shrl Shrlprakuh (Kaapur) 

Jalappa, Shrl R.L (Ch~ur) 

Jatlya, Dr. Satyanaray.n (UjJaln) 

Jaw., 8hr1 Harlbhau (JaIgaon) 

Jayaprada, 8hrlmati (Rampur} 

Jana, ShrlMQhan (Jalpur) 

Jha, Shrt Raghunath (BelUah) 

Jlgajlnagl, SM RamaahChandap~' (ChIkkodI) 

Jindali Shrl Na","", (Kuruklhet~ 

Jogalah, Shrl .Hart Rama (Narupur) 

Jogl, Shrt AJIt (Mahuamund)' 

Joshi, Shrl Kallalh (Bhopal) 

Joshi, Start 'Pralhad (Dharwad North) 

Kader ~, Prof. K.M. (Vellore) . 

Kalmadi, Shrl Su...n (Pune) 

Kamal Nath, Shrt (Chtltndware) 

Kamat, Shrt Guruda8 (Mumbal North eaet) . 

Kanodia, Shrl Mahesh (Patan) 

Karwnakaran, Shrt P. (Kaurgod) 

Kashyap, Starl Ballram (Baster) 

Kaswan, Shrt Ram Singh {Churu) 

Katana, ShdBabubhai K; (Dohad) 

Kathlrla, Dr. Vallabhbhal (Rajkot) 

Kaur, Star:tmaU. Praneet (Patiala) 

KelkeUa, Shrtmatl SuahUa (Khuntl) . 

Khalre, Shri Chandrakant (Aurengabad, Maharashtre) 

Khan, Shrt. Sunil (Durgapur) 

Khandelwal, Shrl ViJay Kumar (BetuI) 

Khanclurt, Mat. Gen. (Retd.) B.C. (Garhwal) 

Khanna, Sh~, Avtnuh Rai ,HoIhialpur) 

Khanna, Shrl. Vlnod (Gurdupur) 

Kha~, Stlrt S.K. (Palenl) 

KoII, SM RalNwaroop (Bayana) 

Konyak, Shrl W. Wangyuh (Nagaland) 

Kori, Shrl Radhey Shyam (Ghatampur) 

KoahaI, Shrt Rag~uveer Singh (Kola) 

Koya, Dr. P.P. (1..akIhadweep) 

Krtplanl, Shrt Srichand (ChiUorgarh) 

KrIshna, Shrt VIjoy (Barh) 

KrlIhnadu, Shrl N.N. (PaIghat) 

Krtshnan, Dr. C. (PoIIachI, 
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Krtshnaawamy, Shrt A. (~udur) 

Kulaate, Shrt Faggan SIngh '(MInda) 

Kumar, Shrlmatl Metra .(Sauram) 

Kumarl Seqa (AInImIa) 

Kunnur, Shrl Manjunath (Dharwad SouIh) 

Kuppusami, Shri C. (Madraa North) 

Kurup, Adv. Suresh (Koltayam) 

Kusmarla, Dr. RamlCrishna (KhaJuraho) 

Kyndlah, . Shrt P.R. (Shillong) 

Lahlri, Shri Samlk (DIamond Harbour) 

'Lalan' , Shri Rajlv. Ranjan Singh (BegUlliral) 

Lalu Prasad, Shri (Chhapra) 

Laxman, Shrlmatl· Susheela Bangaru (JaIore) 

Ubra, Sardar Sukhdev Singh (Roper) 

Madam, Shrl Vlkrambhai Aqanbhat (Jamnagar) 

Madhavraj, Shrlmall Manorarna (Udupl) 

Mahalan, Shrlmatl Sumitra (Indore) 

Maharla, Shrl SUbhash ~Slkar)' 

Mahato, Shrl Nartwl (Purulla) 

Mahavlr Prasad, Shrl (Banegaon) , 

Maheshwarl, Shrimatl Klran (Udaipur) 

Mahtab, Shll B. (Cuttack) 

Mahto, Shri rek Lal (Glrldlh) 

Majhi, Shli Parsuram (Nowrangpur) 

Majhi, Shli Shankhlal (Akbarpur) 

Maken, Shri Ajay (New DeIhl) 

Malhotra, Prof. Vljay Kumar (South' DelhI) 

MaIUkaljunlah, Shit S. (Tumkur) 

Mandai, Shrl Sanal Kumar (Joynagar) 

Mandllk, Shrt S.D. (KoIhapur) 

Mana, ShrirnaU NIvedIta (Ichalkaranjl) 

Manlhl, Shrl Rajeah Kumar (Gaya) 

Mann, SM lora SIngh (Ferozepur) 

Manoj, Dr. K.S. (AJleppey) 

Maran, Shrl Dayanldhl (Madras Central) 

Marandl, SM Babu LaI (Kodanna) 

Mamdl, SM Sudam (MayurbhanJ) 

Masood, SM Rasheed (8IIheranpur) 

Mcleod, MI. Ingrtd (NomInated) . 

MedJyam, Dr. Babu Reo (BMdrachalam) 

Meena, Shrt Namo Naraln (Saw.1 Madhopur) 

Meghwal, Shrl Kalluh (Tonk) 

Mehta, SM AJok Kumar (Samutlpur) 

Mehta, SM Bhuvaneshwar Pruad (Huarlbagh) 

Melnye, Dr. ThOkchom· (Inner Manlpur) , 

Mishra, Dr. RaIeIh (VaranuI) 

Mistry, Shrl Madhutudan (Sabarkantha) 

Moghe, Shri Krishna Murart ,(Khargone) • 

Mohale, SM Punnu Lal (BIlupur) 

Mohan, Shit P. (Madural) 

Mohd. Tahir, Shrl (SUltanpur) 

MoIIah, Shrl Hannan (UIuberta) 
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Mondal, Shrl Abu Ayes (Kalwa) 

Moorthy, 8M A.K. (Chengalpattu) 

More, Shrl Vuantrao (ErandoI) 

Mufti, Ma. Mehbooba (Ananlanlg) 

Mukaem, Mohd. (Dumarlaganj) 

Mukherjee, Shri Pranab (JangIpUr) 

Munlyappa, SM K.H. (Kolar) 

Munahi Ram, Shrl (Bijnor) 

Murmu. Shrl Hemlal (Rajmahal) 

Murmu, Shrl Rupchand (Jhargram) 

MUttemwar, Shri Vilas (Nagpur) 

Nagpal, Shrl Harlsh (Amroha) 

Nalk, Shrl A. Venkatesh (Ralchur) 

NaIk, Shrl Shrlpad Y8IIO (PanaJl) 

Nambadan, Shrl L.onappan (Mukundapuram) 

Nlndy, Shrl Amltava (Dumdum) 

Namula, 8M D. (DarjHllng) 

Narendra, Shrl A. (Medak) 

Narhire. Shrlmati KaJpna RamMh (Oemanabad) 

Nayak, Shrl Ananta (KeQnthar) 

Nayak, Shrlmatl Archana (KMaapara) 

NIhaI Chand, Shrl (Srlganganagar) 

Nlkhll Kumar, Shrl (Aurangabad, Bihar) 

NIahed, Shrl Mahendra Pruad (Fatahpur) 

Nizamuddin, Shri G. (Hlndupu" 

OIa, Shri Siah Ram (Jhunjhunu) 

Oram, Shrl Jual (SundMgarh) 

Oraon, Dr. Rarrwlhwar (Lahardaga) 

Osmanl, Shrl A.F.G. (Barpeta) 

Owaill, Shrl Asaduddln (Hyder8bad) 

Pal, Shrl Rupchand (Hooghly) 

Palanlmanlckam, Shrl S.s. (Thanjawr) 

Pallanl Shamy, Shrl K.C. (Karur) 

Panabaka Laklhmi, Shrtmatl (Hello,.) 

Panda, Shrl Brahmananda (Jagatlinghpur) 

Panda, Shrl Prabodh (Mldnapore) 

Pandey, Dr. Laxmlnarayan (Mandlaur) 

Pa!'ll1jpe, Shrl Prakash (Thane) 

Parate, 8M Dalpet SIngh (ShahdoI) 

Puwan, Shrt Ram Vltaa (Hajlpur) 

Puwan, 8M Ramchandra (RoMra) 

Paswan, Shrl Sukdeo (Ararla) 

Paswan, Shrl VJrchandra (Nawada) 

Pa"unl, Dr. Pra .. nna Kumar (Bhubaneewar) 

Patel, Shrl Dahyabhal Vallabhbhal (Daman and DIu) 

Patel, Shrt Dlnaha (Kalra) 

Patel, Shri Harllal Madhavjl Bhal (POIbendar) 

Patel, Shrl Jlvabhal A. (Mehaana) 

Patel, Shrl I<Jahanbhal V. (Bul .. r) 

Patel, Shri SomabhaI G. (Surendranagar) 

Patarlya, SMmatl Neeta (&eonl) 

Pathak, Shrt Braje.h (Unnao) 
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Pathak, Shri Harin (Ahmedabad) 

Patll (Yatnal), Shrl eaungouda R. (BIJapur) 

Pat", Shri Baluahab Vlkhe (Kopergaon) 

Patll, Shrl O.B. (Nanded) 

Patll, Shri Oanve Raosaheb (Jatna) 

Patll, Shrl Jay.lngrao Galkwad (8eed) 

Patn, Shrl Laxmanrao (Satara) 

Pat", Shrl Pratlk P. (Sang") 

Patll, Shrl Shrlnlwa. Dadauheb (Karad) 

Petil, Shrlmatl Rupatal O. (Letur) 

Patti, Shrimati Suryakanta (HlngoIl) 

Patle, Shrl Shlshupal N. (Bhandara) 

Paul, Dr. Sebastian (Emakulam) 

Pawar, Shrl Sharad (Beramad) 

Pilot, Shrl Sachln (Oausa) 

Plngie, Shri Devlda. (Nulk) 

Ponnuawamy, Shrl E. (Chldambaram) 

Potal, Shrl Sohan (Kanker) 

Prabhu, Shrt R. (Nllglrt.) 

Prabhu,8hri Su,.." Prabhakar (Rajapur) 

Pradhan, &hrl AIhok (Khurfa) 

Pradhan, Shrl Dharmendra (Deogarh) 

Pradhan, Shrl Prasanta (ConteJ) 

Pruad, Shri Harlkewal (Salempur) 

Prasad, SM Lelmanl (ButI) 

Prasad, Shrl Rarnlwaroop (NUnda) 

Prasada, Kunwar Jmn (Shahjahanpur) 

Purandnwart, Shrtmatt O. (Bapatla) 

Radhakrtahnan, Shrl Varkala (Chlraylnkll) 

RaJ, Shrl Nakul On (Sikklm) 

Raja, Shrl A. (Perambalur) 

RaJ8gopaI, Shri L. (Vljayawada) 

Rajbhar, Shrl Chandra Dev Pruad (Ghoel) 

RaJender Kumar, Shrl (Hartdwllr) 

Rajendran, Shrl P. (Qullon) 

Raj.nthlran, Shrlmatl M.S.K. Bhavanl 

(Ramanathapuram) 

Raju, Shrl M.M. Pallam (Kaldnadl) 

Ramachandran, Shrl Gingee N. (Vandavall) 

Ramadua, Prof. M. (P~) 

Ramakrishna, Shrl Bedlga (MachIIIpaIrwn) 

Rana, Shrl Gurjeet SIngh (Jalandhar) 

Rana, Shrl Kuhlram (Sural) 

Rana, Shrl Rablnct.r Kumar (Khagrla) 

Rana, Shrl Raju (Bhavnagar) 

Rani, Shrlrnatl K. (Ralipuram) 

Ranjan, Shrlmatl RanjMI (Saha,..) 

Reo, ShrI O. Vittli (Mahabubnagar) 

Reo, SM K. Chandra Shekhar (KarImnagar) 

Reo, Shrl K.S. (Eluru) 

Rao, Shrl P. Chalapathl (AnakapaUI) 

Rao, Shrl Rayapatl SambuIva (Guntur) 



15 Alphabetical List of MBmbtlrs AUGUST 10, 2007 of Fow:tHnth Lofc Sabha 

Rathod, Shri Harlbhau (Vavatmal) 

Rathwa, Shri Naranbhal (Cht1,ota l.Idalpur) 

Ravlndran Shrl Pannlan (Thlruvananlhapuram) t,. , .. , • 

Rawale, Shri Mohan (Mumbal South Centrf:ll) 

Rawat, Prof. Rasa Singh (Ajmer) 

Rawat, Shrl Ashok Kumar (Mlsrlkh) 

Rawat, Shrl Dhan Singh (Banawara) 

Rawat, Shrl Kamla Prasad (Barabankl) 

Reddy, Shrl Anantha VenkatBrami (Anaotapur) 

Reddy, Shrl G. Karunakara (Bellary) 

Reddy, Shri K.J.S.P. (Kumool) 

Reddy, Shri M. R.ja Mohan (Narasaraopet) 

Reddy, Shri M. Sreenlv8Iulu (Ongola) 

Reddy, Shrl Madhuaudan (Adllabad) 

Reddy, Shri N. Janardllana (Vlaakhapatnam) 

Reddy, Shrl S. Jaipal (Miryalguda) 

Reddy, Shri S.P,Y. (Nandyal) 

Reddy, Shrl Suravaram Sudhakar (Nalgonda) , 

Reddy, Shri Y.S. Vlvekanand (Cuddapah) 

Regupathy, Shri S. (Pudukottal) 

Renge PaUl, Shri Tukaram Ganpst Rao (Parbhanl) 

Rljiju, Shrl Kiren (A!"nachal Wesl) 

Rlyan, Shri Baju Ban (Trlpura Eut) 

Sahay, Shri Subodh Kant (Ranchl) 

Sahu, Shri Chandra Sakhar (Berhampur • Orissa) 
. .' . 

Sahu, Shri Tarachand (Durg) 

Sal Prathap, Shrl A. (Rajampet) ... 

Sai, Shrl Nand Kumer (Sarguja) 

Sal, Shrl VI~hnu Deo (Ralgarh) 

SaUan Kumar, Shrl (Outer Deihl) 

, Salim, Md. (Calcutta-North Ealt) 

Sangllana, Dr. H.T. (Bangalore North) 

Sangma. Shri P .A. (Tura) 

Sangwan, Shrl Kishan Singh (SonepaI) 

Sar. Shrl Nlkhllananda (Burdwan) 

Saradgl, Shrl Iqbal Ahmed (Gulberga) 

Sarma, Dr. Arun Kumar (Lakhlmpur) 

Saroj, Shri D.P. (LalganJ) 

Saroj, Slut Tufanl (Saldpu,r) 

Satheedevl, Shrlmali P. (Bactagara) 

Satpathy, Shri Talhagata (Dhenkanal) 

Salyen.rayana. Shrl Sarvey (SIddIpet) 

Sayeda, Shrlmali Rubab (Bahraich) 

Sclndla, Shrl Jyotlradllya M. (Guna) 

Scindla, Shrlmall Yashodhara R.,. (GweIior) 

Seal, Shri Sudhangshu (Calcutta-Norlh Weat) 

Seeramesh, Shrlmatl Te;a.wtnl (Kanakpura) 

Salvi, Shrlmatl, V. Aadhlka (Tlluchendur) 

San, Shrlmati Mlnatl (JaJpalgurl) 

San,hll, Dr. R. (Dhal'lMPurl) 

Seth, SM Lakshman (T amluk) 

Sethi, Shrl Arjun (Bhadrak) 

16 



17 SRAVANA 19, 1929 (Saka) 01 FOIIteenIh Lole S*,- 18 

Shahabuddln, Dr. Md. (Siwan) Singh, SM Ajit (Baghpat) 

Shaheen, SM Abdul RBlhid (Baramuh) Singh, Shit Akahaya Pmap (Pratapgarh) 

Shahld, Mohd. (Meerut) Singh, Shit Brtjbhuahan Sharan (Balrampur) 

Shall.ndra Kumar, Shit (Chall) Singh, Shit Chandra Bhushan (Farrulchabad) 

Shakya, Shrl Raghuraj Singh (Etawah) Singh, Shit Chandrabhan (Damoh) 

Shandil, Dr. Col. (Ratd.) 0hIIn1 Ram (ShimIa) Singh, SM Devwrat (RaJnanclgaon) 

Sharma, Dr. ArYInd (Kamal) Singh, Shrl Duahyant (Jhalawar) 

Sharma, Shit. Madan Lal (Janvnu) Singh, Shri Ganeeh (Satna) 

Shervanl, Shrl Saleem (BadalMl) Singh, Shrl Oanash Prasad (Jahanabad) 

Shlvajlrao, Shrt Adhalrao Patll (Khad) Singh, Shrt Kalyan (Bulandahahar) 

Shlvanna, Shri M. (Chamrajanagar) Singh, Shrl Klrtl Vardhan (Gonda) 

Shiwankar, Prof. Mahadaorao (Chlmur) Singh, Shrt Lakehman (Rajgarh) 

Shukla, SMmatl Karuna {JanJglr) Singh, SM Manlk (Sldhl) 

Sibal, SM Kapil (Chandnl Ohowk) Singh, Shrt. Manvendra (Barmer) 

Siddaswara, Shrl· G.M. (Dava .... ) Singh, SM Mohan (Oeoria) 

Siddu, Shrl Navjot Singh (Arnrltlar) Singh, Shrl Prabhunath (Maharajganj, Bihar) 

Sikdar, Shrlmatl Jyotlrmoy.. (Krlahnagar) Singh, SM Rakesh (Jibalpur) 

Singh Dec, SMmatl Sang .. " Kumarl (Bolanglr) Singh, Shrt Rampal (Vldilha) 

Singh, Chaudhary Bljendra (AUgam) Singh, Shrt RewaU Raman (Allahabad) 

SIngh, Chaudhary Lal (Udhampur) Singh, Shrt Sartaj (Hoehangabad) 

Singh, Dr. Akhlleah Prasad (Motlhart) Singh, Shrl Sita Ram (Sheohar) 
• 

Singh, Dr. Raghuvanlh ~rasad (VaishaD) Singh, SM Sugrlb (Phulbanl) 

Singh, Dr. Ram Lakhan (Bhlnd) SlnOh, Shrt Suraj (Balla, Bihar) 

Singh, Kunwar. Manvendra (Mathura) S:r.gh, Sh:i Uday (Purnea) 

Singh, Kunwar Sarv Raj (AonIa) Singh. Shri Vljayench Pal (Bhilwara) 

Singh, Rao Inderjlt (Mahendragatt1) Singh. Shrt Villwendra (Bharatpur) 
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Singh, Shrimati Kantl (AI11Ih) 

Singh, Shrimati Pratlbha (Mandl) 

Sippiparai, Shrl Ravlchandran (SlYakasl) 

Solankl, Shri Bharatsinh Madhavslnh (Anand) 

Solankl, Shri Bhupendraslnh (Goethara) 

Sonowal, Shrl Sarbananda (Olbrugarh) 

Soren, Shri Shlbu (Dumka) 

Srlkantappa, Shri D.C. (Chlkmagalur) 

Subba, Shrl M.K. (Tezpur) 

Subbarayan, Shrl K. (Colmbatore) 

Sugavanam, Shrl E.G. (Krlshnaglri) 

Sujatha, Shrimati C.S. (Mavellkara) 

Suklabaidya, Shri lalit Mohan (KarlmganJ) 

Suman, Shri Ramjl Lal (Flrozabad) 

Sumbrui, Shrl Bagun (Slnghbhum) 

Surendran, Shrl Chengara (Adoor) 

Suryawanshi. Shrl Narslngrao H. (Bidar) 

Swain, Shrl Harlhar (Aska) 

Swain, Shri Kharabela (Baluore) 

TaaUmuddin, Shri (KlahanganJ) 

Thakkar, Shrlmatl Jayaben B. (Vadodara) 

Thangkabalu, Shrl K.V. (Salem) 

Thomas, Shrl p.e. (Muvatttupuzha) 

Thummar, Shrl V.K. (Amrell) 

Thupstan, SM Chhewang (Ladakh) 

Tlrath. Shrimatl Krl8hna (Karol Bagh) 

Topdar, Shri Tarit Baran (Barrackpore) 

Trlpathi, Shri Chandra Manl (Rewa) 

Tripathy, Shrl Braja Kishore (Purl) 

Tytler, Shit Jagdlsh (DelhI 8adar) 

Vaghela, SM' Shlll'lkerainh (KapadvllnJ) 

Vajpawee, SM Atal Blharl (Lucknow) 

Vallabhanenl, SM Baluhowry (Tenall) 

Varma, Shrl Ratllel Kalida (Dhandhuka) 

VallBva, Shrl Man8ukhbhal D. (Bharuch) 

Veerendra Kumar, Shri M.P. (CaIIcut) 

Velu, Shri R. (Arakkonam) 

Venkatapathy, SM K. (Cuddalore) 

Venkatawamy, SM G. (PeddapaUI) 

Venugopal, SM D. (Tlruppattur) 

Verma, SM Benl Prasad (Kalaarganj) 

Verma, Shrl Bhanu Pratap Singh (Jalaun) 

Verma, Shrl Rejesh (Sltapur) 

Verma, Shrl Rev! Prakash (Khert) 

Verma, Shrlmati U.ha (Hardol)' 

Vljayan, SM A.K.S. (Nagapattlnam) 

Vljayaahankar, Shri C.H. (Myaore) 

Vlnod Kumar, Shri B. (Hanamkonda) 

Vlrendra Kumar, Shrt (Sagar) 

Vlrupakahappa, Shri K. (Koppel) 

Vundavalll, SM ANna Kumar (Ffajahmundry) 

Waghmsre, Shrl SU,.." (Wardha) 
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W.rsi. Shrt Anil Shukla (Bllhaur) 

Y.day, Dr. Karan Singh (AJwar) 

Vaday. Kunwar Devendra Singh (Etah) 

Vaday. Prof. Ram Gopal (Sambhal) 

Vaday, Shrl Akhllesh (Kannauj) 

Vaday. Shri Anlrudh Prasad alias Sadhu (Gopalganj) 

Yaday, Shrl Balelhwar (Padrauna) 

Vaday. Shri Shal Chandra (Khalilabad) 

Yadav. Shrl Chandra Pat Singh (Jhansl) 

VadaY, Shrl Devendra Prasad (Jhanjtwpur) 

Yaday. Shri Dharmendra (Mainpuri) 

Vaday. Shri Glridhari (Banka) 

Yaday. Shri Jay Prakash Narayan (Monghyr) 

Vaday, Shri Kailash Nath Singh (Chandouli) 

Vaday. SM M. Anjan Kumar (Secundrabad) 

Yaday. Shri Mitrason (Faizabad) 

VadaY, SM Paras Nath (Jaunpur) 

Yaday, Shri Aajosh Aanjan alias Pappu (Madhopura) 

Vadav. Shri Aam Kripal (Patna) 

Vlday, Shri Aamakant (Azamgarh) 

Vaday. Shri Sita Aam (Sitamarhi) 

Yaday. Shri Umakant (Machhlishahar) 

Yukhi. Shri Madhu Goud (Ni/amabad) 

Yerrannaidu, Shri Kinjarapu (Srikakulam) 

Zawma, Shri Vanlal (Mlzoram) 



23 AUGUST 10, 2007 24· 

OFFICERS OF LOK SABHA 

THE SPEAKER 

Shrl Somnath Chatte~.e 

THE DEPUTY-SPEAKER 

Shrl ChamJlt Singh Atwal 

PANEL OF CHAIRMEN 

Shrl Glrldhar Gamang 

Dr. Satyanarayan Jatlya 

Shrlmatl Sumltra Mahajan 

Dr. Laxmlnarayan Pandey 

Shri Balasaheb Vlkhe Patil 

Shrl Varkala Radhakrlshnan 

Shri Arjun Sethi 

Shrl Mohan Singh 

Shrtmati Krishna Tlrath 

Shrl Devendra Prasad Yadav 

SECRETARY-GENERAL 

Shrl P.D.T. Achary 
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,Dr. ·ManmohlU'l Singh 

Shrl Pranab MukherjH 

Shrl Arjun Singh 

Shri Sharad Pawsr 

Shrl Lalu Praaad 

Shrl A.K. Antony 

Shri Shlvraj V. Patll 

Shrl A.R. Antulay 

Shri Sulhllkumar 8hInde 

Shri :Ram Vilas Puw.n 

Shrl S. Jalpal Reddy 

Shrl SIs Ram OIa 

Shrt P. 'Chldambaram 
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COUNCIL OF MINISTERS 

, CABINET MINISTERS 

The Prime Minister and also In-charge of the Mlnlatrteal 

Departments not specifically allocated to the charge of any 

Mlnlahtr Viz.: 

(I) Ministry of Peraonnel, Public Grtevances and 

Pensions; 

(II) Ministry of Planning; 

(III) Department of Atomic Energy; 

(i\') Department of Space; 

(v) Department of Coal; and 

(vi) Ministry of Environment and Foresta 

The Minister of Extemal Affairs. 

The Minister of Human Reeouroe Development 

The Minister of Agrlcufture and Mlnlater of Consumer 

Affairs. Food and Public Distribution 

The Minister of RaHwaya 

The Mlnleler of Defence 

The Mlnl",r of Home Affan 

The Mlnlater of Minority Aftal,. 

The Minister of Power 

The MInIater of Chemicala and F8ftiIIz.,. and MInIeter of 
StHl 

The Mlnlater of Urban Development 

The Mlnlater of Mines 

The Minllter of Finance 
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Shri Mahavir Prasad 

Shri P.R. Kyndiah 

Shrl T.R. Baalu 

Shri Shankeralnh Vaghela 

Shri Vayalar Ravl 

Shri Kamal Nath 

Shri H.R. Bhardwaj 

Shri Sont08h Mohan Dav 

Prof. Salf-ud-din Soz 

Dr. Raghuvansh Prasad Singh 

Shrl Priya Ranjan Dasmunll 

Shrl Manl Shankar AJyar 

Shrlmati Maira Kumar 

Shri Murll Ceora 

Shrlmatl Amblka Soni 

Shrl A. Raja 

Dr. Anbumanl Ramaas 

Shrl Kapil Sibal 

Shrl Prem Chand Gupta 

Shri Oscar Fernandes 
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TheMlnllter of MIcro. Small and MedIum Enterprllel 

The Minister of Tribal Aftalrs 

The Minister of Shipping. Road Trllnlport and 

Highways 

The Minister of Textiles 

The Minister of' Qvereeas Indian Affairs 

The Minister of Commerce and Industry 

The Mlnllter of Law and Justice 

The Minister of Heavy Industries and Public Enterprlles 

The Mlnll..,. of Water Resouroes 

The Minister of Rural Development 

The Mlnllter of Parliamentary Affal... and MniIIer of 
Information and Broadcalttng 

The Mlnllter of Panchayatl Raj. MIn .. of Youth Aftal ... 

and Sporbr and Minister of Development of North Eastem 

Region 

• The Minl8ter of SocIal Justice and Empowerment 

The Minister of Petroleum and Natural Gal 

The Minister of Tourism and Mlnllter of Culture 

The Minister of Communications and Information 

Technology 

The MInister of Health and Family W ...... 

The Mlnllbtr of ScIence and Ttchil010gy and MlnJater of 
Earth ScIences 

The Mlnllter of Corporate Aft ..... 

MINISTERS OF STATE (INDEPENDENT CHARGE) 

The Minister of State of the MInI8try of labour and 
Employment 
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Shrimati Renuka Chowdhury 

Shri Subodh Kant Sahay 

Shri Vllal Mutlemwar 

Kumarl Selja 

Shri Praful Patel 

Shrt G.K. Vuan 

Shrl E. Ahamed 

Shri Sunalh Pachourl 

Shri B.K. Handlque 

Shrtmatl Panabaka Laklhml 

Dr. Duari Narayan Reo 

Dr. Shakeel Ahmad 

Reo Inderjlt Singh 

SM Naranbhal Ralhwa 

StIr! K.~. Munlyappa 

ShrI M.V. Ra;uekharan 
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The Mlnllter of State of the Ministry of Women and Child 

Development 

The Minister of State of the Ministry of Food Proc:esslng 

Industries 

The Minister of State of the Ministry of New and Renewable 

Energy 

The Minister of State of the Ministry of Housing and Urban 

Poverty Alleviation 

The Minister of State 0' the Ministry of Civil Aviation 

The Minister of State of the Ministry of Statistics and 

Programme Implementation 

MINISTERS OF STATE 

The Minister of State In the Ministry of Extemal Affairs 

The Minister of State In the Ministry of Personnel, Public 

GrleYanon and PenaIonII and MInister of State In the 
Minlatry of Parliamentary Affairs 

The Minister of State In the Mlnillry 0' Chemicals and 

Fertilizers and Minlsler of State In the MInistry 0' 
Parliamentary Affllrs 

The Minister of State In the Ministry of Health and Family 

Welfare 

The Minister of State In the Ministry of Coal 

The Minister of State In the Ministry of CommunlcaUons 

and InformaUon Technology 

The Minister of State in the Ministry of Defence 

The Minister of State in the Ministry of RaIlways 

The Mlnlltar of State In the Ministry of Shipping, Road 

Transport and Highways 

The Minister of State In the MInIstry of PlaMing 

" 
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Shrl Kantilal Bhurla 

Shrl Manikrao Hodlya Gavit 

SM Shriprakash Jalawal 

Shrl Prlthviraj Chavan 

Shrl Taslimuddln 

SMmatl Suryakanta Patll 

SM M.A.A. Fatmi 

Shrl R. Velu 

Shrl S.S. PalanlmanJckam 

Shrl S. Regupathy 

Shri K. Venkatapathy 

Shrlmatl Subbulakshml Jagadeesan 

Shrl E.V.K.S. Elangovan 

Shrlmati Kantl Singh 

Shri Namo Naraln Meana 

Shrl Jay Prakash Narayan Yadav 

Dr. Akhllesh Prasad Singh 

Shrt Pawan Kumar Bansal 
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The Minister of State In the Ministry of Agriculture and 

Minister of State In the Ministry of Consumer Affairs. Food 

and Public Distribution 

The Minister of State in the Ministry of Home Affairs 

The Minister of State in the Ministry of Home Affairs 

The Minister of State In the Prime Minister's OffIc8 

The Minister of State in the Ministry of Agriculture and 
Minister cf Stato In the Ministry of Conlumer Affairs, Food 

and Public Distribution 

The Minister of State In the Ministry of Rural Development 
and Minister of State in the Ministry of Parliamentary 
Affairs 

The Mlnllter of State In the Mlnlllry of Human Reeourc8 
Development 

The Minister of State In the Mlnlltry of Railways 

The Minister 0' State In the Ministry of Finance 

The Minister of State In the Ministry 0' Environment and 

Forests 

The Minister of State In the Ministry of Law and Justice 

The Minister of State In the Mlnlitry of SocIal Justice and 

Empowerment 

The Minister 0' State In the Mlnlltry of Textiles • 
The Minister of State In the Department of Heavy Industry. 
Ministry of Heavy Industries and Public ~nterpl'll88 

The Minlller of State In the Ministry of Environment and 
FOI'8Ita 

The Minister 0' State In the Ministry of Water Reaourcea 

The Minister of State In the Mlrtlllry of Agriculture and 

Minister of State In the Mlnlatry of COnsumer AtraIrs. Food 
and Public Dlltr!butlon 

The MInister 0' State In the MIntatry of F~ 
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Shri Anand Sharma 

Shrl Ajay Maken 

Shrl Dinsha Patel 

Shrl M.M. PaUam Raju 

Dr. T. Subbaraml Reddy 

Dr. AkhUesh Das 

Shrl Ashwanl Kumar 

Shrl Jalram Ramesh 

Shrl Chandra Sekhar Sahu 

Shrimatl D. Purandelwarl 

Shrl M.H. Ambar .. sh 

Shrlmati V. Radhlka SaM 
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The Minister of State In the Ministry of External Aftal,. 

The Minister of State In the Ministry of Urban Development 

The MInister of State In the Ministry of Petroleum and 
Natural Gal 

The Minister of State In the Ministry of Defence 

The Minister of State 'n the Ministry of Mines 

The Minister of State In the Mlnlltry of Steel 

The Minister of State In the Department of Industrtal Policy 
and Promotion, Ministry of Convnerce and Industry 

The Minister of State In the Department of Commerce, 
Ministry of Commerce and Industry 

The Minister of State 11'1 the Ministry of Rural Development 

The Minister of State In the MtniItry of Human RHource 
Development 

The Minister of State In the MInistry of Information and 
Broadcasting 

The Minister of State In the Ministry of Home Aftal,.. 
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LOK SABHA 

Friday. Augull 10. 20071S1'IIvana 19. 1929 (Sake) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPeAKER In the Chait) 

NATIONAL ANTHEM 

(The NatioMl Anthem was played) 

(English) 

MR. SPEAKER: Secretary-General may now call Prof. 
Prem Kumar Dhumal to take the oath. 

11.02 h .... 

MEMBER SWORN 

Prof. Prem Kuma~ Dhumal (Hamlrpur) 

11.04 hr •• 

(English) 

OBITUARY REFERENCES 

MR. SPEAKER: Hon. Members, I have to inform the 
House of the sad demise of Shri Chandrashekhar and Shrl 
Ajit Kumar Singh, two sitting Members of this House and 
five of our former colleagues, Shrl Krishna Chandra Halder, 
Shrl Chandrajeet Yadav, Shrl T. Nagaratnam, Dr. Sahib 
Singh Verma and Shrl Bharat Singh Chowhan. 

Hon. Members, it is with profound 10rrow I refer to the 
passing away of our respectable ciolleague, Shri 
Chandrashekhar. 

SM Chandrashekhar was a sitting Member of the 

I 

Fourteenth Lok Sabha representing Ballia Parliamentary 
Constituency of Uttar Pradesh. He was also a Member of 
the Sixth, Seventh and Ninth to Thirteenth Lok Sabhas from 
1997 to 1984 and 1989 to 2004, representing the same 
Parliamentary ConstHuency. He was also a Member of the 
Rajya Sabha for three consecutive terms from 1962 to 
1977, representing the State of Uttar Pradesh. 

Chandralhekharjl was among the country's most 
res~ed political leaders. He was Initiated Into politics In 
the early 19508. inspired by the great socialist leader 
Acharya Narendra Dev. He came to be known as the 
"Young Turk" In this early political career becau~ of hie 
principled stand on many Important issues on which he 
held views different from the traditional approach. Indeed, 
he wal a rebel against Injultlce and discrimination. 

An illustrious Parliamentarian with four decades of 
Signal contribution, he played a pro-active role In the 
parliamentary deliberations. A consummate orator, his 
speeches In Parliament had a rare force and they reflected 
his vision of a resurgent India. He was fearless in the 
expression of his views, but always maintained dignity in 
his dealings with those who held different political views. 
His presence and interventions In Parliament during 
periods of turmoil had quite often helped to restore calm 
in the House. His was an authentic voice of a conscientious 
leader and he never compromised with the declining 
ethical values in public life. The Parliament recognized his 
illuminating contribution in parliamentary deliberations and 
conferred on him the Outstanding Parliamentarian Award 
in 1995. 

Shri Chandrashekhar had the distinction to serve as 
Prime Minister of India from 10th November, 1990 to 21st 
June, 1991 and during this period held several Important 
portfolios. As Prime Minister, he took quite a few pro-people 
Initiatives which showed his enlightened statesmanship 
and political sagacity. 

Shri Chandrashekhar was the Chairman, committee 
on Ethics from 2000 to 2001 and again from 2005 
onwards. 
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A man of strong convictions. he took a principal and 

uncompromlalng stand on basic poficies. He believed that 

the common man must be central to· the policies and 

progl1llm1es of the Govemment. He undertook a Padayatra 

of 4260 kms from Kanyakumarl to Rajghat, New Deihl In 

1983 to establish rapport with the masses and to 

underatBnd their problems; and established Bharat Yatra 

Centres in various States to educate the social and political 

workers at grass-roots level. 

Shrl Chandrashekhar's life is a saga of courage. A 

socialist to the core, he was a true secular nationalist and 

was an Icon of the youth. He learnt and practiced politiC. 

In an era When ldeall were .. crosanct. 

Shri Chandrashekhar was an uncompromising cham-

plon'of secutar and democratic valuel. He fiercely opposed 

any deviations from these values, as he believed that these 

form the very foundations of the· Indian nation. He 

demonstrated his unlhakable faith In the .. values In his 

life and his active participation In the movement launched 

by SM Jayprakash Narayan greatly contributed to Its 

success. 

A man of letters, 8hrl Chandruhekhar had to his credit 

publicatlonl entitled "Meri Jail Diary" (in Hindi) ·and 

"Dynamlcl of Social Change". H. wu the founder Editor 

and Chairman, Editorial Advisory Board of a· wee/dy, 
"Young Indian". 

With the passing away of 8M Chandraahekhar. an 

eventful era In the political history of the country hal come 

to an end. In his demise the country has 108t an eminent 

parliamentarian, an able administrator. a ltateaman and a 

dedicated SocIalist who stood for secularism and a 

cuteless society. 

8hri Chandrashekhar paaaed away on 8th July, 2007 
at New Deihl at the age of eo. after a prolonged 
illness. 

Shri Ajit Kumar Singh was a alttlng member of the 
Fourteenth Loll Sabha repreeenting BlkramganJ Parlia-

mentary C:lnstltuency of Bihar. 

An active parttamentarlan. Shrl Singh was a member 

of the Committee on Food. Consumer Affa/t'a and Publlo 

Distribution during 2004; Committee on Health and Family 

Welfare; and Joint Committee on Office. of Profit during 

2006; and Consultative Committee, Ministry of· Power 

during 2004. 

An agriculturist and active SOCial worker. SM Singh 

was one of the young and enterprising forces behind the 

cooperative movement In the country, He had the 

distinction of being an elected member of almoat all major 

national level cooperative inatitutlonl. He .. Ned at· the 

Chairman of NAFED and a. the Director of IFFCO and 

KRIBHCO. He wal alao the founder Chairman of Taplndu 

Urban Cooperattve Board, Patna, BIhar In 2000. 

Shri Ajlt Kumar Singh died In a tragic road accident 

at Siwan, BIhar on 1et August, 2007, at ..... atty ag. of 

45. His untimely death hu cut ahart a promiling tuture. 

SM Krishna Chandra Halder wu a member 0' the 
Fifth to Seventh Lok Sabhas from 1971 to 1984, 

repre .. ntlng Auegram and Durgapur Parliamentary Con-

stituencies of Welt Benget. 

8M Halder was a member of the West. Senglai 

Legislative As8emb1y from 1967 to 1·968. 'rom· 1969 to 
1970, and from 1991 to 1996. He Hrved al the Minister 

of Excl .. In the Government of We.t Bengal from 1969 

to 1970. 

An able pariiamentarlan,SM Halder, during the Fifth 

Lok Sabha. wa. a member of the Committee on Estimate. 

from 1971 to 1974; Committe on PublIC Undenaklngl from 

1974 to 1978; Consultative Committee of MInistry of 8teel 

and Min ... · Ind Industrial Development from 1971 to 1977. 
During the Sixth Lok Sabha. Shri Halder was member in 

Comminee on Private Membera' Billa and Resolutlona 'rom 
1977 to 1978; Joint Select Committee on Scheduled 
Cutes and Scheduled Trlbel Inclulion and ExciUllon Bill. 

from 1977 10 1979; and Consultative Committee of ItIe 
Minl.try of Indultry from 1977 to 1979. He wu also a 

member of the ConvnIltee on Papara laid on the Table 

during the Seventh Lok Sabha. 
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A Perceptive administrator, Shrl Halder .. rved as the 

Comml88ioner. Burdwan Municipality from 1954 to 1956 
and was the Vice-President, Burdwan District Klan 

Sabha from 1973 to 1980. A social and political 

actlvlat, he evinced keen Interest In the uplift of backward 

classe8, and dedicated hl8 entire political career for the 

cause of pea8ants and the vulnerable 8ections of the 

society. 

A widely travelled person. Shrl Halder was a member 

of Indlen Parliamentary Delegation to erstwhile USSR. 

North Korea' and MongoNe In 1978. 

Shri Krishna Chandra Halder palled away on 

7 February, 2007 at Burdwan, West Bengal at the age of 
85. 

Shrl Chandfajeet Vadav w .. a member of the Fourth, 

Fifth, Savenlh and Tenth Lok Sabhas from 1967101977. 
1980 to 1984 and 1991 to 1996. representing Azamgarh 

Parliamentary Con8tltuency of Uttar Pradesh. 

Earlier, Shit Vadav w .. a member of the Uttar Pradesh 

Legislative A88embly from 1957 10 1967. 

An able administrator, Shri Vadav was the Union 

MIn.r of Steel and Mines from 1874 to 1977. 

An active parliamentarian, Shrl Vadav w .. member, 

Commmee on Govemment Assurances during the Seventh 

Lok Sabha and was the Chairman. of public Accounts 

Committee during the Tenth Lok Sabha. 

A widely travelled person, Shu Vadav wu • member 
of Inter.Parilamentary Union (IPU) team which VIaIted 

Cambodia In 1993 to obarve the conduct., of eIectlona 
held there. 

A versatile SOCial activist. Shrl Vadav was the President 
of Indo-G.D.R. Frlend8hlp Society; Natio~1 Committee on 

Aid for Democratic Republic of Vietnam ~nd All India Peace 

and Solidarity Organi8atlon. He was the V~PntIident of 

Afro-Asian Peace and Solidarity Committee; Indo-SovIet 

Cultural SocIety and Asian Solidarity, Organisation. He also 

served as the General Secretary. Uttar Pradesh Kisan 

Sabha and mambar, Presidium of the World Peace 

Council. 

Shrl Chandrajeet Vadav Passed away on 25 May. 

2007 at New Deihl at the age of 77. after a brief illnes$. 

Shrl T. Nagaratnam was a member of the Seventh and 

Eleventh Lok Sabhas from 1980 to 1984 and 1996 to 1997. 

representing Sriperumbudur Parliamentary Constituency of 

Tamil Nadu. 

Shrl Nagaratnam was mambar of the Committee on 

Subordinate Legislation during Seventh Lok Sabha from 

1980 to 1981. 

An advocate by profe88lon. Shrl Nagaratnam was an 

active SOCial waltter. Propelled by the fervour for public 

service, he optimally utilized his professional legal services 

In actively participating In legal aid programmes for the 

poor and the needy. Beside. he also organized literacy 

programmes for educational uplift of the masses. 

Shrl Nagaratnam. a votary of the working cla8s, also 

served 18 the Pr8lklent, Stoneware Pipes Umlted 

Employees Union, ThlNvallur, Tamil Nadu 'rom 1970 to 
1972 .. He w .. aIao a member of the Senate of Madras 

University durtng 1994. 

Shri Nagaratnam was a mambar of the Indian 

Parliamentary Delegation which visited Sweden In 

1997. 

Shrl T. Nagaratnam pa8I8d away on 8 June, 2007 al 

ThlruvaUu,. Tamil Nadu at the age of 69, after a prolonged 

lIintss. 

Dr. SahIb SIngh Verma wu a member of the thirteenth 

Lok Sabha from 1998 to 2004, representing Outer Delhi 
Partlamentary Constituency of Deihl. 

. earlier. Dr. Verma wa. the Chalrma". Matropolitan 

Council. DeIhl from 1977 to 1.189 and later a member, 
Delhi Legislative Assembly from 1993 to 1998. 
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A person with an administrative acumen, Dr. Verma 

was a Cabinet Minister in Delhi Govemment from 1993 
to 1996. Thereafter, he became the Chief Mlnlste, of Delhi 

from 1996 to 1998. Dr. Verma was also the Union Minister 

of Labour from 2002 to 2004. 

An active parliamentarian, Dr. Verma was the Chair-

man, Joint Committee on the Protection of Plant Varieties 

and Fa_ra' Rights Bill, 1999; member, Committee on 
Food, Civil Supplies and Public Distribution from 1999 to 
2000 and Committee on Ethics from 2000 to 2001. 

An educationist by profession, Dr. Verma was a leader 

of the masses who cherished an aUltere lifeltyle. 

An amiable person, his ever smiling appearance and 

genial temperament added to his stature and popularity 

which extended beyond Deihl to other parts of the 

country. He championed the cause of the farmers, 

labourers and the unorganized sector. As the Union 

Minister for Labour, he. strove for the betterment of the 

working class. 

As Chief Minlste, of Deihl, Dr. Verma wasln8lrumental 

in carrying out several rural development schemes and 

was the guiding factor in the enactment of Delhi Agriculture 

Cattle Preservation Act and Deihl Tree Preservallon Act. 
A techno-friendly person, he al80 launched a website for 

enabling people to take stock of works done by the 

Government and get their feedback. Besides, he had set 

up a public Grievances Redressal Commission and 

appOinted the Lokayukta In the State. In his demise, we 
have lost a popular political activist. 

Dr. Sahib Singh Verma met his untimely death on 30 

June, 2007 in a tragic road accident at Shahjahanpur at 

Alwar in Rajasthan at the age of 64. 

Shrl Bharat Singh Chowhan was a member of the 

Fourth to Sixth Lok Sabha from 1967 to 1979 representing 

Dhar Parliamentary Constituency of Madhya Pradesh. 

An able parliamentarian, SM Chowhan, during 1976, 

was a member of the Buainesa Advi80lY Committee, 

Committee on Estimates and Consultative Committee 

conatttuted under the Tamil Nadu State Legislature 

(Delegation of Powers) Act, 1976. An agriculturist by 

profeuion, Shrl Chowhan served 88 the Chairman, Dlstncl 

Panchayat Council from 1957 to 1967. 

A veteran freedom tighter, Shrl Chowhan actively 

partiCipated In the freedom movement. He was member of 

Hlndustan Socialist and Republican Army before indepen-

dence. A well known social worker, Shri Chowhan was 

actively asaocialed wHh various social activilles and was 

Instrumental in setting up of rural libraries and promoting 

adult education. 

Shrl Bharat Singh Chowhan passed away on 26 July, 

2007 at Indore, Madhya Pradesh at the age ,of 95, after 

a brief lllne88. 

We deeply mourn the loss of these friends and I am 

sura the Hou.. would join me In conveying our 

condolences to the bereaved families. 

The HoUle may now stand In silence for a short while 

.. a mark of reepect to the memory of the departed. 

11.17 hr.. 

The MtImIJers then stood In sllsncs for 

• short whlls. 

WRITTEN ANSWERS TO QUESTIONS 

(English) 

ADa Alel"'nee for UrlNln Infnlltruc:ture 
Prolect8 

*1. SHAI DUSHYANT SINGH : Will the Minlater of 

URBAN DEVELOPMENT be pleased to slale : 

(a) whether the AsIan Development Bank (ADB) has 

been providing funds for' the development of urban 

infrastructure in the country; 
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(b) if.80, the details of lhe projects funclect by ADB 
State.-wlse during the last three years alongwith extent of 
ADB funds for each project; and 

S. JAIPAL REDDY) : <a) Yes, Sir. 

(c) the progress made in respect of each such ADB 
aided Urban Infrastructure Projects? 

(b) and (c) The details of the projects funded by ADB 

State-wise during the last three years alongwith extent of 
ADB funds for each project; and the progress made in 

respect 0' each such ADB aided Urban Infrastructure 

Projects are as under:-THE MINISTER OF URBAN DEVELOPMENT (SHRI 

51. 
No. 

Name of Project 

2 

Ralasthan 

1. Rajasthan Urban Infrastrue-

.ture Development Project 

(RUIDP) 

Qularet 

2. Gujarat Earthquake Reha-

bilitation and Reconstruc-

tion Project (GERRP) 

Loan purpose and objecttves 

3 

Project aim. to optimize social and 

economic development in urban 

Rajasthan by.facilltating policy reforms to 

strengthen urban management and to 

support . priority Investments In urban 

infrastructure and service deficiencies. 

Scope of the project is for 6 dlviaional 

Headquarters I.e. Ajmer, Blkaner, Jalpur, 

Jodhpur, Kota and Udaipur. 

The project aims to support Govt. of 

Gujarat to reconstruct housing and re-

store essential Infrastructure including 

water supply, sanitation, solid waste 

management, road and bridges, power 

and livelihood rostoration etc. damaged 

in the earthquake affected districts of the 

State mainly Kutchh and 11 other affected 

dlstrlcta, to enable early reltoratlon 0' 
economic and social activity, especially 

for the poor. 

Net Loan 
amount 

ProgresS made 

(Loan disbureemenl 

(US $ mllHon) upto June, 2007) 

4 

250.00 

338.00 

(US $ million) 

5 

169.383 

306.242 

Project Is 

completed. 
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2 

3. Karnataka Urban Devel-

opment and Coastal En-

vironment Management 

Project (KUDCEMP) 

... dhp Pl'lldeell 

4. Urban Water Supply and 

Environmental Improve-
ment in Madhya Pradesh 
(UWSEIMP) 

5. Multi-sector Project for 

Infrastructure Rehabilita-
tion in Jammu and 

Kashmir 

WHt Benpl 

6. Kolkata Environmental 
Improvement Project 
(KElP) 

SRAVANA 19,1929 (Sake) 

3 

Project focus is on improving the 

living conditions in the urban centers 
located along the west coast of 

Karnataka - 10 urban centers identified 
which include 6 primary urban centers i.e. 

Dandell, Karwar, Mangaloff, Sirsi and 

Udupi and other urban centera are 

Ullal, Ankola, Puttur, Kundapura and 

Bhatkal. 

The project aims to address citywide 

deficiencies in basic urban services of 
four major cities, namely, Bhopal, Gwallor, 

Indore and Jabalpur, by supporting in-
vestments in urban water supply and 

environmental improvement and will in-
clude enhancing public participation and 
awarenell. 

The project has been designed for 

rehabilitating and recon~tructlng essen-
tial physical Infrastructure in the urban 

and transport sectors in Jammu and 
Kashmir (J and K). 

Project Involves sewerage and Drainage 
Improvements, Solid wale management, 
Slum Improvement Canal, Lake, and 
Water bodies Improvement and Imple-
mentation alSi,lance and capacity build-
ing In Kolkata. 

to OUNtions 46 

4 5 

145.00 102.191 

181.00 6.176 

250.00 9.480 

177.80 48.856 

" 
t' 
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2 

7. Kolkata Environmental 
Improvement Project 
(KElP) (Supplementary) 

8. Kerala Sustainable 
Urban Development 
Project 

K .... I •• nd T.mll Nadu 

9. Tsunami Emergency 
Assistance (Sector) 
Project 

AUGUST 10, 2007 

3 

Project will support the Kolkata Municipal 
Corporation (KMC) In achieving the 
original scope and objectives of the 
project, KElP. The project will continue to 
(I) Improve environmental condl1lons in 
the outer areas of Kolkata, (ii) reduce 
poverty In low Income areas through 
affordable access to basic urban 
services, (III) facilitate community 
empowerment through participatory 
processes, (Iv) protect the environment 
from adverse Impacts, and (v) help the 
KMC develop as a proficient and autono-
mous municipality. The project will 
contribute in achieving the targets of 
the Millennium Development Goals 
(MDGe). 

The objectives of the Project are to 
Improve the urban environment. economy 
and living conditions In the Projeot cities, 
namely, Kochl, Kollam, Kozhikode, 
Thlruvananthapuram and Thrissur and 
urban goverance, Institutional develop-
ment and capacity building In urban 
Local Bodies (ULBs) situated In Kerala 
Including that of the Project cities. 

The project alms to (!) enable people to 
resume their normal lives by supporting 
restoration of livelihoods, and essential 
aervlces, and (II) rehabilitate and recon-
struct critical public and community based 
transportation, and rural and munlcJpal 
Infraatruclur. damaged or destroyed. 
Project will focus on support for the 
tsunami-affected slates of Tamil Nadu and 
Kerala. 

4 

80.00 

221.20 

100.00 
(Loan) 

100.00 
(Grant) 

to Qu.1ions 

5 

Nil 

Nil 

11.750 
(Loan) 

27.947 
(Grant) 

48 



49 Wrttten Answers SRAVANA 19, 1929 (Saka) 50 

Sale of She,.s Public Sector aenks 

p 

·2. SHRI ABU AYES MONDAL: Will the Minister of 

FINANCE be pleased 10 state :. 

(a~ whether the Govemment proposes to sell the 

shares of the Public Sector Banks In the open market; 

and 

(b) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 

CHIOAMBARAM) : (a) and (b) The provisions contained in 

Section 3(20) of the Banking Companies (Acquisition and 

Transfer of Undertaking) Act, 1970/80 does no~ permit the 

Central Govemment to transfer Its shareholdlng In 

nationalized banks. Though transfer of Government 

share holding In the State Bank of India (SBI) and lOBI Ltd. 

is permissible, there is no such proposal under consider-

ation of the Government. Government does not hold any 

share of the Associate banks of S81. 

[Translation] 

Power Theft 

*3. SHRI V.K. THUMMAR : 

SHRI TUKARAM GANPAT RAO RENGE PATIL : 

Will the Minister of POWER be pleased to state : 

(a) whftther power theft Is the major Impediment for 

the growth of power sector In the country; 

(b) if so, whether the Government had directed the 

State Govemments to launch a special drive against power 

theft, 

(c) if so, the details thereof; 

(d) whether private power companies are harassing 

the consumers In the name of power theft and acting in 

an arbitrary manner; 

(e) if so, the action taken by the Government against 

them; 

(f) wheth8f any special courta are being eet up for 

lpeedy dispolal of power theft. casel; and 

(g) If so, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINOE): (8) to (0) Theft of electricity Is one of the 

major contributing factors Impacting tho financial health of 

power utilities adversely. This also contributes to poor 

quality of power supply, frequent load shedding and 

unscheduled outages. The financial health of a power utility 

is also one of the criteria for assessing the viability of new 

Invosttnents. 

The reduction of technical and commercial losees i. 

one of the critical compononts for Improving distribution 

segment which come largely in the purview of the State. 

To enable effective control of theft of electricity, the 

Electricity Act, 2003 has Incorporaled specific provisions 

for detection of thoft, speedy trial of theft related offences 

and also for the recovery of the charges of electricity 

stoien. Baeod on the feedback from the State and other 

stakeholders, the Central Govemment has further strength-

ened the theft related provisions In the Act by enacting the 

Electricity (Amendment) Act, 2007. 

By this amendment Act, theft of electricity has been 

explicitly made a cognizable and non-bailable oflence. The 

distribution licensoos have been empowered to disconnect 

the supply of electricity upon detection of theft. Tho Penalty 

for repeated theft of electricity by large consumers has also 

been enhancod. 

The Central Governr:nent hal also requested the State 

Govemments to take steps for effectively curbing power 

theft and has advised the Introduction of suitable Incentive 

schemes for such Informors who give clue of the source 

of theft of electricity. The reward In such a scheme I. to 

be linkod to the amount of recoveries that can be effected 

In the casel reported. The State Govemments have also 

been requested to expedite setting up of special courts 88 

provided In the Electricity Act, 2003 for IPeedy dlaposal 

of theft related cases. 
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The Central Govemment has built a national consen· 
sus to focus on a time bound programme for reduction of 
Aggregate Technical and Commercial (AT and C) losses 
In the Chief Ministers' Conference held under tho 

chairmanship of the Prime Minister on 28th May 2007, a 
unanimous resolution was adopted which inter alia 
included the commitment of the States, wlt~ appropriate 
assistance from the Centre, to establish the necessary 

baseline data and information technology applications for 
energy accounting and auditing, and for ensuring a 
resolute elimination of electricity theft. In the Conference, 
the States committed themselves to achieve and sustain 
drastic reduction in the overall AT and C losses In the next 
five years and at least to a level of 15% In the Accelerated 
Power Development and Reforms Programme (APDRP) 

project areas. 

APDRP was launched in 2002·03 under which 
additional central aSSistance was provided to States for 
taking up technical, commercial and management 
measures to reduce the losses. The technical measures 
included upgradatlon and strengthening of the 
distribution system, adoption of High Voltage Distribution 
System, Information Technology Intervention, etc. 
Commercial measures Included metering and billing and 
improved revenue collection. Management measures 
included adoption of energy accounting and proper 
network planning for future expansion, preparation of 
monitoring of the distribution system, etc. 

(d) and (e) The Electricity Act, 2003 contains ' 
provisions to check harassment of consumers whllo at th~ 
same time providing for effective control of theft of 
electricity. The disconnection of electricity upon detection 
of theft Is to be done only by an officer of the lloansee 
who has been authorized by the Regulatory Commlsalon. 
It Is also mandatory to lodge a First Information Report 
(FIR) within 24 hours of detection of theft of electricity. The 
Act al80 provides for constitution of Forum for redreasal 
of consumers' grievances by the di,tributlon Ilcenno and 
for an Ombudsman to be appointed by ,the Regulatory 
Commission for aettllng the grievances not resolved in the 
Forum. 

(f) and (g) Section 153 of the Act empowers the 

Sta!~ Government to constitute Special Courts to ensure 

sP30dy trial of the offences relating to theft of electricity. 
Statss of Andhra Pradesh, Assam, Chhattisgarh, 'Deihl, 

GUjarat, Haryana, Himachal Pradesh, Karnataka, Madhya 

Pradesh, Maharashtra, Orissa, Rajasthan, Tamil Nadu, 

Uttar Pradesh, Uttarakhand and West Bengal have 

already constituted special courts for trial of electricity theft 

cases. 

[English} 

Dellmltmlon of ConetnuenclH 

*4. DR. ARUN KUMAR SARMA : 

DR. CHINTA MOHAN: 

Will the Minister of LAW AND JUSTICE be pleased 

to state: 

(8) the prosent status of delimitation of the constitu-

encies In the country, State-wise; 

(b) the time by which delimitation exercise Is to be 
completed; 

(c) the reason for deferring the delimitation In 

Jammu and Kashmir; 

(d) whether the general election to next Lok Sabha 
and legislative Assemblies are to be held on the basis 

of the new constituencies as delimited; 

(e) whether the Government proposes to safeguard 
the interest of areas where population control programmes 
were strictly Implemented resulting In lower population 
growth rate; 

(f) If so, the details thereof; 

(g) whether the Government proposae to relax the 

norms to ensure representation of ethnic, communltle8 of 
the North·Eastern Regions; and 

(h) If so, the details thereof? 
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THE MINISTER OF LAW AND JUSTICE (SHRI H. A. 
BHARDWAJ): (a) and (b) The Delimitation Commission 
has so far issued Orders in respect of 22 StateslUnion 
Territories, namely, Kerala, Tripura, Mlzoram, Goa, 
Pondicherry, Rajasthan, West Bengal. Punjab, Maharashtra. 
Sikkim, National Capital Territory of Delhi, Chhattisgarh, 
Uttar Pradesh, Gujarat, Orissa, Uttaranchal, Himachal 
Pradesh, Madhya Pradesh, Haryana. Andhra Pradesh, 
Kamataka and Meghalaya, The term of the Delimitation 
Commission has been extended till 31st July, 2008 to 
complete Its work. 

(c) The Delimitation Act, 2002 excludes the State of 
Jammu and Kashmir from Its purview. 

(d) The Delimitation Commi8l10n has not eo far 
completed Its exercise in respect of alt the States I Union 
Territories. It is, therefore, not possible for the Govemment 
to make a commitment at this juncture In this regard. 

(e) and (f) As per Article 81 (2)(a) of the Con8ti1ullon 
there shall be allotted to each State 1 number of seats 
in the House of the People In such F!lanner that the 
ratio between that number and the population of the 
State is, so far as practicable. the same for alt Statel. In 
other words, the, guiding principle fOr allocation of 
seats in the House of People to States is that the ratio 
between the number of seat8 and the population of the 
State, so far as practicable be the same. Thl8 principle Is 
subject to the proviso that the prtnclple of equality may 
not apply to a State where the population does not 
exceed six million. Based on the representations received 
from various political leaders and the other concamed 
persons, the Govemment Is considering this matter In 
all Its aspects. At present, It Is not p08slble to give the 
details. 

(g) and (h) The norms for undertaking dellm~atlon 

have been set down by the Parliament Itself. Govemment 
has, however, received representatlonl challenging the 
delimitation exercise on various grounds Including Inter 
alia that It would threaten the ethniC 8tructure of political 
representation in North-Eastem States. 

APDRP 

°s. SHRI RAGHUNATH JHA : 
SHRI PRABHUNATH SINGH: 

Will the Minister of POWER be pleased to state : 

(a) whether the Accelerated Power Development 
and Reforms Programma (APDRP) envi8lged 100 per 
cent metering of feeders, Distribution Transformers (DTs) 
and consumer connections; 

(b) If so, the details of the progress made 
thereon; 

(c) the measures taken so far to complete 100 per 
cent feeder, DT and consumer metering In all the ongoing 
and completed APDRP projects and the time frame fixed 
for the completion of the task; and 

(d) the measures taken to ensure that funds for 
APDRP projects are released only after lOOper cent 
metering is validated? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): :a) The Accelerated Power Development and 
Reforms Programme (APDRP) envisaged 100 per cent 
feeder and consumer metering but not of diltributlon 
transformers. 

(b) As reported by States, 98% feeder metering 
has been achieved at national level. Andhra Pradelh, 
Assam, Delhi, Goa, Gujarat, Haryana, Kamataka, Kerala, 
Madhya Pradesh, Maharashtra, Meghalaya, Punjab, 
Rajasthan, Slkklm. Tamil Nadu, Uttar Pradesh, Uttarakhand, 
West Bengal have reported 100% feeder metering. 
Overall 89% of conlumers have been metered In the 
country. 

(c) All APDRP projects Including metering projectl 
are to be completed wtthln 18 to 38 months from the date. 
of .. netlon of the project. 

(d) For release of fundi under APDRP, 100% 
metering 18 not a pre-condltlon. 

" 
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(Translation) 

Power Generation 

·6. SHRI RAGHURAJ SINGH SHAKYA : 
SHRI HEMLAL MURMU : 

Will the Minister of POWER be pteased to Itate : 

(a) whether the attention of the Government has 
been drawn to the news Item titled "Bljll ke lakahya Hassll 
Nahin, Jimma kaun Le" published In the Hindi dally 
Jansatta on June 4, 2007; 

(b) if so, the facts thereof; 

(c) whether the Government has reviewed the 
working of the Central Public Sector Undertakings 
concerned in this regard; and 

(d) If so, the details thereof and the remedial 
measures taken thereon? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHlNDE): (a) and (b) A capacity addition target of 41110 
MW was set the 10th Plan. Against this, a capacity addition 
of 21180 MW was achieved. 

The news item under reference mainly highlights the 
issue of slippages of capacity mainly on account of delay 
In critical supplies. 

The main reasons for 8hortfall in achieving the 10th 
Plan capacity addition target8 inter-alia al80 include:-

(I) The plan originally envisaged introduction of 
super critical thermal power projects In the 
country. However, these projects could not be 
taken up due to delay in technology tie up. 

(II) A number of hydro projects Slipped mainly due 
to delay In clearances, Investment decisions, 
award of works, geological surprlles etc. 

(III) Delay in obtaining financial closure In respect 
of some of the projects. 

(Iv) Delay In commissioning due to non availability 
of adequate gas. 

(c) and (d) To avoid the, slippages of the' 11th Plan 
targets, quarterly progress review with the generating 
public sector units are being carried out. Out of the total 
capacity of 39865 MW have already been commissioned 
and another over 27300 MW are under execution. Central 
Public Sector Undertakings are taking steps to complete 
the ordering process well in time. 

The Bharat Heavy Electricals limited (BHEL) Is the 
major manufacturer of plant and equlpmentl. Ministry of 
Heavy Industry and Public Enterprises i8 regularly 
reviewing the working of BHEl. In order to meet the 11 th 
Plan targets, BHEL Is augmenting Its capacity to 10,000 
MW by December, 2007 and further to 15,000 MN by 
December, 2009. 

Inte,..t on Home LOIn. 

*7. SHRI MAHESH KANODIA : 
SHRI BHUPENDRASINH SOLANKI 

Will the Minister of FINANCE be pleased to state : 

(a) whether the number of persons taking horne 
loan8 ha8 been decreasing due to the Increaelng rete of 
Interest on home loan8; 

(b) if 80, whether the Government ie oontemplating 
to reduce the rate of Interest on home loan.; 

(c) if so, by when and the extent to which reduction 
i8 likely to be effected; and 

(d) if not, the re880ns therefor? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) As per Information available from 
public sector banks, the number of home Ioana 
and amount disbursed during the years, 2004-05 and 
2005-06 are 88 under. Comparable Information for the 
year 2006-07 Is not yet available for all, public sector 
banks. 
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(Amount In RI. Crore) 

Year Total housing loan 

Sanction Disbursement 

No. of Ale Amt. No. of Ale Amt. 

2004-05 774003 30414.24 853677 29231.85 

2005-06 839255 34949.40 898064 31554.93 . 

It would be observed that the year on year comparison 

shows that the number of accounts has Increased between 
2004-05 and 2005-06. 

As per Aeserve Bank of India, outstanding Hou.lng 

Loans for all Scheduled Commercial Banks are:· 

(A •. Crore) 

March, 2005 March, 2006 March, 2007 

134,270 179,053 224,469 

It would be obaerved that there ha. been an 

Increa.ing trend in the outstanding credit by Scheduled 

Commercial Bank for housing between March 2005 and 
March 2007. 

(b) to (d) With effect from October 18, 1994, ABI has 
deregulated the Interest rat.. on advances above As. 2 
lakh and the rates of Interest on such advances are 
determined by the banks themselves with the approval of" 

their Boards. Banks have been advised to fix their 
Benchmark Prime Lending Rate. (BPLA) after taking Into 

aocount cost of funds, transaction cost, risk factor, margin 
and other overhead expenses. 

Infilltion Rite 

*8. SHAI RAJIV RANJAN SINGH "LALAN" : 
SHAI MOHAN SINGH : 

WIN the Minister of FINANCE be pleased to atate : 

(a) whether the rate of Inftation hu Increued on 

the baat. of whoIesal. price Index of the 8I88nttal 
commodities during the lut six months; 

(b) if .so, month-wisa details alongwllh the reasons, 
thereof; 

(c) whether the Inflation curve has decreased since 

April 2007 while maintaining the trend In growth· rate; 

(d) If so, the details thereof; and 

(e) the steps takenlbeing taken by the Govemment 
to bring down the Inflation and to check rising trend of 

priCes of essential commodities? 

TH,I: MINISTEA OF FINANCE (SHRI P. 
CHIDAMBAAAM): (a) to (e) No, Sir. The rate of inflation 
on the basis of wholesal. price Index of .nenllal 
commodities has declined during the recent six montha. 

The WPI-based inflation trend of 30 .... nll8l 

commodities (composite) for the period from January 2007 
to June 2007 Is IndiCated In the Tabl. below. 

Tabl. : WPI blud MonIhly Inn.tlon Alt. of 
30 E ... ntIIl Commodltlu (%) 

Month Inflation (%) 

January, 2007 5.14 

February, 2007 4.24 

March. 2007 3.38 

April, 2007 3.19 

May. 2007 1.67 

June. 2007 0.12 

*Provlslonal 

Containment of inflation remains high on the agenda 
of tho Govemment. Anti-inflationary pollclea of the 

'.", t, 
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govemment Include strict fiscal and monetary dlecipllne, 

rationaHzation of exciae and Import dutiea of eaaenll£1 

Items so that there Is no undue burden on the poor, 

effective supply-demand management of essential com-

modities through liberal tariff and trade poliCies, and 

strengthening the public distribution system. 

{English} 

Appreciation of the Value of Indian Rupee 

*9. SHRI GURUDAS DASGUPTA : Will the Minister 

0' FINANCE be pleased to state : 

(a) whether the rupee has appreciated by over 6 per 

cent during 2006-07 which has hit tho growth of exports 

and economy; 

(b) If so, the details thereof; 

(c) whethtr the Government has set up a panel to 

discuss the Impact of the appreciation of the value of Indian 

rupee on the economy and suggest measures to tackle 

It; and 

(d) If so, the details of Its findings and the measures 

taken to tackle the problem? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM): <a) and (b) Rupee has been appreci-

ating on monthly basiS against the US dollar from 

September 2006 onwards. Over the full year 2006-07, the 

rupee depreciated by 2.2 per cent against tho US dollar, 

while GOP grew by 9.4 per cent and export!l by 21 per 

cent In US dollar terms. 

(c) The rupee appreciation has been higher in tho 

current financial year at 8.9 per cent In July 200"1 over 

March 2007, while exports grew by 18.1 per cent In, April-

June 2007 In US dollar terms. However, to ...... the 
,Impact of rupee appreciation on exporta and to auggeat 

measur.. to maintain India's export competltlvenHa, 

Ministry of Commerce and Industry constituted a comnit-
tee. 

(d) As per the findings of the Committee, while the 

Importers and borrowers in foreign currency are not 

entirely unhappy with the appreciation of the rupee vis-

a-vis the US dollar, generally, the exporters have seen their 

profit margins code as a result of the appreciation of the 

rupee. The commmee has made a series of recommen-

dations for Immediate relle' to the exporters. 

The Government has announced a relief package to 

exporters comprising enhanced Duty Entitlement Pass-

book (DEPB) rates, reduction In Export Credit Guarantee 

Corporation (ECGC) premium, release of Rs. 800 crore for 

clearing all arrears of tennlnal excise duty and Central 

Sales tax reimbursement, enhancement of duty drawback 

rates and reduction In Interest rates on pre and post 

shipment credit. 

Regulation of the Private Develope,. 

*10. SHRI K.C. PALLANI SHAMY : Will the Minister 

of URBAN DEVELOPMENT be pleased to state : 

(a) whether the Govemment proposes to regulate 

the activities of the private developers and builders who 

are converting farm lands Into colonies; and 

(b) If so, the details thereof? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI S, 
JAIPAL nEDDY) : (a) and (b) No, Sir. Aa par Entry 6 of the 

State List In the 7th Schedule of the Constitution of India 

"Local Govemmenf' Is a State subject. The regulation of 

privato davelopers and builders comas under the purview 

of State Govemments, Urban ,Local BodIMlDeveiopment 

Authorities who control their activities under the provislona 
of State Town and Country Planning/City Development 
,.\ulhorlty Acta. However, the Govemment Is considering 

kr~nt!'~.!:on CI' Real Estate Management (Regulation and 

Conlrol) Bill for National Capital Territory 0' Deihl which 

Is at a draft stage. 

[Translation} 

Mobillation 01 Fund. from AbroIId 
byC~" 

*11. SHRIMATI SANGEETA KUMARI SINGH OEO : 
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DR. OHIRENDRA AGARWAL : 

Will the Minister of FINANCE be pleased to 

state: 

(a) the details of legal provisions regarding the 

mobilisation of funds by companies from abroad; 

(b) whether some Indian companies have mobilised 

funds from abroad; 

(c) If 10, the details thereof company-wise, during 

each of the last three years; 

(d) whether the statutory provlllons In this regard 

are strictly complied with by such companies; 

(e) If not, the details thereof during the last three 

years; and 

(f) the steps taken by the Union Government 
thereon? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM): (a) The extant legal proviSions regard-
Ing mobilisation of funds by companies from abroad are 
laid down under Foreign Exchange Management Act, 1999 

and the rules and regulations Issued thereunder. These 

are:-

(I) . Equity through Foreign Direct Investment 

(FDI) In accordance with the guidelines I 
poliCies thereon ISlued by Govemment of 
India from time to time and notified under 
FEMA. 

(II) Global Depository Receipts (GDRa) and Ameri-
can Depository Receipts (ADRs): This Is 

covered under the "Illue of Foreign Currency 
Convertible Bonds and Ordinary Shares (through 
Depository Receipts Mechanism) Scheme, 

1993". 

(iii) Debt through External CommeroIai BorrowIngs 
(ECBs and Foreign Cunency Convertible Bonds 

(FCCSs): This Is covered under extant 

ECB policy as prescribed by RBI vide Its 

Master Circular ·No. 0212007-08 dated 02nd 

July, 2007. In addition to above, FCCBa are 

also requl~ to follow the ADR I GOR 

Scheme. 

(b) Yes Sir. 

(c) As per information provided by the Reserve 

Bank of India (RBI), the amounts mobilised by Indian 

companies from abroad through the above sources during 

the last three years are given below:-

(US$ Million) 

Year ECBslFCCBs ADRslGDRs FDI 

2004-05 9084 613 6061 

2005-06 14547 2552 7722 

2006-07 20639 3776 19531 

The Information relating to amounts mobilised by each 

company, Is voluminous. However, the company-wise data 

on ECBs I FCCBs Is published by RBI on Its website at 

www.rbI.org.ln. FDI approvals I Inflows are published In 

monthly SIA's News latter of Department of Industrial 

Policy and Promotion which Is also. available . at their 

webalt .. www~dlpp.nic.ln. Date In respect of company-wise 

ADRalGDRs raised In the respective financial years Is 

under compHation and would be provided to the 

Honourable Member shortly. 

(d) to (f) The primary responsibility to ensure that fundi 

raised through ECBs I FCCBs, ADRlGDRa and FDI are In 

conformity with the policy and guidelines and the Reserve 

Bank regulations I directions I circulars thereon, is that of 
the company concerned. Cases of vlolallons that have 

" 
come to the notice of authorities are dealt with under the 
relevant provisions of, FEMA. 
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{English} 

Quality of roade constructed under 
PMGSY 

·12. SHRI C.K. CHANDRAPPAN : 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister f)f 111 JRAL DEVELOPMENT be 

pleased to state : 

(a) whether the random Inspection of road works 

under Pradhan Mantrl Gram Sadek Yolana held during July 
2004 and September 2006 has revealed that a substantial 

number of works under the achem6 were of "unsatisfactory 
quality" In several States; 

(b) if so. the details of the findings thereof; and 

(c) the steps takenlbelng taken to ensure the quality 

of the road projects and to check irregularities in 
implementation of the projects? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) During the 
period July. 2004 to September, 2006, a total of 17718 
inspections were carried out by the National Quality 
Monitors under the third .tler of the quality control 

mechanism of Pradhan Mantrl Gram 8.adak Yojana 
(PMGSY). Out of total 7449 Inspection of completed works. 
1547 works (21%) were graded as ·Unsatlsfactory:. 
whereas out of 10269 Inspections, of on-going works, 4309 

works (42%) were graded as 'Unsatisfactory'. State-wise 
det:llls of grading have been given in the statement 

enclosed 

(c) For ensuring high level of quality In works, PMGSY 
programme guidelines have the provision for three tier 
Quality Control Mechanism. The first two tiers of the Quality 

Control Structure are overseen by the Stale Quality 
Coordinators, appointed by the State Govemments. The 
first tier of quality control mechanism Is In-house quality 
control at the level of the e~ecutlng 8genel8l. Field 
laboratories are established by the CCimtractors and 
mandatory tests on the quality of material and workman-
ship are conducted under the supervision of Programme 
Implementation Units (PIUs). The Second tier provld.s for 
quality monitoring by the State Govemments through 

, , 
Independent State Quality Monitors (SOMs). SQMs ore 
deployed to ensure that quality issues are properly being 
attendod to at the first Iler. The third tier of this arrangement 
consists of quality monitoring of works through random 
Inspections by Indopendent Notional Quality Monitors 
(NOMs). 

In addition, measures like Standard bidding documenl, 
Online monitoring, display of Citizen's Information board 
otc. have been put In place for ensuring quality and 
transparency In execution of PMGSV projects. State 
Govemments have also been advised to arrange joint 
Inspection of ongoing as well as completed work under 
PMGSY by Hon'ble MPs, Hon'ble MLAs and functionaries 
of Panchay~tl Ral Institutions. 

StlJloment 

Abstract 01 Grading (July, 2004 to September, 2006) 

S.No. State Total Inspections Grading 

Comploted Ongoing 

Total S u Total S U 

2 3 4 6 8 9 11 13 

1. Andhra Pradesh 1090 593 530 63 497 406 92 
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1 2 3 4 8 8 9 11 13 

2. Arunachal Pradesh 78 82 17 45 18 11 5 

3. Aa18m 812 118 87 22 493 318 174 

4. Bihar 814 185 63 ,. 428 174 256 

5. Chhattlsgarh 838 388 282 78 471 254 217 

8. GUJara, 579 304 203 101 275 153 122 

7. Haryana 57 21 18 3 38 31 5 

8. Himachal Pradeah 498 122 .100 22 374 188 208 

9. Jammu and Kuhmlr 137 9 2 7 128 47 81 

10. Jharkhand 532 185 89 98 347 104 243 

11. Kamataka 813 3H 301 58 454 215 238 

12. Kerala 195 88 65 14 128 88 40 

13. Madhya Pradesh 1852 848 581 87 12G4 814 210 

14. Maharalhtra 747 340 275 85 407 217 180 

15. Manlpur 74 32 20 12 42 18 24 

18. Meghalaya 137 31 18 12 101 28 10 

17. Mlzoram 123 45 18 28 71 38 40 

18. Nagaland 59 25 3 22 34 4 30 

19. Ori ... 13. 481 408 85 141 .. 457 

20. Punjab 188 89 61 18 117 47 io 

21. Rajasthan 2129 1217 1180 57 912 818 M 

22. SikIdm 98 22 11 11 78 23 13 

23. Tamil Nadu 988- 360 212 138 118 217 341 

24. Trtpura 120 41 28 13 78 31 43 
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2 3 4 

25. Uttar Pradelh 2607 1324 

26. ·Uttaranchal 3m 49 

27. West Bengal 914 388 

Grand Totai 17718 7449 

S • Satisfactory, U • Unsatisfactory. 

Appointment of Judges 

·'3. SHRI M. RAJA MOHAN REDDY: 

SHRI SUB HASH SURESHCHANDRA 

DESHMUKH: 

Will. the Minister of LAW AND JUSTICE be pleased 
._. :.,',' • ,I 

to state: 

(a) the number of vacancies of judges In various 

High CQurta in the country, at pre.ent, ~.wlse; 

(b) whether t~ Government proposes to appoint 

more judge. in High Courts and subordinate Courts to 

Clear the backlog during the current year, 

(0)· If so, the details thentof; and 

(d) th~ time by which these vacanc1e8 are likely to· 
be filled? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 

BHARDWAJ): (a) to (d) A statement showing the number 

of vacancies of judges in various High Courts in the 

country as on 6.8.2007 is enclosed. 

In pursuance of the judgment of the Supreme Court 

of Octqber 6, 1993 in the Supreme Court Advocetea on 

Record and Anrs. VI. the Union of India, the judge s~rangth 

of the HIgh Court. 18 reviewed.-every three years. The last 

triennial review was undertaken In the year 2006, whereby 

It il proPosed to increase the judge It!ength by 106 In . .and 

6 8 9 11 13 

1047 277 1283 735 648 

30 19 261 104 167 

283 86 545 332 213 

59()2 1547 10269 5960 ~308 

8 High Courts, subject to concurrence of the respective 

State Govemments. 

Pursuant to the Judgment of the Supreme Court 

dated October 6,. 1993 and their Advisory Opinion dated 

October 28, 1998,the proposals for appointment of 

Judgea In the HIOh Courts are to be Initiated by the 

Chief Justice of the concerned HIgh Court. The Govern-

ment has, however, been requesting the Chief JusticeS 

of the High Courts and Chle' Ministers of the States, 

'rom time to time, to initiate pr.oposals for filling up 0' the 

p......,t and anUcipated vacanolea during the next six 

months. 

Under . article 235 of the Constitution 0' India, 

the administrative control over the members of subordi-

nate Judiciary In the States vests with the concerned High 

Court and the State Government. Thus as regards the 

judge strength In ,the District and subordlNM 09Urts, the 
primary responsibility for taking neceasary action for 

Incteaslng the judge strength ~wIth the reapectlve 

State Governments. FAllng up of the vacant posta of judge" 

magistrates at the District and SUbordinate Courts Ie the 

~rn of the reepectJve High Courts and the State 

Government. 

The Central Government has been periodically urging 

011 the State GovlmmentAJnion Terrltoriea Met .. High 

Courts to accord utmost priority to fining up of vacant posts 

of judges and magistrates. 
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StlltemMt 

VacanciflS of Jc.ItIga in var10w High Coutts 

PoaIUon .. on 0I.OI.1D07 

S. High Court 
No. 

Sanctioned No of Vacancies 
Stf8ngth Judgea In 

POIItIon 

1 2 3 5 

1. Allahabad 95 76 18 

2. Andhra Pradesh 39 31 08 

3. Bombay 61 53 08 

4. Calcutta 50 42 08 

5. Chhattlsgarh 08 06 02 

6. Delhi 36 32 04 

7. Guwahatl 23 23 00 

8. Gujarat 42 30 12 

9. Himachal Pradesh 09 08 00 

10. Jammu and Kashmir 14 09 05 

11. Jhartchand 12 09 03 

·12. Kemataka 40 38 

13. Kerala 28 27 02 

14. Madhya Pradesh 42 41 01 

15. Madras 46 44 02 

16. Orissa 20 14 08 

17. Patna 31 31 00 

18. Punjab and Haryana 40 36 05 

19. Rajasthan 40 37 03 

1 2 3 5 

20. Slkklm 03 01 02 

21. Uttaranchal 08 08 00 

Total 888 585 84 

{T,."..tJonJ 

·14. SHRI JIVABHAI A. PATEL: WIn the Mlniater of 
FINANCE be pIHIed to ..... : 

(a) wheIher there haw been OHM 01 fruluienl 
withdrawal of money from bank8 through Internet; 

(b) If 10, the number of IUCh IncidenII IMIOrded 

during the lui two ~, State-wtM; 

(0) the detail 01 don .... by the Govwmnnt 
agalnIIthe cuIprtta during the IaIt thIM~, aat.wIIe; 
and 

(d) the .. propoeed 10 be taken by the 
Govemrnenllo safeguard the ...... of eooounI hoIdM? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Ca) and (b) R.I",. an of india hU 
raported that certain aa.. 01 fruIuIInI ......... 01 
money from bankllhrough Intemet .. ,. f8POIted by public 
l8CIor banke. The ........ dItaIII of IUCh IncIdInIa 
where amount ~ MIl men than RI. One lac each a,. • under:. 

No. Amount 

1 2 3 

2 4.32 

(AI '-) 

AprIl 2001 to 
MMtI 2007 

No . Amount . ..~" 

4 5 

5 11.60 



71 AUGUST 10. 2007 72 

1 2 3 4 5 

Delhi 1 1.00 6 10.72 

Gujaral o o 1 1.00 

Haryana 30.87 1.00 

Jharkhand o o 1.60 

Kamataka 1 2.40 5 12.76 

Karala o o 1 1.06 

Madhya Pradeah 2 4.33 3.31 

Maharaihtra 4 6.03 18 30.04 

on ... 5.55 o o 

Tamil Nadu 2 3.79 2 3.00 

Waet Bengal 1 2.98 2 3.66 

Total 15 81.27 45 79.45 

(e) Banks are raqulrtd to report the matler 10 
PoilcelCBI as per the guidelines laaued by RBI. There 
Is allO an 8ItIIbIIIhed procedure with regard to 
dlaclpllnary acUon spinet the erring ofIIdala and the 
banks take appropriate action agalnat them as per 
pfOC8du .... 

(d) RBI,u a pan of , ill aupervllOry proceea hal been 
senslllzing banks from lime to time about common fraud 
prone a,.... modus operandi of frauds and meuurea to 
be taken by them to prevent/reduce the Incidence of frauds 
In banke. RBI had I88ued detailed gUldaHnaa on Internet 
Banking to all cornrneroIaI bankI covering IIChnclogy and 
security ltandarda, legal IIIuea and regulatory and 
.upervllory Iaauea. RBI had alia Iaaued a CautIon circular 
on F8ttruary, 18. 2008 to an commercial bank8 on phIahIng 
attacka which contain details of rnodue operandi of such 
attacks ~ minimum aet of prevantiveldeteGtlYe meuurea 

to tacIda them. 

*15. SHRI BASU DEB ACHARIA : Win the MlnI",r 
of POWER be pIeMed to Itate : 

(a) whether the Govemment hu axamlned 
the matter of time and coat-overrun of aJmoat all hydro 
power projecta _-up 10 far and tardy execution of such 
projects; 

(b) If 80. the 8tep8 Iaken by the gcMtmmII1I to 
Implement the propoaad projact8 to avoid such I08M8 In 
tuture; 

(e) whether the Govemmant hal a180 examined the 
l8suea of rehabUltatlon and reaattlemant of people who 
have 10 far been affected due to the 88t1lng up hydro 
power projects; and 

(d) If 80, the stepa takenIpropoead to be tak8n to 
Implement and monitor rehabilitation and raaat1Iemant 
pacIcagea for future projacta? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINOE): (_) Vea, SIr. A Standing CommIttee headed by 
AddItIonal Secretary/Joint Secretary of the MlnIatry of 
Power with representatives of Planning CommIIIIon. 

Department of Expenditure, Ministry of FInanoe .net 
Ministry of Programme Implementation ...... the 
C8uaea of time and coat overrun of all hydro power projects 
Implemented by Central Public Sector undartaIcInge 
(CPSUs) which have suffered time overrun ,of over 10% 
and/or colt overrun above 20% with a view to identify 
C8uaea and fix raaponeIblllly for the same. 

(b) To avoid time and cost overrun In ongoIngI 
proposed hydroelectric pr0ject8, the following meuurea 
have been taken:-

Tho StandIng Cornmtttae on ,.me and coat 
overrun of hydrQelectrlc proJecIa ob8aMId In a 
number of CU8I, that the exploration done at 
the time of preparation of DaIaIIad Project 

Report (OPR) IIIg8 wu not IUfflclentIy rIgoroue. 
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The exploratory drtrta and drtII holes In aome 0' 
the cues did not reach the tunnel lew! and the 

evaluation 0' rock mall and the rock mau 
classification adopted by Geological Survey 0' 
India (GSI) In their geo-technical report was only 

tentative. " haa, now been decided to get more 

comprehensive geo-technlcallnveatlgatlona done 
prior to Investment deoIeion and detailed 

Investigations carried out before the project la 

taken for execution to minimize geological 

surprises at the time of actual execution. 

Steps have been Initiated to tie up necessary 

funds Is CPSU projects before commencement 

of project execution so that there Is no delay In 

project execution during construction due to 

constraint of funds. 

Monitoring mechanism has be8n strengthened 

to achieve targets by dealgnatlng a nodal offloer 

In the Central Electricity AuthorHy (CEA) for each 

project. The nodal officer keeps track of 

construction of the project and 'acilHates reso-

lution of problema which may delay the project 

by escalating the l-.ue to appropriate levels for 

Immediate resolution. 

Site visits are made by otflcera of CEA to the 

various projects under construction and varloua 

bottlenecks are identified and solution. thereof 

are decided In conauHatlon with the project 

authorities. Meeting. are hefd at project ette. 

with equipment suppliers and other contractors 

executing the major works of dam, head race 

tunnel, power hoUH etc. for solving the 
constraints defaylng the executlcin of the projecta. 

Review of progreaa both at project and corporato 

office level of the organisation Implementing the 

projecl (weekly at afte and monthly at Corpondo 

level). 

Coordination meetings by the project authorltlea 
with State Governments to avoid delays In 

IIOqUIaItion of land and award of reHlltement 

and rehabilitation. 

Regular review meetings (exhaultlve quarterly 

review meeting and epecIfIc meetings on iIIueI 
ralHd by the proJecI luIhofIIlellCentral EIectJ1. 
city Authority (CEA)] are being organIZed In the 
Ministry of Power. 

Installation of computerized project planning Ind 

monitoring lOftware It vlrlous projects at 

corporate office and MInistry of PowerlCentral 
Electricity AuthorIty for contfnuoua and Intensive 

monitoring of the projecta. 

(c) and (d) : Yes, Sir. ReHntement and RehabliHatfon 

(R and R) of the project affected people Is Implemented 

through the State Government by the project executing 

agencies. The Central Government through the Ministry of 
Rural Development have notffled the "National Policy on 

R.Httlement and RehabllHatton of· Project Affected 
Famtf\ea-2003 (NPRR-2003)" on 17th February, 2004. The 
policy HHntIally addreaae. the need to provide aucoour 

to the .... 11 ... rural poor, support the rehabilitation "'0rt8 
of the resource poor MCIIona, namely, small and I'I'WginaI 

farmers, SCa/STs and women who have been displaced. 

The provisions In the NPRR-2003 are the minimum 

to be adopted Ind applicable to all project affected famfllel 

whether belonging to Below Poverty Una (BPl) or non-
BPl families. Many State Governments have thefr own 
liberalized ReHttlement and RehabilHation poItcIea over 

and above the basic minimum provllionl of the NPRR-

2003 for Project Aftected Persona. The project executing 

agencies adopt an R and R Plan which normally eXCMda 
the provisions of the NPRR-2003 and this R and R Plan 
Is agreed upon with the rnpectlve State Govemmenta after 
due consultation with all atakehoIdel"l. 

Self Help Group Mel Micro FIMnoe In 
North-EnIem ...... 

·18. SHRI AtNIAR HUSSAIN: Will the Mlnl •• r of 
FINANCE be pleated to state : 
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(a) the details of lhe proceaaa adopted by the 
leading public sector banks liM SBI, UBI, UCO Bank to 
promote Self Help Groups (SHG) and Micro Finance In the 
North 'East, State-wise; and 

(b) the details o. the amount disbursed In NE States 
under SHG during the lasl three years? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) The Public Sector Banks have 
adopted different processes for promoting Micro Finance 
in North Eastem Region, WhIch Include, Interalia:-

S .... 

Sensltisatlon Programme of Branch Managers 
for Micro Finance apeclally for fonnatJon and 
linkage of Self Help Groups. 

Customized training programme for rurallseml-
urban Branch Managefl. 

Capacity building and training programme 0' 
Sel' Help Groups. 

2004-06 

As regards Salf Help Groups (SHGs) - Bank linkage 

programme, the foHowing three models have been 

adoptld by banks:-

1. Model-I: lending by banks directly to 

2. Model-II 

SHGa without Intervention I facilita-

tion by any Non-Govemrnental 

OrganilaUon (NGO). 

SHGs formed by fonnal agenr.1ea 

and NGOs but dlrect~ financed by 
Banks. 

3. Model-Ill: SHG. financed by Banks through 
NGOa. 

(~) The particulars 0' number and amount diabursed 

to SHGs In the North Eastem region during the last three 

years under SHG - Bank Linkage Programme are as 

follows:-

(Rs. In Lacs) 

2005-06 2006-07 

No. of SHGs Bank Loan No. 0' SHGs Bank Loan No. of SHGs Bank Loan 

Assam 20812 n32.2 25327 4821.7 25165 7944.0 

Meghalaya 59 15.0 554 84.1 476 174.0 

Trlpura 698 138.6 559 ·'20.5 987 184.0 

Slkkim 10 4.2 85 5.1 33 11.2 

Manlpur 571 241.7 672 417.5 1215 408.0 

Arunachal Pradesh 55 21.4 66 15.2 101 57.2 

Nagaland . 70 18.1 337 296.9 586 335.0 
'.-:-~ .. ' 

Mlzoram 6 3.5 946 613.0 921 705.6 

Total 22081 8174.7 28546 6374.0 29464 9819.0 
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Review of Loan Sanction and Recovery 

Policy of Banke 

*17. SHRI RAMDAS ATHAWALE: Will the MinIster of 

FINANCE be pleased to state : 

(a) whether the Union Govemment has taken or Is 

contemplating to take any steps to review the shortcomings 

in the policy being adopted by the banks and financial 

institutions for sanctioning loan and Ita recovery to ensure 
the welfare of the poor, unprivileged class, unemployed 

youth, labourers and farmers; 

(b) If so, the details thereof as on date; and 

(c) If not. the reasons ther8for? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (c) The Reserve Bank of India 

(RBI) has recently reviewed Its gui.ines. to Scheduled 
Commercial Banks on Priority Sector Lending and has 
issued a revised Master Circular on Priority Sector lending 
on 30.04.2007. This Master Ciroular of RBI stipulates a 
target of 40% of Adjusted Net· Bank Credit· (ANBC) of 

domestic commercial banka of Priority Sector which 
Includes, inter-aRa, measures for eConomic welfare of tho 
poor, the under-privlleged class, unemployed youth, 

labourers and farmers. Out of the Priority Sector target 0' 
40%, 18% is ta.rgeted f~r Agriculture Sect.or and 10% for 
the Weaker Sections. The Weaker Sections comprise small 
and marginal farmers, land~less labourers, tenant farmers 

and share' croppers, ,distressed poor for repayment of their 
debt to Informal sector and various beneficiaries of 

Swamjayanti Gram Swarozgar Vojana (S~SV', Swama 
Jayantl Shahari Rozgar Vojana (SJSRV), Self-Help Groups 
(SHGs). Scheduled Castes (SCs), Scheduled Tribes (STs) 

and minorities. 

In order to attract the financially excluded population 
-In the structured financlat syldem, on the baais of the 
inIertm report of the Committee on flnanctal Inclusion, 
under the ChainnanahIp 01 Dr. C. "Rangarajan, the 

Government Me decided to establish the following two 
funds with a corpus of Re. 500 crore each:-

{English} 

A Rnaneia! InctUlion Fund with NABARD for 

meeting the cost of developmental and promo-
tional interventions. 

A Financial Inclusion Technology Fund to meet 

the cost of technology adoption. 

*18,., SHRI CHANDRA BHUSHAN SINGH: 

SHRI KISHANBHAl V. PATEL; 

Will the Mlniat., of POWER be pleased to state : 

(a, whether the Government proposes to apeed up 
the execution of power projects to the country by ..wng 
up a National Power Projects Management Boardl 

Task Force II reported In the nmes of India dated July, 
6, 2007 

(b) If eo, the detail. thereof; 

(e) the manner In which the shortage of power 

generation equlpmenll Ia lik-'Y to be reeoIYed after the 
constitution of the Board; and 

(d) the time by which the said Board 'will become 
functional? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDEr: '(a) Va', Sir. '1t'~'ls" propdMd to I8t up a 

Natlona.' Power Project Management ~oard (NPP~B) for . . ... .' 
monitoring the progrell and ~o ensure timely 9O~on-

'. ,.f :,' . ' 

ing of the capacity addition and aaoctated transmission 

projecII. 

(b) to (d) The modal" for HttIng up ~ National 
Power Project Management Board (NPPMB) are being 
WOfked out 10 as to make the Board functional at the 
Hlfleld. 
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Para ...... for Wortd .. nk ANIetanoe 
Program .... 

·18. SHRI G.M. SIDOESWARA : WIH the Mlnilter of 
FINANCE be pleued to 118te : 

(a) whether World Bank~s .. slstance programme for 
developmental protects In various SIa_ are linked to 
certain paramaters of IIacaI refonnl; 

(b) jf so, the details thereof; 

(c) whe1her the Govenvnent hM laid down a flacal 
reforms road map for the reIp8CIIve State Govemmentl to 
enable them avail of the World Bank fundi for various 

developmental projects; and 

(d) If io, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM): (a) No, Sir. 

(b) Does not art ... 

(c) No, Sir. The State Govemments formulate their 

own fiscal correction path In conformity with their 

respective Fiscal Responsibility and Budget Management 

(FRBM) Acta, If any, and avan of the incentive of debt 
waiver under Debt ConsolIdation and RelIef Facility 

(DCRF). 

(d) Doea not arl ... 

[Translation} 

Duping Through ..... IIIIIbt 0.11 ... 

·20. SHRIMATI RUPATAI D. PAT1L : WlH the MInIster 
of FINANCE be pleased to alate : 

(a) whether the Government have any infon'MtIon 
in regard to the number 0' cornpanIeI which haw, duped 
the common man through share market dealingl since the 

year 2001; 

(b) if so, the details thefeol: and 

(c) the details of action taken by the Govemment 

'or recovery of dun of the people from theIe companlel? 

THE MINISTER OF FINANCE (SHRI P. 

CHlDAMBARAM): (a) and (c) Govtmment does not 

maintain any such database. AJj and when any such 

Instance Is noticed, Ministry of Corporate Affairs and SEel 

take appropriate action under the Companies Act and the 
eecurltlea laws. However, the question presumably refers 

to the campanlaa which railed funds 'rom public through 

IPo. and subsequently failed, Inter-alia, to comply with the 
IIstlnglflllng requirements of Registrar of Companlea and 

the Stock exchanges for a period 0' two years and were 

not found at their registered offtce addre.. at the time of 

Inspection done by Stock Exchange. The .. companl.s are 

known u ''vanlahlng companies" .s per the categorization 

adopted by Coordination and MonItoring eommmee, a 

joint mechanism between the SEBI and the Ministry of 

Corporate Affairs. These companies are being Identified In 

phuea. So far such companies who made lPOI tift 2001 
have been ldentifted. AJj on date, there are 122 companies 
Iclenttfled as "vanishing campanlea." 

(c) SEBI hu IIIU8d ordara against 100 vanlahlng 

companieI and 378 directors I promoters prohibiting them 
from aaaocIatlng In any way with the capital market 
actIvI .... and acceulng the capital market for a period of 

five years. The actions taken by Mlniltry or Corporate 

Affairs In respect of vanishing companies Include: 

(I) Prosecutions have been filed under SectIons 82J 
63, 68 and 628 of the Compan .. s Act, 1968 
agalnat 109 vanishing companies and their 

promoters/directors for miutatement In proepec-
tua/fraudulently Inducing persons to Inveat 

moneynal .... atement made In the offer docu-
ments etc. 

(Ii) Prosecutions have been flied under the Compa-
nies Act, 1956 for non-filing of statUtory retums. 

(/II) FiRs have been filedlreglMered under the Indian 

Penal Code against 101195 varilhlng ~
nin and their promotera/dIreotorI. 
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(Iv) Petillons have allO been filed with the Company 

Law Board (ClS) under SecIIons 387/388/402J 
408 read with Section 408 of the Companlea At:t 
1956 In respect of two vanishing companies to 

disgorge the propertiellmonlee from the promot-

ersldlrectol"l of these two vanishing comp.nles. 

The CLB has dlsmlaed one of the petIIlons 
against which the Mlnletry has filed an appeal 
before the Guj.,.t High Court. The other cue 

Is pending' for adjudication by the ClB. 

Share of U.h ..... htra In C ....... I Tu.s 

1. SHRI HANSRAJ G. AHIR : Will the Minister of 

FINANCE be pleased to state : 

1 2 

2 Income (Diltance 
Method) 

3 Area 

.. Index 0' Infrastructure 

5 Tax effort 

8 Flacal DiIcIpIlne 

sr. Criterion 

3 4 

82.5 SO.O 

7.5 10.0 

7.5 0.0 

5.0 7.5 

7.5 7.5 

Relative Weight (per cent; 
(a) the criteria for distribution of central taxes and No. 

grant; 

(b) whether the share of Maharashtra In central tax 

and grant has been reduced as per the recommendation 

of twelfth finance commllllon; 

(c) If 10, the details 0' central tax and grant provided 

to Maharashtra In comparison to other States; and 

(d) the reason for granting tell share to Maharuhtra 

despite more collection of central taxes from the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL)': (a) The 
criteria and Ralatlve Weights adopted by Eleventh FInance 
Comrnlllion and Twelfth Finance Commlllion for distribu-

tion of Share In Central T axea and Dutle. and grants-In-

aid to St.tes including Mahaniahtra were as follows:-

sr. 
No. 

(1) Share In Central T ..... nd Duties 

Criterion Relative Weight (per cent) 

11 th Finance 12th Finance 

Commission Commlllion 

2 3 4 

Population 10.0 25.0 

11 th FInance 12th Finance 
Commlaslon CommIlllon 

1. Popul.tlon 

2. Geographical aroa 

3. Distance from highest 
per capita Income 

40.0 

10.0 

20.0 

4. Index of deCentralization 20.0 

6. Revenue effort of which 10.0 

(a) with respect to own 
revenue or Statee 

(b) with reepect to GSDP 

8. Index of deprivation 0.0 

40.0 

10.0 

20.0 

0.0 

20.0 

10.0 

10.0 

10.0 

(b) and (e) No, Sir. The ahare of Central Tax .. to 
Maharuhtra which WII 4.832% during the period of 
EIevenIh Rnance Convnllllon awBld hal IncrHHd to 
4.997% for the period of the Twelfth Finance CommIIIIon. 
And Grant-In-.Id hu Increued from 3.84% to 3.81% 

State-wile detaIIa are encIoeed II a slaternent. 

(d) The question does not arlle. 



Statement CD 
Cal 

Transfer recomlTl9nded by Eleventh and Twelfth Finance Commission 

S. State Eleventh Finance Commission (2000-05) Twelfth Finance Commission (2005-10) f No. (As. in crore) (Rs. in crore) 
~ 

Share in Grants-in- Total Per cent Share in Grant- Total Per cent Percent a 
I Taxes and aid Transfers Share Taxes and in-aid Transfer Share Increase 

DutIes (Col. 2 Duties (Col. 6 in TfC 
plus 3) plus 7) over EFC 

1 2 3 4 5 6 7 8 9 10 11 

1. Anethra Pradesh 28980.25 2455.80 31436.05 7.14 45138.68 5214.58 50353.26 6.66 60.18 
> 

1767.34 1758.22 3525.56 0.47 51.98 
c: 2. Arunachal Pradesh 918.22 1401.55 2319.77 0.53 Ci) c: en 

3. Assam 12362.05 1061.66 13423.71 3.05 19850.69 4478.71 24329.40 3.22 
-i 

81.24 -P 
4. Bihar 43614.48 1698.81 45313.29 10.29 61671.04 7975.79 75646.83 10.01 66.94 § 

..... 
5. ChhaHisgarh 8975.18 494.93 9470.11 2.15 16285.76 1987.94 18273.70 2.42 92.96 

6. Goa n5.22 54.09 829.31 0.19 1589.14 135.39 1724.53 0.23 107.95 

7. GujafBt 10615.93 1645.01 12280.94 2.79 21900.47 3708.28 25608.75 3.39 108.88 

8. Haryana 3552.44 751.37 4303.81 0.98 6596.46 1445.98 8042.44 1.06 88.87 

9. Himachal Pradesh 2570.25 4923.96 7494.21 1.70 3203.22 11241.14 14450.36 1.91 92.82 Cf 

10. Janvnu and Kashmir 4854.50 11618.79 16473.29 3.74 7441.71 13438.57 20880.28 2.76 26.75 f 
f 11. Jhartdland 11320.42 844.55 11964.97 2.72 20624.02 3032.82 23656.84 3.13 97.72 

12. Kamataka 18552.48 1425.61 19978.09 4.54 27361.88 4054.40 31416.28 4.16 57.25 
! 
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[TransMtIonJ 

Allistance to Cooperative Blnn 

2. SHRIMATI KARUNA SHUKlA : 

DR. LAXMINARAYAN PANDEY : 

Will the Minister of FINANCE be pteaaecI to Itate : 

(a) whether the Wo:td Bank h.. provided .. sll-

tance to Improve the functioning of Stata cooperallve 

banks, district cooperative banks and Agrtcultural Credit 

SoclaUes; 

(b) If 80, the detaUs thereof; 

(c) whether the Govemment Is formulating any 

scheme to Improve the health of these Inallluttonl and to 

cater to the financial noeda of the poor farmers: and 

(d) If s6, the details thereof? 

THE MINISTER OF ST A.TE IN THE MINISTRV OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 

Ves, Sir. Out of the total financial package of Rs. 13596 

erol'8, for sll'8ngthenlng the Short Term Cooperative Credit 

Structure (STCCS) In the Country comprising State 

Cooperative Banlca (SCBs), District Central CooperaUve 

Banks (OCCBs) and Primary Agriculture Credit Societies 

(PACS), the World Bank h .. agreed to provide °an 

aAlslance of US$ 600 million to the Govemment of India. 

The World Bank aSSistance Is propoaad In the 'orm of loan 

of US$ 300 million from Intematlonal Bank for Reconstruc-

tion and Development (IBRD) and a credit of SDR 196.8 

million (equivalent to USS 300 mtillon) from International 

Development Aaaoclatlon (IDA). 

(c) and (d) The Govemment has approved a revtval 

package to llrength8n Short Term Rural Cooperative 

Credit Structure (STCCS). The States willing to Implement 

the package are requiNd to sign a Memorandum of 

Understandinq (MoU) with Central Ciowmment and 

NABARD for carrying out certain legal and Institutional 

reforma. 

FInancIal ..... Iance for STeeS under the package 18 
available for cleansing of Bat.nce ShHt .s on 3111 March 

2004 and increasing the capital to • apacIfted minimum 

lovel subject to legal and Institutional reforms. In ~r to 
ansure thai STeeS continues on aound financial, 

managerial and governance norma, technical UIIstance 
Is to be provided to upgrade Inatltutional and human 

reaouron of CCS, computerization and aettIng up proper 

Intamal control and accounting ayatamI. 

[English} 

Exee .. "" IntorHt on LoIIn. and 
AclvanON 

3. SHRI L. RAJAGOPAL Will the Minister of 

FINANCE ba plealed to state: 

(a) whether Re .. rve Bank of India and Banking 

Ombudsman have recetved umpteen complaints of 
exceulva Intereat and other charges baing levied by 

banka on certain Ioana and advances; 

(b) If 80, the details thereof; 

(c) whether RBI has Issued a notification ntOIntly 

In thIs connection directIng all commercial banka for 
fixing appropriate celHng on the Interest charged on loans; 

and 

(d) If 10, the detaUa theNof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 

Reserve Bank of India (RBI) hal reported that RBI and 

Banking Ombudsmen have received complain" of ucea-
slve Interest and other chargee levied by banlca on loans 

and advances. The compIatn .. W8f8 dealt with by taking 

up with the banlca conoarned. 

(c) and (d) RBI, vide Its clft:ular cIatecI May 7, 2007 

h.. advised banks to have an objeCtive and tl'8f1lP8l'8nl 

policy approved by their Boards for fixing Intar8at ratea on 

loan. and advances. It was acIvI ... that the 80aIds of 
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banks Jay out approprtate IntemaI prlncIpIee and proce-
dures 10 that ueurlou8 Interesl ,... IncIudtng pl'OCftllng 

and other charges are not leVied by them on loans and 

advances. 

(T""'''tIon/ 

4. SHRI RAGHUVEER SINGH KOSHAL : Will the 
Mlnllter of FINANCE be pleased 'to stat. : 

(a) whether the Govemment II .. ,. of a gq 
which withdrawing money from bank IIOCOUnII by changing 

the names and add,..... In the cheques and DOs by 

using special chemicals; 

(b) If so, the details thereof; 

(c) whether the members of IUCh gang have been 

arreated; 

(d) If so, Ihe details thereof; 

(e) whether the Government hu taken precaution-
ary meuures to check IUCh forgery; .nd 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (.) ReHrve 
Bank of India (RBI) hal r8pOf'ted that they haw no 

Informallon of • gang withdrawing money han bank 
accounta by changing the narMI and add,..... In the 
chequeI .nd ODe by uling apecIaI chemicals. 

(b) to (d) Do not .rIee. 

(e) and (f) RBI .. a part of III lUJ*vIeory procea hal 
been aenaItIzIng banks 'from time to lime mout common 
fraud prone ....... modue operandi 01 hudI and the 

meuures to be taken by them to pnwentlreduoe the 
Inctdence of frauds In bankI. RBI hu IeIued clftxUra to 
all commercial banks on aeve'" occuiona cauIIonIng 

them to be more careful In the tranaactlonl involving 
ooIlec11on1rea11zation of drafts. On qtC8Ipl of fraud 

report from banks. RBI advises the ooncemed banks to 
report the ca .. to CBlIPoHce. examine staff accountabillly 

and complete proceedlnga against the erring starr 
expedltloully, take atepa to recover the amount Invotved 
In the fraud, claim InIUrance wherevw applicable and 
streamline the lyatema and procedunta 10 that fraudl do 
not recur. 

[EngIiMJ] 

RQQVY 

6. SHRI ABDUL RASHID SHAHEEN : WlU the 

"'nllter of POWER be pIUMd to sta.. : 

(a) the number of NraJ popuIlIUon below the poverty 
line provided eIectrIcfty under Rally Gandhi GIwnMn 
Vldyulllcaran VojanII (RGGVY) sInoe 2005 In Jammu and 
Kashmir: 

(b) the target fixed for EIeYenIh Five V .... Plan; 

and 

(c) the fund docated to JIIIIVnU and Kashmir under 
this Vojana during the lui thrH years. year-wlH? 

THE MINISTER OF POWER (SHRI SUSHILKUMAA 
SHINDE): (a) Under RGGVY. 3 projecII of J and K ... 

under Implementation. covering 68,731 BPl hoUI8hoIdI 
In P .... I of the 1Cheme. Awatda have been pIaoed for 
2 projecIa of KaIhua and Udhampur dIatricta oov..tng 82 
urHIecIrIfted vtllagea, 64.423 BPL houMhoidl at the 00II 
of RI. 73.'" ClOre. 

(b) The XI-Plan target Is to cover an the un-eleolrlfted 
vIIIagea of J Md K. 

(e) ROGVY was InIroduoed In AprI, 2005. FIrIt 
InItaIInenta for two pfOject8 .. IICMnoe MtGUnIIng to Re. 
19.59 crore have been ,.... durtng 2008-07 for J lind 
K. AGOVY ~ provide for ,...... of ~ 

InaIMnents eommenaurate ~h the phyIIcaI ProgrMl. 
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Service Charg.. by Private Bank. 

6. SHRI S.K. KHARVENTHAN : Will the Minister of 

FINANCE be pleased to state : 

(a) whether the Gc>vemment Is aware that many 
private banks are charging more seMee charges for 
essential services viz., ATM, cash withdrawals, use of 
Cheques, insufficient balance, monthly statements, etc.; 

(b) if so, the details thereof; 

(c) whether the Govemment Is monitoring the anti-
customer activities of the banks and takes strict action 

against the defaulting banks; 

(d) if so, the details thereof; and 

(e) the steps taken to promote the friendty activities 
by the banks· 'to Hs customers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Aeserve Bank of tndla (RBI) has received RIp_en-
lations from the public about unreasonable and non-
transparent service charges I hidden charges being levied 
by private banks, especially with respect to non-
maintenance of minimum balance In account, delayed 
payment on credit card dues, remittance charges, ATM I 
Debit card fees etc. 

(c) and (d) RBI has been taking several Important 
initiatives and measures, on an ongoing basis, to Improve 
customer service In banks. The banking services to the 
common person has received speclflo attention with 
instances such as setting up of the Committee on 
Procedures and Performance Audit on Public Services, 
Banking Codes and Standard Board of India (BeSBI), 
setting up 0' a new department for customer service In 
Reserve Bank, revising the Banking Ombudlman Scheme 
w.e.f. 1st January, 2006 with enlarged ~e to cover 
Re~lonal Rural Banks and complaints relating' to credit 
s:ard operations, etc. RBI has issued guidelines making In 
obligatory for the bank to fix the service charges and fees 

for services provided by them reasonably, and to diaplay 
and update the .. chargee In their offices I branch .. as 
also on their websltes. 

(e) The banks have taken various steps to Improve 
customer service such as establishing customer griev-
ances redressal mechanism, setting up of 24 hours 
customer helpllnes, placement of reIatIonIhIp, rnanagers. 
providing technology baaed .vaJut added servlcee like 
intemet banking, mobile banking, ATM I debH carda, etc. 

Decline In TuCoIlection 

7. SHRI MILIND ,DEORA : WIU the Minister of 
FINANCE be pleased to ,tate: 

(a) whether the tax collection from Insurgency-hit 
Northeast and NaxalHe affected States of Chhattlegarh and 
Jharkhand has dipped as reported In the ''TImes, of India" 
dated June 10, 2007; 

(b) If so, the reasons therefor; and 

(c) the percentage 0' tax collected from these 
insurgency-hit States during the last two financial years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) No, 
Sir. The tax collections have not dipped. The direct taxes 
registered a growth of 19.60% in 2006-07 from Bhopal, 
Guwahat! and Patna Zones which consist of Chhattlagarh, 
North-East and Jharkhand respectively. whereu In C888 0' i,ndlrect taxes, a growth rate of 16.70% was registered 
during 2006-07 over the prevJous year from the Stales of 
North-East, Chhattisgarh and Jharkhand. 

(c) As far as direct taxes are concerned the revenue 
constitutod 4% and 3.5% of net direct collections during 
the yeals 2005-06 and 2006-07 respectively. In so far as 
indirect tax.. are concerned theperoantage of ahara of 
Central Excise revenue collected from the States of the 
North-East Region, and the Stain of Ctlhaltisgarh and 
Jharkhand together to the total Central Excise collection 
was 8.2% and 9.0% during 2005-06 and 2006-07 
respectively. 
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ProtKts u ..... CAJtART In 
Andh .......... h 

8. SHRI BAOIGA RAMAKRISHNA: Will the Minister 

of RURAL DEVELOPMENT be pleased to state : 

(a> the number of projects sanctioned by Council for 

Advancement of People's ActIon and Rural Technology 

(CAPAAT) for Andhra Pradesh during the last five years, 

year-wise; 

(b) whether the Govemmenl II aware that not 
even 40% of the projects taken up by CAPART In 

Andhra Pradesh during the last three years have been 

completed; 

(c) If so, the reasons behind this tardy progress In 

completing the projects; 

(d) the coat-eecalation of the above project.; and 

(e) the likely Impact on Ihe various upects of 

rural development due to delay In completion of the 

projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN. 

THE MINISTRY OF PAAUAMENTAAY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): (a) The number of projects 
sanctioned by CAPART for Andhra Pradesh during the 
last five years, year-wise, ~ra .e under:-

SI.No. Year Number of Projects 

1. 2002-2003 112 

2. 2003-2004 103 

3. 2004-2005 91 

4. 2005-2006 80 

5. 2006-2007 47 

Total 433 

(b) Yea, SIr. 

(c) The projects sanctioned by CAPART are nor-
mally for a duration ranging from 2 to 3 years. However, 

before the actual release of amount, the Voluntary 

Organisation haa to accept the terme and conditione 

govemlng CAPART alllstance. The Voluntary OrganllaUon 

is also required to fumlsh half yearty progress report 
Indicating physical and financial progrel8 of the project. 

On receipt of the progress report, the Protect Is required 
to be evaluated by the Institutional Monitors before 

the release of the 2nd and subsequent Instalments. 

Sometimes the Institutional monitors, because of pre-

occupation, are not able to carry out the evaluation within 

the stipulated period and henoe the delay In execution of 

the project. The non-compliance of above mentioned 
factors sometimes results In delay In the execution of the 

project.· 

(d) and (e> Due to delay In completion of the projects, 

the Increase In project cost, If any, Is to be boma by the 

concerned voluntary organisation out of Its own resources. 

However, there Is no Impact on the targets set forth In the 

project but the accrual of beneftte of the projecta gel 

delayed. 

[Trans/atIon1 

Fcnlgn FI_no'" Inatltutlone In .... 
indian Ih ... M..ut 

9. SHRI RAMJI LAL SUMAN : 

SHRI SUAAJ SINGH : 

SHRI O. KARUNAKARA REDDY: 

Will the Minister of FINANCE be pleased to ltate : 

(a) whether several foreign financial institutions 

have Invested rapidly In the Indian Shere· merket; 

(b) If so, .'the number of IUCh 'orelgn financial 

Institutions and IfIo total amount of their Investment In the 
last three yea,.; and 
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(c) the percentage of foreign capital in the share 

market in comparison to the total Investment made in the 

aeme? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 

Securltiea and Exchange Board of India (SEBI) raglatera 

foreign investora In the category of Foreign In.tltutlonal 

Investors (Fils). There I. no category called the foreign 

financial institutions. 

As per Information available from SEBI, the number 

of Fils registered with SEBI, ha. seen an increase from 

885 on 31st March. 2005 to 997 on 31st March. 2007. 

(b) The net investment by FII. over the last three 

years is Indicated In the table below. 

Year Net investment Net investment 

In Equity In debt 

(In Rs. crore) (In R •. crore) 

2004·05 40831 1929.8 

20Q5.08 ~1.8 ·7333 

2Q06.07 25190.3 5605.1 

(c) The .... t. under management (AUM) of the 

Fils as on 31.t March. 2007 went Re. 5,47,010 cr .. as 

agalnlt the market capItIIHzation of Re. 3,545,041 cr. at the 

Bombay Stock Exchange (BSE). Thus, the AUM under FII. 

Is 15.43% of the market capitalizaftbn 0' BSE as on 31st 

March. 2007. 

[English] 

10. SHRI ADHAlRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBA ADSUL : 

SHRI RAVI PRAKASH VERMA : 

win the Mlnta.r of FINANCE be pIeued to .tate : 

(a) whether the govemment II conaldarlng utlllza· 
tlon 0' world bank funds to eel up • dedicated cell In the 

ministries related, to infrastructure to expedlta proj8ct8 

planned under public private partnership; 

(b) If .0, the details in thl. regard; 

(c) 

thl. regard; and 

(d) the measures taken by the Union Govemment 

to operationalise scheme wall In time? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, 
SIr. 

(~) to (d) Do not arise. 

RegulatIon of Money Lending .......... 

11. SHRI NIKHIL KUMAR : Will the Minister of 
FINANCE be pleued to state: 

Ca} whether a technical group formed by Reeerve 
,Bank of India has recently mooted a legillatlon, for 

regulating money lending, beIkIea fbcIng of maximum 
Interest rates and compulsory registration of money 
lendsra by the State Govemments; 

Cb) If so, the datalla thereof; 

Cc) whether the C Union Government baa since 

examined the report of the technical group; and 

Cd) If so, the nNICtion thereto and by when It II likely 

to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to Cd) 

Purauant to ~ announcement made by the Governor, 

Reserve Bank of India (RBI) in the Annual Policy Statement 
for the year 20Q8.07, a Technical Group was eat up under 

the chairmanship of Shri S.C. Gupta, the then Legal 

Advlear, ~BI to review the efIIcacy of the exIItIng leg .... tIve 
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frameWOrk that governs money lending as also the 
enforcement machinery In dlffenmt Statel and Make 
recommendatlona for itl improvement. The model legisla-

tion proposed by the T &Chnlcal Group provides for the 
followlng:-

a simple and hallie free procedure for compul-

aory registration and per;lodlcal renewal of their 

regllt{atlon by moneylenders; 

a simplified dispute resolution mechanism to 

ensure better enforcement; and 

adoption of the rule of Damdupat reatrlctlng the 
maximum amount of Jnterelt chargeable by the 
money lender. 

The report of the Group has been submitted and Is 

placed on the w8bsite of RBI for comments of the 
stakeholders. The Procell of consultation Is to take some 

time as the report h88 been lent to all the State 

Govemment also for their comments. In the elrcurnatancee 

no time frame for Its Implementation can be specified. 

[T,.na'atlonsj 

caoau,. of Bank In Ru .. 1 ~ 

12. SHRI SANTOSH GANGWAR : Will the Mlnlater 

of FINANCE be plellHd to ltate : 

Ca) the number of banks which have been closed 

down or relocated in rural areas In t~8 country, State-

wil., particularly in Unar Pradesh during the lut three 

years; 

Cb) whether the Government has'd8clded not to 

open bank branches In rural areas; and 

Ce). If so, the reasons tha,.for? 
. \ . 
THE MINISTER OF STATE IN THE MlNISTRV OF t . 

FINAN~E CSHRI PAWAN KUMAR BANSAL) : Ca) laforms-

tion is being collected and will be laid on lhe Table of the 
House, 

(b) No, Sir. 

Ce) Doe8 'not artie. 

[Trana.tIonj 

IT Refund through 8111 

13. $HRI RASHEED MASOOD : Will the Minister of 

FINANCE be pleaHd to state : 

(a) whether the Government has started Iny 
scheme with State Bank of India for tlX refund to Income-

tax payers; 

(b) "so, the detaIIt thereof; 

(e) the time by ,when ttlIt scheme would be 
Implemented all over the country; 

(d) whether the Government Is contemplating to 
assocIa.. other banks In Income-tax ,.fund ICheme to 

Income-tax payers; and 

(e)' If 80, the datans th8ntOr? 

THE MINISTER OF STATE IN THE MINISTRV OF 

FINANCE (SHRI 8.S. PALANIMANICKAM) : (a) V .. , tlr. 

(b) The Government has appointed Stale Bank of India 

88 a Refund Banker on a pilot bUis with effect 'rom 
24.1.2007 for the clUes DeIhl and Patna. ~ Reru",d 

Banker II IlIuIng both paper ,.fund and r8fund through 

EC8, In which refund amount II dlreoIIy oredIIed to the tax 

payer's bank account, for Mloct chargel of DeIhl and 
Patna region. 

(c) The Government will be extend!ng tho pilot 

project to Mumbal, KoIkata, Chenna! and Bangalore from 

3O.9.2007.'Tho Government II a1ao Intending to extend the 

Refund Banker Scheme to other cities by June 2008 . 

Cd) and (e) The prnent ICheme Is being run on a pilot 

basis. No decIIioft tIM been taken by the Govemment to 

allow other banka for thIa project. 
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[English} 

Converalon of Govemment Bungalowa 
Into Memorlala 

14. SHAI A. SAl PRATHAP : Will the Minister of 

UABAN DEVELOPMENT be pleased to state : 

(a) the number and details of applications lying 

pending with the Govemment for converting bungalows 

Into memorials; and 

(b) the present statUI thereof ? 

THE MINISTEA OF UABAN DEVELOPMENT (SHAI S. 
JAIPAL AEDDY): (a) and (b) Th& Central Cabinet 
passed a resolution banning further conversion of 
Bungalows Into memorials on 16.08.2000. However, an 

application for conversion 0' Bungalow No.8, Kltshna 
Menon Marg into a memorial for Babu Jagjlvan Ram 
wu received on 30.08.2002" and another application 
for converSion of Bungalow No.12, Gurudwara Aakab 
Ganl Marg Into a Bahujan Samal Prema Kendra 
in memory of Late Kashl. Ram was received on 
10.10.2006. 

[Translation} 

Openln~ of Bl'Mchea by Foreign Banka 

15. SHRl BHUVANESHWAA PRASAD MEHTA: 
SHAI RAYAPATl SAMBASIVA AAO: 

WUI the Minlater of FINANCE be pleased to state : 

(8) total number of foreign banks Including ICICI, 
which have been permined by the Govemment for 
opening of new branches 88 on June 30, 2007. 

(b) the total number of foreign banks functioning in 
the country as on June 30, 2007 alongwlth total number 
of branches thereof; 

(c) the guidelines iesued to foreign .. well as 
country'S private sector banks for g~nting loan to priority 

sector incIualng agr.icultur8 sector and for opening 

branches in rural areas; 

Cd) whether the foreign and private sector banks are 

complying with the said guidelines; 

(e) If so, the details thereof; 

(I) whether concrete steps to face competition from 
foreign banks has been I is being takeri by the Govemment 

of India; and 

(g) if 80, the details thereof? 

THE MlNISTEA OF STATE IN THE MINI STAY OF 
FINANCE (SHAI PAWAN KUMAR BANSAL): (a) and (b) 
The information regarding the foreign banks and 
ICICI Bank (a pltvate bank) Is being collected and will 
be laid on the Table of the House to the extent 
available. 

(e) to (e) Reserve Bank of India has Issued revised 
guidelines on lending to priority sector by banks on 
30th April, 2007 to, Inter-alia, include only those sectors 
as part of the priority sector, that Impact large lffCIiona 
of the population, the weaker sections and the sectors 
which are employment-In"".. such as agrlcunure, 
and tiny and small enterprises. Pta on last reporting Frtday 

0' March, 2007, lending to priority sector by private sector 
and foreign banks, was Re. 1,43,768 erore (42.71% of 
NBC) and As. 37,835 crore (33.40% of NBC) respectively, 
as against a target of As. 1,34.838 crore (40% of NBC) 
for private sector banks and As. 38,251 crore (32% of NBC) 
for 'orelgn banks. AI regards opening of branches in rural 
areas, the information Is being collected and 
will be laid on the Table of the House to the exlent 
available. 

(I) and (g) To facilitate quick and effICient declaIon-
making and to provide Bank Boards suftlclent managertal 
autonomy'to be able to compete intemationaUy, Govem-
ment announced an Autonomy Package on 22.02.2005 for 
the publlc'Metor banks. Further, responding to the new 
products and Innovative delivery channels used by the 
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compeUtors, pubfic MCtor banks have geared themMIveI 
by using Information Technology in their dIIy-to-

d.y operations, by. improving customer service and by 

offering Innov.tive and technology baaed value added 
aervtcea such .s establishing customer grievanoH 

redressal mechanism, I!I8l1ing up of 24 hours custamer 

helpllnes, prOviding technology bal!l8d value added 

servicea like internet banking, mobile b.nklng, ATMldebit 

carda, etc. 

{English} 

18. SHRI BAAJA KISHORE TRIPATHY : WIll the 

MIni"" of FINANCE be pl .... d to etate : 

(.) whether RBI has directed the banks to change 

the benChmark prime lending ral88; 

(b) if so, the details thereof; 

(c) the reaction of b.nks In this reg.rd; .nd 

(d) the stepa taken by the Govemment to check the 

overpricing 01 lending to agriculture, small sea,e Industrl .. 

and housing sector in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL) : (.) to (c) Th. 
Reeerve Bank of Indl. (RBI) h.s de-regul.ted Int.rest 

rates on advances above Rs. 21.kh, including the houllng 

loanl with .ffect from October 18, 1994 and Interest r .... 

.,. determined by the banks themselv.s with the approval 

of their Boards. For credit limit upto RI. 2 lakh, the 

Benchmattt Prime lending Rate (BPLR) has been 

prescribed as the ceiling lending rate. Banks .re now 
allowed to freely price their producta below or above ttMNr 
BPlR and offer floating r.te productl by using malbt 
benchmarks in a transparenl manner. Int ..... 1 rates on 

loanl given by Region.'. Rural Banks (RRBa) and Co-. 
operative Banks h.ve aJIo been c;ompIet8Iy deregulated 
by the RBI. 

(d) In order 10 provide cr«tlt to the farmers at 

-.onebIe COlt, the Governmenl hal decided th.t 1M 

fIInnere NCetve short-term credit at an Intereat rate Of'''''' 
per annum with an Inte,.,1 subvention of 2% for loan 

upIO Ra. 3 lakh on the princ'p.' amount Iince in Khartt 

l!I8uon of 2006-07. 

WIth etreet from July 12, 2007. package of me.sures 

h.ve been announced to provide relief to export.rs In nine 

specified categories and to all exporters from Small and 

MedIum Emarpril8s sectors from 01.04.~7 to 31.12.2007 

In te.m. of Intere. rate subvention of 2% points on Rupee 

Export Credit. Accordingly, bank would charge Int.rest rate 

not exceeding BPlR minus 4.5% on pre-shlpmenl credit 
upto 180 cap and post ahlpment credit upto 90 cap on 

outstanding amount for the period AprIl " 2007 to 
December 2007. 

17. SHAI G. KARIJNAKARA REDDY Will the 
Minister of FINANCE be pteued to ... : 

(a) whether the· Oovemment Is .... thM the wda 
of currency noI88 retaaued by the Public Sector ..... 
contain a large number of mutilated, mismatched and very 
old . not.. that have oompIeted their life; 

(b) If 80, Ihe ...... thereof alongwllh chcIIona 
luued by th8 Reserve Bank of India In this regant; 
and 

(c) the at..,. ptOpOMd·to be .." to remedy, the 

situation and avoid lnoonvenlence to the cuetomera? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL.) : (a) to (0) The 
ReIerve Bank of India haa report8d that no complaint 

regarding pubNc eector banks tuulng muIIad, partally 

cut, mismatched, very old outUved notee hu been ..calved 
In the recent past. However, Reaerve Bank of India hal 
IsIUed inIINctIona to all the c:IeIIgnar.d bank branchel, 
Including public I8CIor banks to 111... only freIhIcIMn 
curNnCy notes and to provtde the fecIIIly of' exchange of 
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mutllatedl soiled notes to the members of the public. The 

detailed Instructions are available on RBI'I wabelte 

www.rbl.org.in. 

Setting Up of Mega Hydro Poww 

Pro)ecta by NTPC 

18. SHRI UOAY SINGH: Will t~e Minister 01 POWER 

be pleased to state :" 

.' (a) whether. National Thennal Power Corporation 

(NTPC) proposes to set up mega hyejro power proj. In 

the country; 

(b) 11 so, the detalle thereof; 

(c) whether power starving States are likely to be 

benefited therelrom; 

(d) If so, the'detaUe thereof; 

(e) the total Inv8ltmenta to be made In aettlng up 

of such power projecta; and 

il) the sourCes ofmobllltation of funda for the 

purpose? 

THE MINISTER OF POWER (SHRI .sUSHILKUMAR 

SHINOE) : (a) and (b) Yee, Sir. NTPC Ltd. Ie proposing to 

Nt up the' following three mega hydro power proj. In 

the country which' are under varioUI .tages of Impfemen-

tatlon:-

(I) Koldartt HEPP (4x200 M\N) In Himachal 

Prade.h 

(II) Laharlng-Pala HEPP (4x150 MW) In 

Uttarakhand 

~ Tapovan-Vl8hrtugad HEPP (4x130 MW) In 
Uttarakhand: 

In ~ion. II)ITPC Ltd. hal aIeo identified the 

following. two hydfO power projecla In ANnachaI PI'IldeIh 
where ."eoeuatY survey and Inveetlgationl are on .. 

Based on which Detailed Project Report (OPR) wli be 

prepared. 

(I) Etalin HEPP (16x250 MW) In Arunachal 

Pradesh 

(II) Attunli HEPP (4x12S MW) in Arunachal 

Pradesh 

(c) and (d) The three mega hydro power projectl 

namely Koldam, Loharinag-Pala and Tapovan-

Vishnugad are being let up In the northem region which 
will benefit the Statel of Northem Region and some other 

State. from the neighbouring reglone will also be benefited 

through allocation of power from the unallocated quota to 
meet the acute deficit 'On ehort tenn ba8Ia. The States, 

which would directly benefit from the. Koldam project are 

DeIhl, Haryana, Punjab, Rajaethan, Uttar Pradesh, 

Uttarakhand, Himachal Pradesh, Jammu and Kashmir and 

Chandigarh. 

(e) Project-wise total Investr:nent likely to be made 

I. as under:-

S. 
No. 

Project 

1. Kolclam HEPP 

2. Loharinag-Paia . HEPP 

.; , 

Investment 

(In Ra. CIOI'M) 

4527.15 (prtoe level 

4th QR, 2001) 

2895.10 (price Javel 
2nd QA, 2006) 

3. TapoVan-Viahnugad HEPP 2978.48 (price level 

4th QA, 2006) 

.. (I) NTPC Ltd. plane to fund theM Mega Power 

Projects with the Debt Equity ratio of 70:30. The equity 

portion II to be funded out of Intemal resoUrcea generatedl . 
to be generated by the company and Debt Is to be 
ralaedby SorroWingl In the Domestic Market· and . 

" t 
the Intematlonal Market depending upon the market 
conditions. 
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Competitive,... of Public Sector Sank. 

19. SHRI M.P. VEERENDRA KUMAR: Will the 

Minister of FINANCE be pleased to state : 

(a) whether the public sector banks are facing threat 

from foreign and private sector banks in the country; 

(b) if so, the details thereof; 

Cc) whether public sector banks are lacking in 

customer relationship management; and 

(d) if so, the steps taken to improve the same? 

THE MINISTER OF STATE IN .THE MINISTRV OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): Ca) No, Sir. 
However, to facilitate quick and efficient decision-making 

and to provide Bank Boards sufficient managerial 

autonomy to be able to compete Intematlonally, Govem-

ment announced an Autonomy Package on 22.02.2005 for 

the public sector banks. 

Cb) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

CuHurlll Centre In Deihl 

20. SHRI JUAL ORAM : Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) the States which have applied for land to 181 up 
cultural centres in Deihl; 

(b) the States which have been allotted land to set 

up cultural centres In the National Capital 10 far; 

(c) whether any such request has been made by 

the State Government of Orissa; and 

(d) If 10. the present ltatus thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 

URBAN DEVEL.OPMENT (SHRI AJAV MAKEN) : (a) and (b) 

As per records, Orla .. State has applied for land for letting 

up. Orissa Centre. No ltate has been allotted land to. set 

up cultural centre In National Capital 80 far. 

(c) and Cd) Ves, Sir. The request of State Govemment 

of Orissa for allotment of 2000 Sqmt. of land for setting 

up a Orissa Centre at R.K. Puram was considered and 

State Government was Informed on 1.11.2008 of the 

inability to allot land due to non-availability. A further 

request has been received from the Govemment of Orissa 

In Dac8mber, 2008. Due to shortage of land and the 
present commitment Including land allotment to political 

parties, the request of Govemment of Orissa can only be 

taken up later, subject to the availability of land. 

Shortcomings In tM Implementation 
0' NREGP 

21. SHRI RAVI PRAKASH VERMA: Will the Minister 

of RURAL DEVELOPMENT be pleued to state : 

(a) whether the Government has reviewed the 
progress of the Implementation of the National Rural 
Employment Guarantee Prograrnme; 

(b) If 10, the shortcomings noticed In the Implemen-
tation of programme; 

(c) the names of States who are lagging behind In 
the Implemenlatlon of National Rural Employment GuM-
an ... Programme; ~nd 

(d) the steps taken by the Union Government 
against theM Stat .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) Ves. Sir. Progre.. of the implementation 

of NatIonal Rural Employment Guarantee Act is reviewed 
and monitored on a regular baall by the Central 
Government. 

(b) Lack of ~ facilities, delay In wage payments 

and Ihortage of ..." are lOme of the Ihortcornklgl noticed 

In the Implementation of the progl'8l1'lfNt by the StatM. 
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(c) and (d) NREGA is demand drtven. ",. pace of lis 
Implementation varies from State to State. However, all the 
States have been Instructed to further Improve their 

performance in implementing NREGA. 

Houllng Index 

22. SHRI JASHUBHAI DHANABHAI BARAD :. 

SHRI SURESH PRABHAKAR PRABHU : 

Will the Minister of FINANCE be pleased to .tate : 

(a) whether the Government proposes to bring 

II housing index (National Housing Bank Index) like 

sensex as reported in the Hlndustan Times dated July 1 1 , 

2007: 

(b) if so, the main features of the Housing Index: 

and 

(c) the time by which the housing Index Is likely to 

corne into force? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) National 

Housing Bank has already launched NH8 Relidex In July 

2007 in order to put in place a atandardized measure to 
capture the pr\c8 changes In realdentlal properties over a 

period of time. It is based on a study conducted on 5 major 

Indian cltle8 viz. Delhi and NCR, Mumbal, KoJkata, 

Bangalore and Bhopal, repreaentlng different regions ·of 

the country. 

(b) and (c) The main features of the NHB Reaic*c 
are:-

The Index covered the I'TICMtI'Mnt in prlcea over 

a period of fl ... years on apattal basis as well 
as by alze of dwenlng units In each of thee. five 

cities. 

Prices have· been studied for various adminis-

trative zoneIproperty tax zone. COMIItuUng each 

of the above clltel In the EM, LtG and MIG 
• OIltagory of houeea. 

Actual tranuettons pae were 0I!If1IideIed for 

the study in order to arrive at the Index which 
will reflect the market trends. 

2001 has been taken .. the bae year for the 
study to be comparable with the Wholesale Price 

Index and Consumer Price Index. 

The NHB Is in the process of Implementing the 
recommendations of the Technical AdvfIory 

Group (TAG) apeclally In reapect of collection 
and collation of data and conatructton of the 

tndex. 

c.feawnce on Rural Water Supply and 
1Ii.1ItIIIton 

23. SHRI IQBAL AHMED SARADGI : Will the 

Minister or RURAL DEVELOPMENT be pleued to 

state : 

(a) whether a two-day annual conference on rural 

water supply and sanitation waa held recently; 

(b) If so, the details thereof: 

(c) ~e main recommendations made therein and 

the decisions arrived there at; and 

(d) the steps being taken by the States to Implement 

them? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU) : (a) and (b) Yes, Sir. A two-day Conference of 

Ministers In-Charge of rural drinking water supply and rural 

sanitation in States and Union T .rritorielS was held on 4th 

and 5th July, 2007 at Vigyan Bhawan, New Deihl. The 
conference was inaugurated by Prime MInister Shrl 
Manmohan Singh. Business Sesalon progress under 

Shara' Nlrman, ISlues of sustainability and convergence 
were di8CUssed. BualnelSSesaion II dwelt upon the 
progress under Submiasion and Water Quality Surveil-

lance Programme, Data Management, Use of Technology 

for ptanning and Total Sanitation Campaign . 
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(c) and (ti) The recommendations of the conference 

were to cover uncovered habitations of CAP 99, slipped 

back habitations and address quality affected habitations 

under Sharat Nirman. It also urged to expedite progress 

on community based National Water Quality Monitoring 

and Survelnance Programme, expedite progress by 

promotion of in-situ cost effective technologies with least 
environmental damages and cluster approach In selection 

of mitigation systems and infrastructures. The conference 

also recommended that considering the geographical 

conditions of the special category states, 'he funding 
pattem for these states may be changed. They also 

recommended for revision In the unit cost of tollets under 

sanitation programme. 

(Translation] 

Revenue From MATP Act 

24. SHRI KASHIRAM RANA : 

SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of CORPORATE AFFAIRS be pleased 
to state: 

(a) whether there is no review of revenue 

earned under Monopolies and Restrictive Trade Practices 
Act; 

(b) if so, the reasons therefor; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) to (c) The Monopolies and 
Restrictive Trade Practices Act, 1969 does not provide for 

charging of any fees for filing of complaints. However, fees 

are charged only for supply of dally cause Ust to advocates, 

for supply of copies of final orders to persons other than 

parties, for supply of certified copies of the interim (docked) 

orders and for inspection of files by the parties. 

No need has been felt for revision of these fees 80 

far. 

(English] 

SettIng up of PcMNr Projecta In DeIhl 

25. SHRI JOYTIRADITY A M. SCINDIA : Will the 

Minister of POWER be pleased to state : 

(a) whether some private power distribution compa-

nies have been invited to set up their own power projects 

In Delhi; 

(b) If so, the number of power projects to be set up 
with their capacity; and 

(c) the terms and conditions of installation of power 

projects? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE) : (a) No, Sir. 

(b) and (e) Do not arise In view of reply at (a) above. 

MumMI Wlter Draine ... Syltem 

26. SHRI SURESH PRABHAKAR PRABHU : Will the 

Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Union Govemment have sanctioned 
Rs. 1200 erore to overhaul Mumbal's 150 years old storm 
water drainage system; 

(b) If 80, the details thereof; 

(c) whether the funds have been released to the 
State Govemment; and 

(d) If 80, the details thereof? 

THE MINISTER OF STAT~ IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and (b) 
Yes, Sir. The Government has approved Brihan Mumbal 

Storm Water DraInage Project (BRIMSTOWAD) at an 
estimated cost of Rs.1200.53 erore. Details of WOf1(s to be 
executed under the project are given In the enclosed 
statement. 
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(e) and (d) Funds to Implement the project are to be 
released by the planning Commission directly to the 

State Govemmelittn phased manner as' State Ptan 

Aaatatance. (SPA). For year 2007·08 an amount of As. 400 
crore il to be provided to State Government of 

Maharashtra. 

Sflltement 

Brie' of Worlcs to be Undertaken under Brlmstowad Project and Project 

0Utc:0mes and Dellverables 

The Brtmstowad Project for Improvement of Storm Water Drainage In Mumbal has already been approved by the 

Ministry at an overall cost of RI.1200.S9 crore. The project has been approved by CCEA on 12.07.2007. 

A brief giving the details of wortcs to be taken up, the physical Infrastructure, the area and population to be benefited 

alongwlth coat is placed below for kind perusal. 

I. Ph ... 1 - Priority work. - R.. 358.55 Cra,. 

SI.No. 

1. 

2. 

3. 

4. 

Name of the Wortcs 

Storm Water Drains for City areas, Rehabilitation of SWD System at Patte Bapu 

Rao Marg. Ready Road. Dr. Moses Road, and Body Guard Lane. 

4 Projects 

(Length 9.38 Kml12.25 lakh Popln.) 

Widening 'Improvlng! Remodeling I Draining premier nallah Ineatchrne~t's areas in 

Eastern Suburbs area'. 

8 Projects 

(Length 18.78 KmI9,50 lakh Popln.) 

Widening "Improving I Remodeling I Draining premier nallah In catchment's in We8tern 
suburbs" 

7 Projects 

(Length 28.11 Kml14.75 lakh Popln.) 

Storm water Pumping stations Including pumps, dry and wet well, flood gates Intel 

worki, screening arrangements control room and instrumentaUon In Lovegrove, Hafl 

All, Cleaveland Bunder and I .... 
4 ProjeCts 

Total 

Recommended 

by CPHEEO 

(Rs. In erore) 

103.76 

47.55 

61.24 

144.00 

356.55 
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SI.No. Worka Proposed in Recommended 

by CPHEEO 

(As. In Crore) 

1. 

2. 

3. 

4. 

City (15 subwo~) (Length 15.08 Kml16.20 lakh Popln.) 246.19 

E .... m suburbs (11 subworka) (Length 51.20 KmI23.70 Popln.) 228.74 

Weatem euburba (9 aubworke) (Length 47.48 Kml24.85 lakh Popln:) 204.07 

Pumplng'StalIons (Including 0 and M cost of As. 15.60 r.rore) 140.40 

Sub total 819.40 

Contlngenoies 0 3% 24.58 

Total ' 843.98 

Total Phase-I Rs. 356.55 crore 

Total Pha88-11 Rs. 843.98 crore 

Grand Total As. 1200.53 crore 

Project outcomes I dellverables: 

(I) Upgradatlon of Storm Water Drainage System 

In Murnbal: 

The Improved SWD SYltem Is designed to 

withstand a .torm, of Intensity 50 mm I hour 

against the present 25rnrn1hour. The SWD 

System In Tidal Zone II designed to Wlthatand 

a storm of Intensity 100 mmIhour agaInII the 

present 25 mm I hour. 

The co-efflclent of Imperviousneu considered 

(II) Aeductlon In flood incldente: 

The incidents of flooding are expected to come 
down to 2 days from 6 days per year. 

(III) Averting Economic LosI: 

The expected avoidance of flooding for 4 day. 
per year Is likely to I;8sUIl Into a saving of A •. 
1550 Cf'Of8 per year (386x4.1544 Say, 1550 
crora), as a mea.ure of economic lou expected 
to be averted. 

(Iv) Averting Other lo .... : 

as 0.98 (say 1.00) as against the prasent Averting other non-quanllflable IOIHI such as 
O.SO. los. of human life, health, property etc. 
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[Tranalatlon} 

Black Money 

27. SHRI HARIKEWAL PRASAD: 

SHRI HAA1SINH CHAVOA : 

Will the Minister of FINANCE be pleasod to state : 

(a) whether the Govemment proposes to undertake 

any study to find out the volume of black money and 

measUl'8s to curb It In tho country at preHnt; 

(b) if so. the details thoreof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) AI 

prosent there Is no proposal to undertake a fresh study 

for estimating the quantum of black monoy in the country. 

However. the Income Tax Department takes several 

punitive and deterrent steps to control black money. These 

Include scrutiny of retums. surveys. search and seizure 

action. imposition of penalty and launching of prosecution . 
in approprlat, cases. Further. by the Finance Act. 2005. 
the Govemment have Introduced two additional anti·tax 

evasion measures. namely. levy of Banking Cash 

Transaction Tax to establish the trail of large ~sh 

withdrawals through banking channels and fumishlng of 

quarterly retums of certain depOSits as prescnbed under 

section 208A of the Income-tax Act. 1961. 

(e) Most of the transaction generating black money are 

unrecorded. making the credibility of any estimate doubtful. 

In such estimates. rella~ is on Indirect methods and 

circumstantial evidence. Even the authors of the Report of 

NatiOnal Institute of public Ananee and POlicy titled 

"Aspects of the Black Economy In lndian (1985) had 

admitted that their estimate was based on numerous 

assumptions and approximations. each of which could 

be challenged. Therefore. no fresh atudy has been 

conducted. 

[English} 

Ma"er cant. to Vot.,. 
28. SHRI KINJARA'PU YERRANNAlDU : WJU the 

Minister of LAW AND JUSTICE be pleased to state : 

(a) whether the Government pi'op018S to assign 

voters a Master Card; and 

(b) if so. the details thereof? 

THE MINISTER OF STAre IN THE MINISTRY OF LAW 

AND JUSTICE (SHRI K. VENKATAPATHY): (a) and (b) Tha 

roquisite Information is being coHected and will be laid on 

the Table of the House. 

[Translation} 

Charging of Higher Rate of lmere" 

29. SHRI HARISINH CHAVDA : 

SHRIMANSUKHBHAI D.VASAVA; 

WI" the Minister of FINANCE be pleased to refer to 

the reply given to Unstarred Cu.estion No. 3513 dated 

Decembor 15. 2006 and state : 

(a) whether the information regarding imposition of 

higher interest rate on farmers In comparison to buslneaa-

men has been collected; 

(b) If so. the details thereof; and 

(c) If not. the rea80ns for delay In this regard? 

THE MtNISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (e) Yel. 

Sir. The Information relating to tnterest rate on term loanl 

to agrtcullurere1ated activities In comparison with term 

loans for small bUSiness/enterprises relating to rural non 

farm sector activities has been collected on a lample balil 

from" few Cooperative Sanks and Regional Aural Banks. 

On analysis of !hie Information in Infers that the rate of 
interest on agrlcuHUf8 tem loans range between 10% . 
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14.2S~ per Ilf'ftUIft, while that for Bullneu loin ranges 
between 10% to 16.5% per annum. In some of the States 
the Govemmetlts aN providing inteNIt subvention on 

agriculture loan and hence thes. rate. are tower. 

Aa per the extant InteNlt rate policy of ReHrve Bank 
of India (R9f) meeNltrate. on Joana given by commercial 

banke (including loans granted to farm aector) have been. 
deregulated, except that the Intereat rate on loans upto 

2 lakh should not exceed the Benchmark Prime lending 

Rat. (BPLR) of the banks concemed. Commercial banks 
are, therefore, free to decide their lending rates on loans 

above As. 2 Iakh subject to the announcement of BPLR. 

Banks are silo free . to tend at sub·BPLR rates to 

creditworthy borrowers based on an objective and 
transparent policy, subject to the approval of their 8oardl. 

Bankl decide their BPLR by taking Into account, Inter aUa, 

their cost of funds, transaclion cost and risk coat. As 

regards RRBs and Co-operative Bankl too, the Interest 
rat.s on loans have been complotely dorogulated. 

To reduce tho burden of Inle,.sl on Crop Loans 

availed by farmers for Kharlf and Rabi 2005-06, an amount 

equal to two percentage points of the borrower's liability 

on the principal amount upto Rs. 1 ,00,000/· each was 

credited to their account. Thereafter, from Kharif 2006, to 

enaure that the farmer receives Short·Term Production 
Credit at 7% with an upper limit of Rs. 3 lacs on the 
principal amount, the Govemment is providing interest 

subv,ntlon of 2% per annum to Public Sector Banks, 

Regional Rural Banks (RRSs) and Cooperative Banks on 

their lending from their own resources and refinance at 

concessional rates to cooperative banks and RRB. on 
their borrowings from NABARD. 

{English] 

Sa .. n Ultra Mega poww project In UP 

30. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI RAVI PRAKASH VERMA : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

WID the Minister of POWER be pleued 10 state : 

(a) whether any meeting of EmpowelWd Group of 

Ministers (EGoM) was held recenUy 10 discuss the issue 

related to Sasan Ultra Mega Power Project; 

(b) if SO, the detail. thereof aloog with the main 

points dlscuseed therefn; 

(c) the deCtsfon taken by the EGoMthereon; 

(d) whether the bidder Lanco has violated the 
bidding norms; and 

(e) if '0, the action taken by the Govemment In this 

regard? 

THE MINISTER OF POWER (SHRt SUSHtLKUMAR 

SHINDE): (a) to (e) Ve., Sir. The Empowered Group of 
Ministers (EGoM) .. t up for facflltating expedltiout 

decisions in all cas.s concerning Ultra Mega Power 

Projects (UMPPs) examined the matter ret.tlng to the 
award of the pit head 4000 WI Saaan unra Mega Power 

Project In Madhya Pradesh. 

Keeping In view the overall public interest and after 

examination of various clauses of thG bid documents, the 

EGoM Inter·alia decided that the p~r should cancel 

the LOI issued to the Globeleq·Lanco consortium, .s the 

consortiuM was not qualtned even at the RFO stage and 

its response to tho RFO was void ab·lnltlo. It also decided 

that the procurer should retum the BId Bond of the 
consortium atter deducting a sum of Rs. 1 cro,., and hold 

negotlaUons with the remaining bidders and seek their final 

bld(s) for leveliled tariff. 

Accordingly, Sasan Power Umited (SPL) received 

revised offers from the remaining valid bidde,.., of which 

the bid of MIs. Reliance Power Umited. offering a levelDsad 

tariff of Rs.1.19616 per kilo wan hour was the lowell. 8Pl 

Issued the Letter of Intent to MIs. ReJlance Power Umlted 

on 1,t August, 2007, and has thereafter carried out the 

necessary documentation on 7th AugUlt, 2007 for the 
trensfer 10 them of the Special Purpose Vehicle, 

Sasan Power UmIted" whtch had been set up for the Sasan 
UMPP. 
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lncIullon of More Dl8trlctl under NREGA 
In Andhrl PrldHh 

31. SHRI K.J.S.P. REDDY : Will tho Minister of 

RURAL DEVELOPMENT be pleased to state : 

(a) whether'the Union Govemment has received 

propose.. to Include more districts under National Rural 

Employment Guarantee Act (NREGA) of Andhra Pradesh; 

and 

(b) If so, the details thereof and the action taken 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU) : (a) and (b) Yas, Sir. Proposals were received from 

Andhra Pradesh for InclUSion of five more districts I.e. 

Kumool, Nellore, Prakasam, Srlkakulam and Vlsakhapatnam 

In the second phase of NREGA. Except Visakhapatnam, 

other four districts together with two more districts i.e. East 

Godavari and Guntur of Andhra Pradesh have been 

Included under the Act in the second phase with effect from 

1.4.2007. 

Land Allotted to Truat 

32. SHRI SUDAM MARNDI : Will the Minister of 

URBAN DEVELOPMENT be pleased to state : 

(a) whether Ministry and DDA allots land to Trusts, 

Societies, NGOs, Welfare Associations and others for 

doing Its activities on concesslonal rates; 

(b) if so, the rates on which land has been allotted 

from January 01, 2000 till -date; 

(c) whether land to SC/ST Welfare Assoclallon Is 

given 'on very nominal ratos for Its activities; 

(d) If so, the rates on which land has bean allotted 

(f) 

thereon? 

If so, the action taken by the Government 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) Land 

and Development OffIce (LandDO) In the Ministry has 

reported that It allots land to various aocIalleduattonaV 

religious and other charitable Trusts/SocIeties registered 

under Societies Registration Act, 1860 subject to fu1fliiment 

of· eHglbl1lty conditions, at pre-determined zonal variant 

rates as well as concesslonal rates. 

Deihl Development Authority (DDA) has reported that 

allotment of land to various categories of Institutions except 

social, religious and cultural has since been changed from 

allotment to auction mode, Allotment on zonal variant rates 

(concesslonal rate) is now made to socfeltJes for the 

Institutions of social, religious and cultural purpose subject 

to their fulfilling the conditions laid down for allotment In 

the Nazul Rules. 

(b) to (d) LanctDO has allotted land at predetermined 

zonal variant rates and concesslonal rates to the eligible 

Institutions. During the period from January 2000, two 
societies were allotted land at concesslonal rates of 

Rs.16.S lakh per acre and the other socletlea/trusts were 

allotted land at the provisional zonal variant rate of 

Rs, 88.00 lakh per acre. 

DDA has reported that It has allotted land since the 

year 1999-2000 to date at zonal variant rates varying from 

Rs.77.00 lakh per acre to Rs. 698.90 lakh per acre. As per 

Nazul Rules, there Is no special dispensation for SC/STs 

societies. Further, the data for allotment Is not separately 

maintained for such societies In DDA. 

(e) and (f) LandDO has reported that such represen-

tations have been recleved but the requests could not 

be processed further due to non-lIVanablllty of allottable 
to such Associations from January 01, 2000 till date; land. 

(e) whether representations received from SC/sT 

Assocfations are pending from 2003 till date; and 
DDA has reported that a representation was received 

from SC/ST Welfal'8 AssocIation for anotman. of land. 
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However, as per existing policy they are not eligible for 

allotment. 

Actlvltl •• of NIRD Zonal OffIce 
lit Ouwahatl 

33. SHRI ANWAR HUSSAIN : Will the Minister of 
RURAL' DEVELOPMENT be pleased to state : 

(ar whether National institute of Rural Development 
(NIRD) Zonal OffIce at Guwahatl organizes regular 
seminars, wortcshops and trainings; 

(b) If so, the number of training programmes 
organised In the current financial year Indicating their 
namea; 

(c) whether NIRD Is involving Civil Socletiea/ 
Academic Institutes and Trade Unions representing the 
Rural· Workers In their programmes; and 

(d) If 80, the details thereof? 

THE MINISTER OF' STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU) : (a) Yea, Sir. 

(b) The National Institute of Rural Development 
(NIRD) Zonal OffIce at Guwahatl has organized three 
workshopa and ten training programmes during the current 
financial year on the subjeCts given below:-

Worbhopa 

(i) Policy Dialogue on functioning of State Institutes 
of Rural Development (SIRDs). 

(II) National Rural Employment Guarantee 
Programme and, VUlage Monltortng CfmmIttH: 
Role and Responalbilitlea. 

(IIi) Collaborative Workshop on Orientation for MIcro 
Finance. 

Tnllnlng progrmn ...... 

1. Human Resource Management and Participa-

tory Trainng Method. 

2. Planning and Management of Dt1nklng Water 

and Sanitation Programmes. 

3-4. Two Courses on Office Management U.lng, IT. 

5. . Preparation of C~acity Building Module. with 

Reference to flagship programmes of Ministry of 

Rural Development. 

6. Community Based Disaster Management. 

7. Sustainable Development of Agriculture. 

8-9. Two courses on Hands-on Practice of GIS 

Software for Rural Development. 

10. Computerized Database Management 'or Rural 

Development. 

(c) Yes, Sir. NIRD Zonal Office, Guwahatlls InVoMng 

the members representing Civil SocIetIe., Community 

based organizations, Self-Help Group organlzetlone 
• 

and Academicians from Universities and CoIIegea. Involve-

ment of the trade unions representing the rural worke,. 
depends upon the demand 'rom thJ respacllve, Stile 
Govemments. 

(d) During the cU"'nt financial year, the progtamrne~ 

of NIRD Zonal OffIce, Guwahatl have covered 86 

participants, from Non-Govemmental Organlzatiolw and 50 

from academic and other Inatltutions. 

Fu~lng of PIIOSY 

34. SHRI G.M. SIDDESWARA : Will the Mlnlater of 
RURAl DEVELOPMENT be pleased to atate : 

(a) the ,amount of money reoeIved through the 
OIeael Cess for Pradhan Mantrl Gram Sadek Yojana 

(PMGSY) during the last three years and likely to be 

received during 2007-08; and 

(b) th8 StatelUnloi'l territory-wile details of roads 
constructed 80 far under PMGSY and the amount of money 

I 
spent therein? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURVAKANTA PATIL) : (a) According to the 
Central Road Fund Act, 2000, the eess accruals are 
apportioned to th8 varioul sectors in accordam.-e with a 
prescribed criteria. The amount allocated to Ministry of 
Rural Development 'or the rural roads 'or the last th .... 
years and current year Is as under:-

(RI. In crore) 

Yeer Amount 

2004-05 2148.00 

2005-06 3809.50 

2006-07 3725.62 

2007-08 3825.00 

(b) The StatelUnlon tenttory-wlse details 0' roads 
completed under PMGSY upto the end of June, 2007, and 
the amount of money spent therein are given In the 
encloeed statement. 

81. States 
No. 

Length of Expenditure upto 
road works June' 07 (Rupees 
completed 
(In kms.) 

(uplo 

June' 07) 

2 .3 

1. Andhra Pradesh 10898.99 

2. AruNK'ha1 PradeBh 1430.63 

3. Aeaam 292 •. 19 

In crores) Thl, 
also Includn 

expenditure on 
works In 
progre.s 

• 
1228.48 

21-8.41 

1111.52 

2 3 

4. BIhar (REO) 1886.07 

5. Blbar (NEA) 1285.73 

6. Chhaltlagarh 8592.65 

7. Goa 168.70 

8. GuJarat 3075.50 

9. Haryana 17&5.28 

10. Himachal PradMItI 4588.47 

11. Jammu and Kuhmlr 138.12 

12. Jharkhand 2633.82 

13. Kamataka 5466.85 

14. Karala 481.82 

15. Madhya P ........ 1'5187.14 

16. MahaJ'ahtra 5sea.87 

17. Manlpur 933.21 

18. Meghalaya 702.78 

19. Mlzoram 1182.60 

20. Nagaland 

21. 0riI!ta 7287.52 

.. 
22. Punjab 1433.30 

23. Rajuthan 24588.08. 

24. SIkkIm 1731.87 

25. Tamil Nadu 3836.65 

28. Trtpur. 013.48 
.; 

4 

380.21 

870.10 

1763.08 

5.32 

392.00 

383.40 

874.74 

106.04 

482.78 

577." 

110.81 

3238.53 

815.17 

107.97 

111.45 

209.25 

142.90 

1798.53 

290.70 

3438.86 

151.95 

.82.18 

133.56 
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2 3 4 

27. uttar Pradesh 16884.89 2313.08 

28. Uuarakhand 670.42 228.87 

29. West Bengal 4697.97 1469.90 

Total 131970.23 22983.30 

Union .,.,1torIea 
30. Andaman ~.d. N!!:Qbar Islands O.Sq 

31. Dadra and Nagar Haveli 84.702 7.75 

32. Daman andDlu 4.94 

33. Delhi 2.39 

34. Lakshadweep 0 

35. POhdicherry 73.22 9.27 

Total (UTs) 157.922 24.93 

Grand Total 132128.15 23008.23 

35. SHRI PRABHUNATH SINGH: Will the Minister 
of URBAN DEVELOPMENT be pleaMd to ...... to the reply 
given to usa Nos. 3828. 1 n and. 8694 dated 24.8.2005. 
1.3.205 and 10.5.20Q6 NIg8IdIi1g execution of warranl of 
posseulons and agricultural land vested into Gram Sabha 
reapectively and ..... : 

(a) whether .... In"tlan llaa since been 
collected; 

(b) if 10. ~ deIds thereof and action taken ~ 
take-over th~ p088888ion of the land vested Into Gram 
Sabha; 

(c) . ff not th8 reDons for the delay In collection of 
InfonnatIon;and ' 

(d) the time by which the information is likely to be 

collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAl(EN) : (8) No. 
Si'. 

(b) Queetion does not ad.. in VIew at the rtI)Iy to 
(a) above. 

(c) and (d) The Information is awaited from Govern-
ment of NCT of Delhi (GNCTD). No time frame has been 

Indicated by GNCTD. 

Exel .. Frncl In 0. ......... Export 

36. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : Will the MInister of FINANCE be pleated to 
state: 

(a) whether readymado garmenbl have Illegally 

been exported from ... varioue $1ate8 of the country; 

(b) if so. the details thereof and the number of such 

cases came to the notice of the Government till dated 
during the last three yea,.; 

(c) whether some exciaa . offlcel'llother office,. 
Indulged In such Illegal exports; 

(d) If 10. the details thereof; and 

(e) the action taken or being taken agalnlt the guilty 

persons and excise officers 10 far? . . . 
; 

THE' MINISTER OF STATE IN THE MfNISTRY OF 

ANMCe (SHRI S.S. PALANIMANICKAM) : (a) to (e) The 

Information Is being cOllected and will be placed on the 
table of the House. 

{Tl'llnsIIIrIonJ 

FundI A ....... un_ RGNDWII 

37. SHRIMATI SANGEETA KUMARJ SINGH DEO : 

win the Minister of RURAL DEVELOPMENT be pleuad 
to ..... : . 
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Rallv Gandhi National Drinking Water Mission during the 

last two years; 

(b) whether funds have also been allocated to Non-

Governmental Organizations under this scheme; 

(c) If so, the details thereof; and 

Year Allocation 

Schemes 

2005-06 Accelerated Rural ~ater 

Supply 

(d) the work undertaken during the last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU) : (a) The funds allocated and released under RaJIv 
Gandhi Drinking Water Mission during the last two years 
Is given below:-

(Rupeea. Inlakh) 

Relea.e 

Amount 

16019.80 15446.36 

2006-06 Total Sanitation Campaign No state-wise allocation 2436.29 
were made (Amount .reIeued dIstrict-wlle) 

2008-07 Accelerated Rural Water 20621.95 11176.63 
Supply 

2006-07 Total Sanitation Campaign No state-wise allocation 5466.48 

(b) and (c) No, Sir. Qoea not arlee. 

(d) The details of work done under ARWSP are not 

avaUable with the Department as the schemae are 
Implemented by the Statu. As regards Total Sanltall9n 
Campaign, the detail, of work undertaken during the_ 
two yea... were:-

.~ I 

(I) 610810 number of Individual Household L.a-
trinn for BPL 

(II) 77760 number of Individual HouaehoId Latrtnee 
for APL 

(iii) 10 number of sanitary complexes constructed 

. (Iv) 9827 number of school toIIetI COI'I8lIUc8d 

were made (Amount released dl8trtct-wtee) 

(v) 8060 number of BaIwadI 'toll... conatructed 

(vt) 154 number of RaM ....... Iehed 

(vtl) 419 number of production Clentera 88tabIIIhecI. 

38. SHRI TUKARAM GANPAT RAO RENGE PATIL 

: Will the Mlnilt8r of RURAL DEVELOPMeNT be pleased , 
to ltate : 

(a) whether . the ~mment of "haralhtra hal 
...,t any proposal to Union Goveml'l18l1 under Rural 

Sanitation Programme; 

(b) If 80, the details thereof; 
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(c) the number of proposals under said programrmt ' i" . /l!irgll.hj 
lying pending as on date alongwlth the reasons therefor; 

and 

., ~.. 

(d) the amount allocated and released to 

Maharashlra under. Rural ·Sanllatlon Programme during the 
last three years? 

THE -MINISTER OF STATE IN THE .MINISTRY OF 

RUfW. DEVELOPMENT (SHRI CHANDRA SEKtiAR 

SAHU) : (a) to (d) Propoaals for an the 33 districts of 

Maharashtra under the T OIal Sanitation Campaign has 
. . 

been received by the Union Govemment and approved. 

Therels no prOposal of Govemment of Maharaahtnl 
pending with the Union Govemment. 

Tolal Sanitation Campaign (TSC) Is demand driven 

programme and' aa such, no annual allocations for the 

State (iovemmenta are made L!nder the programme. Funds 
are released aa per the demand railled and the proJecta 

approved. 

Govemment of India h4aa released As. 14.95 crore 
during the year 2005-06, Rs. 87.20 crore during the year 

2006-07 and Rs. 7'.85 crore dUring the cunent year till July 
2007 to the different dlstrlcta of Maharashtra under the 
sancttohed proJ8cts under ·TSC. 

39; DR. DHIRENDRA AGARWAL: Will the Minister 

of URBAN DEVELOPMENT be pleased to state : 

(a) the details of u~an development schemes 
launChed In Jharkhand at present alongwlth the details of 
amount allocated during the last three yea,.; 

(b) whether the World Bank is providing aulstance 
for development of any town In Jharkhand; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (c) 

Infonnation Is being collected and will be I. on the Table 

of the Sabha. 

Power from NeIghbouring CountriH 

40. SHRI K.C. PALLANI SHAMY : Will the Minister 

·of POWER be pleased to ltate : 

(a) tti8 details of power-shortage In the country as 

em date Staleowlle; 

(b) whether India has sought aulelance from 

neighbouring CQUntriea to meet the ehorttall and· to Improve 

the power situation; and 

(c) If so, the detalle thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE) : (a) The etat.wIIe.detalls of power eho~ In 
the country during July, 2007 and Aprll-July, 2007 are 

given In the statement encloMd. 

(b) and (cJ.JndIa has agl'HflMtnta d, co-opef8tton wtth 
Bhutan and Nepal for exchange of power. The cooperation 
~ India and Bhutan In ithe field of hydropower has 
been helpful In bridging the gap between de~~, and 
supply of ~lectrIcIty In the country. The bulk of power 
generated from hydroeleclrio projecta at T ... ··(t02O MW), 
Chukha (338 MW) and Kurlchhu (80 MW) In Bhutan, which 
have been I~emented WIth technical and tlhandBl 
aalllanCe of India, Ie exported to India. 

.' 'n 

The Inter-border exchange of power between India 

.and Nepal has allo been tatdng place for mutual 
autatance In aupplytng power to border ..... of the two 
countries under a bilateral arrangenwd with Nepal being 
net Importer of power. 

There II no agreement for exchange of power wIh.., 
other country other than Bhutan and Nepal. JoIoMW', 
dllCUlIIone haw been hekI with the South Allan countrIeI 
In the fora of South Allan AIaooIation of RegIonal 
Cooperation (SMRC) and BIMSTEC (Bay of Bengal 
Initiative for Multi Sectoral Technical and Econofntc 
Cooperation) COY8ftng many ..... of cooperation, 1ncf\Jd· 
Ing power. 
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S,.tem.,,' 

POM' Supply· .Position (Provisional) 

Flgu .... In MU net 

State/Sy.teml July, 2007 April to July, 2007 
Region 

Requlrament AVIIiIabIIIty SurpiuslOeflclt (-) RaquiremInt Avalldly SurplullDefIclt (-) 

(MU) (MU) (MU) (%) (MU) (MU) (MU) (%) 

2 3 4 5 6 7 8 9 

Chandlgarh 144 144 0 0.0 549 549 0 0.0 

Deihl 2,329 2,324 -5 -0.2 8,650 8,630 -20 -0.2 

Haryana 2,953 2,753 ·200 -6.8 9,841 9,122 -719 -7.3 

Himachal Pradesh 511 511 0 0.0 1,921 1,910 -11 -0.6 

Jammu and Kashmir 712 642 -70 -9.8 3,423 2.571 -852 -24.9 

Punjab 4,908 4,708 -200 -4.1 15,439 14,888 -551 -3.6 

Raja.ihan • 2,593 2,593 0 0.0 11.023 10,984 ·39 -0.4 

Uttar Pradeah 5,334 4,584 -750 -14.1 20,754 18,225 -2,529 -12.2 

Uttarakhand 596 596 0 0.0 2,264 2.231 -3~. -1.5 

Northem Region 20,080 18,855 ·1,225 -6.1 73,864 69,110 -4,754 -6.4 

Chhaltlsgarh 1,184 1,116 -48 -4.1 4,746 4,467 -279 -5.9 

Gujaret 4,457 4,079 -318 -8.5 21,727 18,773 -2,954 -13.8 

Madhya Pradesh 2,428 2,358 -70 -2.9 11,430 10,170 -1,260 -11.0 

Maharuhtra 8,247 .7,361 -886 -10.7 37,287 30,847 -6,840 -17.8 

Daman and Diu 139 126 ~14 -10.1 557 504 -53, -9.5 

Dadar and Nagar 260 260 0 0.0 1,076 1.076 0 0.0 
Havell 

Goa 222 221 -1 -0.5 929 920 -9 -1.0 
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2 3 4 5 6 7 8 9 

WHIem Region 16,917 15,520 -1,397 -8.3 77,752 66,557 -11,185 -14.4 

Andhra Pradesh 5,259 5,096 -163 -3.1 20,561 19,453 -1,108 -5.4 

Kamataka 3,058 3,031 -27 -0.9 12,924 12,809 -315 ·2.4 

Kerala 1,203 1,191 -12 -1.0 5,105 4,993 -112 ·2.2 

Tamil Nadu 5,634 5,593 ·41 ·0.7 22.070 21,712 -358 ·1.6 

Pondlcheny 161 161 0 0.0 841 841 0 0.0 

Lakshadweep' 2 2 0 0 8 8 0 0 

Southern Region 15,315 15,072 -243 ·1.0 81,301 159,408 ·1,893 -3.1 

Bihar 734 680 -564 ·7.4 2,980 2,754 ·226 ·7.8 

DVC 1,092 1,078 -14 -1.3 4,375 4,292 ·83 -1.9 

Jharkhand 386 369 ·17 ·4.4 1,565 1,498 -87 -4.3 

Oris .. 1,612 1,594 -18 -1.1 6,083 5,988 ·97 ·1.6 

West Bengal 2,463 2.402 ·61 -2.5 9,999 9,715 ·284 ·2.8 

Slkklm 21 20 -1 -4.8 84 82 ·2 ·2.4 

Andman and Nicobart 20 15 ·5 -25 80 80 ·20 ·215.0 

Eli ....... Region 6,308 6,143 ·165 -2.6 25,086 24,327 ·768 ·3.0 

Arunachal Pradesh 28 26 -2 -7.1 120 102 ·18 -115.0 

Allam 445 420 -25 -5.6 1,567 1,442 -115 ·7.4 

Manipur 50 47 -3 -6.0 153 138 -14 ·9.2 

Meghalaya 154 125 ·29 '18.8 534 370 -184 ·SO.7 

Mlzoram 24 19 ·5 -20.8 93 72 ·21 ·22.8 

~ag.land 29 26 -3 -10.3 132 115 -17 ·12.8 

Trlpura 68 62 -8 -B.8 242 223 ·19 -7.9 
. ------- ...... ---.. 
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2 3· 4 5 6 7 8 9 

NorIft.oI!a..." Region 798 725 ·73 ·9,.1 2,831 2,483 ·388 ·1'3;8 ' 

All India 59,418 58,315 ·3,103 ·5.2 240,834 221,885 ·18,989 ·7.9 

.' 
'Lakahadweap and Andaman & Nlcobar Istands are lland-alone Iystems, power 8upply position of thue, doe8 not 'onn 

part of regional requirement and availability. 

Note: Both peak met and energy avallabUIty rap ..... nt the net con8Umption (including the tranamlaalon 10IH8) In the 

varlou8 State., Net export has been accounted for In the consumption of Importing ,Stalel. 

PpMr Supply IWItJon (PfO'IIalonal) 

Figures In MU net 

I 

StatalSyllaml July, 2007 AprtI to July, 2007 
Region 

PeekOemand Peek Met SurpluelDeflclt (.) Peek Demand PMkMet SurplualDaflclt (.) 

(MW) (MW) (MW) (%) (MW) (MW) (MW) ('HI) 

2 3 4 5 6 7 8 9 

Chandlgarh 284 284 0 0.0 275 275 0 0.0 

Deihl 3,909 3,903 ·6 -0.2 4,076 4,030 -45 ·1.1 

Haryana 5,000 4,433 ·587 -11.3 5,000 4,583 ·417 -8.3 

Htmachal Pradelh 874 874 0 0.0 874 874 0 0.0 
" , 

Jammu and Kashmir 1,377 1,227 -150 ·10.9 1,700 1,308 ·394 ·23.2 

Punjab 8,000 6,987 -1013 ·12.7 8,000 7,052 ·948 ·11.9 

Rajasthan 4,088 4,oea 0 0.0 4,792 4,792 0 0.0 

Uttar Pradelh 9,000 8.284 ·738 ·8.2 9,228 8,328 ·900 ·9.8, 

'-Uttarakhand 1,054 1,0&4 0 0.0 1,099 1,080 -19, -1.7 

Norttiem .... Ion 32,072 28,4'4 -2,858 -8.3 32,072 29,414 -2,858 ".3 
Chhattlagarh 2,084 1,823 -241 -11.7 2,268 1,853 -413 -18.2 

Gujarat 9,842 7,982 -1,880 -,17.2 10,728 8,378 -2,352 -21.9 
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1 '2 3 4 5 6 7 8 9 

Mlldhya PradIMh 4,172 4,151 ·21 -0.5 5,932 4,829 -1,103 -18.6 

MIlharalhtra 15,'27 11,.242 -3.885 -25.7 18,441 12,837 -5,804 -30.4 

Daman and Diu 218 199 ·19 ·8.7 218 199 ·19 -8.7 

Dadar and Nagar Havell 433 398 -35 -8.1 433 398 -35 -8.1 

Goa 404 . 3'78 ·28 -8.9 467 408 -49 -10.7 

w..m ......... 30,397 24,268 -8,129 ··20.2 88,371 28,732 -9,839 · .... 1 

AndhraPradnh 8,4'.0 7,886 -644 -8.6 8,701 8.841 -1,080 ·10.8 

Karnataka 4,850 4,715 ·135 -2.8 6.583 5,508 -1,077 -18.4 

Kerate· 2,558 2,645 -11 ·0.4 2,764 2,711 -53 ·1.8 

Tamil Nadu 8,716 8,561 ·165 ·1.8 8,778 8,591 -186 ·2.1 

Pondlcherry 245 245 0 0.0 278 278 0 0.0 

Laklhadweep' 6 8 0 0 8 6 '0 0 

Southern ..... Ion 24,083 23.207 -876 -3.8 26,882 24,194 ·1,488 -5.8 

Bihar ',493 1,243 -250 -16.7 ',493 1,243 -250 -18.7· 

DVC 1.7~ 1,715 -18 -1.0 1.787 1,757 -30 -1.7 

Jharkhand 880 651 -9 ·1.4 872 872 0 0.0 

OrlS88 2,725 2,889 ·68 -2.1 2,725 2,889 -68 -2.1 

West Bengal 4,783 4,714 -49 ·1.0 4,887 4,864 -33 -0.7 

Slkklm 45 45 0 0.0 45 45 0 0.0 

Andrnan' ·and . NlOObart 40 32· -8 -20 40 32 -8 -20 

e.a.n 'RegIon 10,874 10,510 -384 -3.S 10.874 10,582 -312 -2.9 

Arunachal PradNh 78 67 -21 ~26.9 81 57 ·24 -29.8 

Aaaam 799 707 -82 -11".5 829 707 -122 -14.7 
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2 3 4 5 6 7 8 9 

Man/pur 100 90 ·10 ·10.0 100 90 ·10 ·10.0 

Meghalaya 388 278 ·110 -28.4 404 278 -126 . ·31.2 

Mlzoram 60 52 ·8 ·13.3 77 52 ·26 -32.5 

Nagaland 82 82 0 0.0 82 82 0 0.0 

Trlpura 142 141 ·1 ·0.7 147 141 -6 -4.1 

North·E •• tern . Aegton 1,589 1,343 -246 -15.5 1,589 1,343 ·246 -16.5 

All India 99,015 88,742 ·10,273 ·10.4 102,428 88,742 ·13,688 -13.4 

#Lakshadweep and Andaman and Nlcobar Islands are stand-alone systems, power lupply position of these, dOH not 
form part of regional requirement and availability. 

Note : Both peak met and anergy availability repre.ent the net consumption (Including the transmission Iosee.) In the 
various States, Net export has been accounted for In the consumption of Importing States. 

Unwilling .. , to be Po.ted In 

In.urgency HH A ..... 

41. SHRI MILINO OEORA : Will the Minister of 
FINANCE be pleased to stat. : 

(a) whether some officials have expresled ·thelr 
unwllllngn.ls to be posted to insurgency hit and naxallte 
effected areas; 

(b) If 80, the reasons ther.for; and 

(c) the steps taken the Govemment proposel to 
take to Induce the officials to accept postlngs to theu 
reglonl? 

THE MINISTER OF STATE IN THE MINISTRY OF 

Ima-at of ... Hlng of Glaclerl on Hydro 
Power Planta 

42. SHRI OUSHYANT SINGH: Will the Minister of 
POWER be pleased to ltate : 

<a) wh.ther the melting of the glaciers of the 
Hlmalayal Is posing a S.rIoUI threat to the Hydro Power 
Plantl In the country; 

(b) If 80, wheth.r any study has been made by the 
Govemment In this regard; 

(c) If 10, the details th.reof; and 

(d) the Iteps taken to deal with the altuatlon? 

FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (c) No THE MINISTER OF POWER (SHRI SUSHILKUMAR 
Incidence of Sank or Insurance offlclall .xp .... lng SHINOE): (a) to (d) Hydrological analysis In rlannlng of 

unwllllngna.... to be posted In Insurgency hit and hydroelectric projects Is based on the palt obIervedI 
naxallt. affected areas has been r.ported to the. eatlmated ralnfalUrun-off data. No specific study about the 
Govemment. Impact of melting of glaciers on the hydro electric planta 
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hal been carried out. However, the melting of the glaciers 

of the Hlmalayal could perhapi alter the hydrology of the 

glaclerl-fed rivers. 

As Informed by Ministry of Water Relources (MoWR) 

and Central Water Commission (CWC), Itudl08 regarding 

melting of glaciers etc. have been carried out by Geological 

Survey of India (GSI) and baled on theae Itudle, H 

appears that glaciers are receding. The causative facto,. 

may be subnormal Inowfall, higher temperature during 

lummer, leu 88V8re winter or a combination of all of them. 

If the present scenario of receding glaclerl II accelerated, 

there may be lome reduction In the river dlacharge. 

However, It may be noted that the major part of the river 

dlacharge II contributed by Inowfall and precipitation 

which II likely to go up with global warming. The 
continuoul retreat of Glaciers may lead to marginal 

Ihortage 0' water In the Himalayan Rive,.. However, It may 

be mentioned that the major part of the Glacier melt runoff 

II released during June-September period which II the 
time 'or monsoon activity. ThuI, marginal decrea.. In 

Glacier contribution may be compensated by Increased 

monloon activity. 

Storage projects are needed to be eonltructed at the 

lite, wherever feallble to Itore lufflclent waler during 

monloon month, and regulate the water during lean now 
month, for power generation and meeting the require-

ment, of drinking water and Irrigation. 

CIOIure of Public Sanitation. 

43. SHRI ABU AYES MONDAl: Will the MlnlMr of 

RURAL DEVELOPMENT be pleased to .late : 

(a) whether the Govemment II aw.re that I8Y8f1II 

public IInltatlonl for lower Income groups and slums are 

being closed In the country; 

(b) i' 10, the detall,thereo' and the ,..,onltherefor; 

and 

(c) the altemative action taken by the Government 

to redress the problems of communltv IInltation facilitlee 

henceforth? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU): (a) and (b) Sanitation being State .ubject, 
In'ormatlon pertaining to clOlure of public lanltatlon 

facilltle, I, not maintained at the Centre. 

(c) To provide for community aanltatlon facilltiu In rural 

areal, projects are approved under the Total Sanltalfon 

Campaign (TSC). For urban ...... , the Government hal 

launched the Jawahartal Nehru National Urban Renewal 

Million (JNNURM) to "list cltlel and townt In 63 I8Iect 
eltlel under the Basic Servlcel to the Urban Poor (BSUP) 

Programme. Under the JNNURM, Central alilitance II 

provided to eltlel and towns for undertaking slum 

upgradatlon Including projection water luppIy, lewerage, 

dratnage, community toilell, bathl etc. For non-Mlufon 

cities, the Integrated Houllng and Slum Development 

Programme (IHSPD) had been launched for taking up ltum 
upgradatlon actIvItlel Including the provision of basic 

amenltlel to. the Ilum dweltera. All th,.. programmel, TSC, 

BSUP and IHSDP require project .-porte from State 
Govemmenll 'or IIlI'ICtlonlapproval .t the Central Govern-
ment level. 

rr,.nslationJ 

Duty on Cenmlc n ... 

44. SHRI V. K. THUMMAR: 

SHRI JIVABHAI A. PATEL: 

Will the Minister of FINANCE be pleased to ltate : 

Ca) whether there II a provlllon to Impoae a.eIM 
duty on ceramic glazed tilel manufectured by email 
Industrial unlta; 

Cb) If 10, the detaiII thereof; 

(c) whether the Govemment propoaea to Incre ... 
the rebate limit of excIIe duty on eman IC8Ie Indultrlel; 
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(d) "not, the reasons 'therefore; and 

(e) the details of customs duty levelled on Imported 

ceramilO. tllel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
I ". _' 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Xe~, ~ir. 

(b) Ceramic glazed tiles attract excise duty of· 18% ad-

valorem. ,However, a concessional excise duty of 8% 

(without Cenvat credit) has been provided for all ~ramlc 

tile u~lts, which do not use electricity for firing the kiln a8 

. ag~lnst normal rate of 16% (with Cenvat credit). Ceremlc 
r. . .• 

tiles are, however, not covered under the general 

exemption scheme for sPecified small' scale units. Small 

. industrial units m~nufacturing ceramic glazed tiles have 

the option to pay excise duty of 8% without Cenvat credit 

or 16% with cenvat 'credit. 

(c) Government has received certalnfepreHntatlons 

for extending the amaH Icaie exemption scheme to ceramic 

Wes. Theee r..,reeentationi are under .. xamlnatlon: 

(d) Does not arlee .In view of (c) above,. 

(e) Ceramic filel attrect 10% basic customs dutY 

(BCD), 18% CV duty In lieu or eXcile duty, 4%addldonal 

cuatoma duty (ACD) In lieu of State taxeallocal tax etc. 

and educational cess on excisable goods and edUC8tio~1 

cess on imported goods 0 3% of the aggregate of excise 

duties and cultoms. duti~s r.ap8Qtlvely. However, ceramic 

tile. when Imported under variou8 preferenttal or free trade 

S. Name of the Organization 

No. 

2 3 
.' 

.1gf88mIftta attract conoe8lionOlbasic customs duty ,below 

10%. 

(English] 

Hydro Power Pro)~. In North 
E •• tem Stat .. 

46. SHRI ARUN KUMAR SAAMA : Will the Mlnl8ler 

of POweR be pleased to state .: 

(a) wheth9~ some Hydro Pow .• r P~ojfitCt8 are,. being 

.• urveved and, executed by various centralPSUs in the 

North Eastern Reglo,", of the country; 

(b) If so, the target-set, location, total outla¥,installed 

capacity, pres~nt-statu8' of survey' and 'executlon of work 
., . ,\ 

. of each project; 

(c) whether the environmental Impact of 'sUCh 

project has been aS888sed; 

(d) if so, the details thereof; al'\d 

(e) if not, the' reasons therefor? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE): (a) 'and (b) Yes, Sir. As Informed by Central 

EleCtricity AuthoritY (CEA), p.resenlly,· the following hyd~ 

eleCtric prOjects are being surveyed and executed by 

various Central Public 'Sector Undertakings (PSU~) in th~ 
North Eastem Region of the country (excluding Slkklm 

which Is connected to the j:a.tern Region grid):-
, ~ . . .'"' , 

In'~ Capacity 
(MW) 

. 4 

Remart, ' 

Project. of N8tIonaI Hydro EIeaIrtc po.r CorporatIon Umlted (NHPC) 

" 
Under Execution 

1. Subanslr! Lower Arunachal Pradesh 2000 
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2 3 

Concurrence 8CCOI'ded, awaiting Inveetment declalon 

2. Loktak DIS Manipur 

DMaIIed . PreJect Report (DPA) prepaNd 

3. Dibang ANnachal Pradesh 

. Under Survey and tnveetIptIon· (8 lad I) 

4. Taw8,l1g~1 Arunachal Pradesh 

5.' Tawang~1I Arunachal Pradesh 
.' , ~ '. 

6. Subansiri Upper Arunachal Pradesh 

7. Subsnslrt Middle Arunachal Pradesh 

Project8 of Ndonal Thermal Power Corporwtion Limited (NTPC) 
Under Survey and In"..Uglltlon 

1. Etalln Arunachal Pradesh 

2. Attunli ANnachal Pradesh 

4 

3000 

750 

750 

2000 

1600 

4000 

500 

146 

5 

" . 

DPPI to ~ prepared by 
Sept., 2008. 

DPR to be prepared by 
Sept., 2008. 

Ministry 0' Environment 
and Forests (MoEF) 

problem. 

MoEF problem. 

DPR to be prepared by 

June, 2009. 

DPR 10 be prepared by 
June, 2009. 

, . 

Projecta of N~atern ElectrIc Powi.r coiponuon Limited (NEEPCO) Under execution 

1. ANnachal Pradesh 

2. Turtal ANnachal Pradesh 

COncun.nce a~, awamng InVHtment declalon . 

3. 'Tipalmukl'l Mlzoram 

QPR ..... red· 

4. '~are Arunachal Pradesh 

600 

60 

1500 

110 

Work Is p,...nlly 

held up 
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- . 
1 2 3 .. 5 

5. Mawhu Meghalaya 90 

Under Survey and Inveetlgatlon 

6. Bhareli-I Arunachal Pradelh 1120 MoEF problem 

The target 88t. location, total outlay, Installed capacity 

and present status 0' survey and Investigation and 
execution of work of each project Is given In the statement 

enclosed. 

(c) and (e): A comprehensive Itudy 0' the environmen-

tal Impact 0' all these projeCtl II done through a 

specialized agency at the time of preparation of Detailed 
project Report. AI per provisions of Ministry of Environment 

and Forestl (MoEF) EIA Notifications, a comprehenllve 

Environmental Impact Alselsment (EIA) is required to be 

carried out and clearance of various atatutory agencies 
obtained before commencement of construction of project. 

S. Name of I. Cap. 

No. the Scheme (MW) 

2 3 

NHPC 

1. SUbanslri Lower 2000 

2. _ Tawang-I 750 

s,.,.",.", 
Details of Scheme In Central Sector in HE Region 

River Slate DlstL Type 

4 5 8 7 

Subanllri Andhra Lower Storage 

Tawang 

Pradesh Sub.nslri 

Andhra 
Pradesh 

Tawang R.O.R. 

Status 

8 

Under execution. Commll-

_ slanlng likely In 2011-12. 

Cleared by Environment on 
18.7.2003 and by Forest on 

12.10.2004. Latest cost Rs. 
6176.81 era. 

Revised MeA between 
NHPC and Govt. of Arunachal 

Prada." hu I:tHn atoned 
on 24.6.2007. MOEF has 
accorded clearance for 

perconltructlon activities In 

the proposed altes. Eatl-
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1 2 3 4 5 6 7 8 

mated cost R •. 3172.37 Cri. 

at April'06 Price Level (PL). 
The DPR preparation I. 

ached 

3. Tawang-II 750 Tawang Andhra Tawang R.O.R. Aevised MOA between 
Pradelh NHPC and Govt. of Arunachal 

Prade.h hal been Ilgned 

on 24.6.2007. MOEF hal 
accorded cl.arance for 

preconltructlon activitlel In 

the proposed Iitel. E.tl- . 

mated COlt RI. 3008.27 Crl. 

at Aprll'06 Price Level (PL). 

The DPR preparauon I. 
Iched 

4. Suban~lri Middle 1600 Kamla Andhra Lower Storage E.timated co.t RI. 6406.18 

Pradelh Subanllrl crl. at Jun.'02 PL. Site 
clearance not accorded by 

MOEF. Matter I. pending In 

Hon'bl. Supreme Court of 

IndiaINalional Board 0' Wild 
Life (NBWL). 

5. Subansirl Upper 2000 Subsnllrl Andhra Upper Storage Eltimated cost Rs.8753.06 
Pradelh Subanllri Crl. at June'02 PL. Sit. 

clearance not accorded by 

MeEF. Maner I. pending In 
Hon'bl. Supreme Court of 
IndlalNatlonal Board or Wild 
Life (NBWL). 

6. Dibang MPP 3000 Dibang Andhra Dibang Storage DPR prepared for an eltl-
Pradesh mated cost of Rs. 14530.48 

cra, at Novembe(05 PL. MeA 
signed on 24.8.2007. EIAI 
EMP reportl lubmltted to 
MOEF on 13.2.07. 
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1 2 3 

7. . Loktlk dis 66 

NTPC 

8. Etalin 4000 

9. Attulnl 500 

NEEPCO 

10. Kameng 600 

·11. Tunal 60 

12. Bhantli-I 1120 

, . AUGUST 10, 2007 

4 5 6 7 

Loktak Manipur Tamenglong ROR 

Dlbang 

Dlbang 

Andhra 
Pradesh 

Andhra 
Pradesh 

Kameng Andhra 
Pradesh 

Turial Mlzoram 

Kameng Andhra 
Pradesh 

Dlbang 

Dlbang 

West 
Kameng 

Alzwal 

West 
Kameng 

A.O.A. 

A.O.A. 

Storage 

ROA 

R.O.R. 

·.to QuesIIons .. 152 

8 

The project was accorded 
concurrence In Nov'2008 for 
an estimated coat of Rs. 
887.87 crs. at Oct'06 PL. 

MOU signed in Sep'os, 

Under SandI. Estimated cost 
As. 14069.14 crs. at June'03 

PL. The DPR preparation Is 
scheduled in June'09. 

MOU signed In Sep'06, 
Under SandI. Estimated coat 

Rs. 2725.26 era. at June'03 
PL. The DPR preparation Is 
scheduled In June'09. 

Under execution. Lateat coat 

As. 2496.90 era. Commis-
Sioning likely In 2010-11 

Latest hard cost Is Rs.889.S1 
era. Work held up due to 
local agitation by runal crop 
compensation claimants 
(TCCA) demanding payment 
against crop compensation. 
In view of the Law and order 
situation and anticipated 
Inc,. .. e in cost of the 
project, the matter regarding 
economic viability and con-
tinuation of ft1e. project Is 

being reviewed by MOP. 

MOEF. problem (TIger re-
Drve area) Survey and 
Invutlgatlon to be taken up. 
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1 2 3 4 5 

13. Pare 110 Drkrong Andhra 
Pradesh 

14. Mawhu 90 Umlew Meghalaya 

15. Tlpalmukh 1'600 Barak· Manlpur 

Total 16146 

.~pt of UtllluUon CerIIfIoIdH 

48. SHRI RAGHUNATH JHA : Will the Minister of 
FINANCE be pleaaed to state : 

(a) wheIher the,. have been cues wherein funds 
were released to mlnlatrl ... and atatutory bodIe8wt1hout 
receiving utilisation certificatea for the previous install-
ments; 

(b) if 80, the detaRs thereof for each of the last two 
financial years; and . \ . 

(c) the remedial measures taken by the Union 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
As per reports of Comptroller and Auditor General of India, 

. In financial year 2004-05 a total amount of Rs. 147.28 

6 7 8 

Estimated cost Rs.3372.45 
crs. at Nov'03 PL. 

Papumpare R.O.R. DPR prepared for an 
estimated coat of Rs. 824.87 
cra. at Dec'05 PL. 

East Khasi A.O.A. DPR prepared for· an 
estimated cost of Rs. 
408.87crs. at March'07 PL. 

Chrachal'lder Storage The project was accorded· 
concurrence In July 2003 for 
an estimated cost of' Rs. 
5163.86 crs. at Dec'02 PL. 
Revised cost cleared for As. 
6701.97 crs. in May'05 at 
Dec'04 PL. Second PIB held 
on 31.01.06. Yet to be cleared 
by MOEF 

cro,.s we,e released by MInlatrylDepartrntnt of Atomic 
Energy, Home Affairs, Civil Aviation, Chemicals and 
Petrochemicals, Finance~ Ministry of Law and ~ustlce~ and 
Tourism without obtaining 258. outs,-ndlng u,tllisation. 
certificates Involving a total amount of Rs. 88.48 crores. 
Further, In financial year 2005-06 Mlnlstry!Department of 
Health and Family Welfare, Home Affairs, Law. Justice and 
,Company Affairs and Department of Economic Affairs 
released grant to the tune of Rs. 56.72 cro,.s without 
obtaining 322 outstanding Utlllsatien Certlflcatea Involving 
an amount of Rs. 71.38. 

(c) As per Rule 212(1) of GFR. 2005. In respect of 
non-recurring grants, it is mandatory that an institute! 
organisation receiving such grants should submit Utilisation 
Certlticatea within 12 months of the closure of the financial 
year, failing which the MlnlstrylDepartment is at liberty to 
black·llst such Institution or organisation from any future 
grant from the Govemment. Also In respect of recurring 
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grants MlnistriesIDepartments should release any amount 
sanctioned for the subsequent financial year, only after 
utilization certificates on provisional basis In respect of 
grants lor preceding financial year Is submitted. Relea.e 
of grants-In-aid in excess of 75% of the total amount 
sanctioned for the lubsoquont financial year .hall be dono 
only after the Utilisation Certificate and the Annual Audited 
Statement relating to grant.-In-aid released In the 
preceding year are submitted to the satisfaction of the 

Mini.trylOepartment concemed. 

It Is for the· concemad MlnlstrlellDepartments to 
ensure that the provision. of the GFR are strictly compiled 
with, before releasing grant to organizations/statutory 
bodieS/in.titutions. Minislry of Finance have been advising 
the admlni.trative MinlstrleslDepartments from time to time, 
to ensure that fresh grants are not released, unless 
Utilization Certificates in respect of prevlou. grants have 
been obtained. 

{Transilltion} 

Dllco1ty In Bank. 

47. SHRI RAGHURAJ SINGH SHAKYA : 
SHRI HEMLAL MURMU : 

Will the Mini.ter of FINANCE be pleased to state : 

(a) the details of Incident. of dacoity and looting In 
banks and other financial In.tltutlons controlled by the 
Govemment in each Slate and Union territory of the 
country during the last three yea,. and the currant year 
till date; 

(b) whether the Govemment has taken any effective 
steps to stop dacolty and looting Incidents In banks and 

financial institutions; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) The State-
wise number of InCidents of dacolty and amount Involved 
therein as reported by banks to RBI during the Calendar 
years 2004, 2005, 2006 and upto June 2007 are given 
in the Statement enclosed. 

(b) and (c) The security arrangements at bank 
branches are primarily the responsibility of each bank. The 
security meaaures Implemented by public sector banks are 
reviewed in State level security committee meetlnga 
convened periodically by RBI. The rneetlnga are required 
to be attended by the bankers and State Govt. officials 
Including Senior Police official.. The Committee take. 
atock of the security environment In the State and requlalte 
Instructlona are given to the banks. Indian Banka 
Auoclatton has laaued detailed guldellnea In the form of 
a report called "Report of the working group to review 
security arrangements In bankI". The report provides 
me •• u.... for a ..... lng the rlak faced by • branch and 
thereby determining the number of security guards 
required for guarding It. Bankahave clulified their 
branch.. depending on the rlak factors Involved .nd 
posted armed guards .nd fnatalled anti-burglary/robbery 
devices etc. wherever neceuary. Apart from other HCUrity 
equipment, alarm ayetema, Time lock devices and CC TV 
IYltem have aIIo been provided tow.rds security 
arrangernenll at the br.ncheI. 

) State-wIN lttcIdettt:fMot o.come. during 2004, 2005, 200S and upto June 2007 

(Amount As. In I.kh) 

State 2004 2005 2008 200'7 (upto June) 

No. Amount No. Amount No. Amount No. Amount 

3 6 8 7 8 9 

Andhra Pr.desh 5.00 2 67.38 o o o o 
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1 2 3 4 5 6 7 8 9 

Arunachal Pradesh 0 0 2 20.00 0 0 0 0 

Aeaam 0 0 2 4.50 5 16.89 0 0 

Bihar 20 179.60 19 69.93 14 62.00 4 24.60 

Chhantsgarh O· 0 0 0 1 5.00 2 8.05 

Gujarat 2 4.73 0 0 0 0 0 0 

Haryana 3 6.99 8 35.76 0 0 1 1.30 

Jammu and Kashmir 1 36.87 2 28.19 0 0 0 0 

Jharkhand 11 83.58 7 43.30 10 64.74 5 8.13 

Karnataka 0 0 0 0 7.70 0 0 

Madhya Pradesh 0 0 0 0 2 3.12 2 5.77 

Maharashlra 1 2.57 5 32.71 0 0 10.00 

Orts .. 1 12.88 4 40.84 6 58.10 3 253.94 

Punjab 2 17.55 3 71.47 5 9.41 7.00 

Rajaathan 0 0 3 29.65 0 0 1.70 

Tamil Nadu 0 0 1 10.00 0 0 0 0 

Uttar Pradesh 6.49 3 9.83 5 48.12 2 3.88 

Uttaranchal 2 32.02 2 4.41 0 0 1 8.22 

Wea' Bengal 7 66.22 7 144.83 7 55.06 4 60.20 

Total 52 454.10 70 582.78 56 326.14 27 388.79 

Total above data ia in relpect of banka. Data in relpGCl of Financial Institutions la not available with RBI. 

National Urban Policy Ca) whether the Government PropoMI to formulate 

a long term National Urban Policy for comprehensive and 
48. SHRI MAHESH KANODIA : regulated development of urban areal in the country; 

SHRI ADHIR CHOWDHURY : 

SHRI UOAY SINGH : Cb) If 10, the detalll thereof; 

SHRI BHUPENDRASINH SOLANKI : Cc) whether the Government haa fixed any targets 
SHRI SANAT KUMAR MANDAL : for thll policy; 

Will the Minister of URBAN DEVELOPMENT be Cd) if 80. the funds allocated for this policy to achieve 

pleased to Itate : the targets during the current year; and 
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(e) the time by which such policy is likely to be 

implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) No, Sir, 

(b) to (e) Do not arise. 

.Extent or Shares Held by Big and Small 
Institutions In Indian Share Market 

49. SHRI RAJIV RANJAN SINGH "LALAN" : 
SHRI RAWI LAL SUMAN : 
SHRI G. KARUNAKARA REDDY : 

Will the Minister of FINANCE be pleased to state : 
; 

<a) whether tho share capital of investors Including 
the foreign and domestic majOr financial institutions and 
other entitles have reached an alarming level In the Indian 
share market; 

(b) If so, the facts in this regard; 

(c) whether the share capital of small Indian inves-
tors has remained at a dismal level In the said market; and 

(d) If so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) to (d) 
Infonnaaton is being. collected and small be placed on the 
Table of the House. 

Facilities for Ahmadabad, Vadoclara and 
Surat 

50. SHRI JIVABHAI A. PATEL: 
SHRI KASHIRAM RANA : 

, . 
Will the Minister of URBAN DEVELOPMENT be 

pleased to state : 

(a) whether Ahmedabad hal been categoril8d .. 
a mega city and Vadodara an,d Surat h~ve beeD,ldenlified 
as the cities with million plus population on the buls of 
2001 census; 

(b) if so, th$ details of ~he facilities to be provided to 
the said cities ori account of them being Inclw.ct In the 
category of mega city and cities with million plus 
population: 

(c) the details of the facilities provided to the said 

cities till date; and 

(d) the total expenditure Incurred on account of 
providing these facilities? .. ,. 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. Ahmedabad has been categorized as a mega city and 
Vadodara and Surat have been identified as the cities with 
million plus popuilltion on the basis of 2001 census under 
Jawaharlal Nehru National Urban Renewal MlsslQ" 
(JNNURM). 

(b) Under the sub-Mission on Urban intr8structure and 
Govemance (UIG) projects pertaining to the following wtH 
be admissible, for aaaistance:-

(I) Urban Renewal i.e. redevelopment of inner (old) 
city areas (this woufd include Items rtke ·~denlng , 
of narrow streets, shifting of industrial/commer- , 
cial establishments from non-conforming to 
'conforming' areas to reduce congestion, re-
placement of old and wom-out water pipes by 
newlhlgher capactty ones, renewal of sewer-
age/drainage/solid waste disposal systems, etc.). .' 

(Ii) Water Supply (including Desalination Planta) 
and sanitation. 

(iii) Sewerage and Solid Waste Manag8m.nt. 

(iv) ConstNclfon and In,provement of Dralnilstorm 
Water D~lna. 

(v) Urban Transport, Including roads, highways I 
expr .. lways I MATS I metro projects. 

. (vi) Parking Iota J apacea on, public private partner· 
ship bull. 

(vII) DevaIopment. of heritage' ...... 

(viII) Prevention and rehabll~of soil. eroaiof1 I 
landslides only In case of SpacIal Category 
States where such ProbJ8ms are ,Common; and 

l . ~. -

(ix) Presarvatlon of water bodlea. 

(c) and (d) 31 Detailed Project Reports have bean 
approved till date to the said cltles.RI. 21211.05 IQh 

. . ! . 

central ahant released till date. Details are given in the 
enclosed statement. 
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{English] 

Aenewable Energy Generation by NTPC 

51. SHRI BASU DEB ACHARIA : 

SHRI ANANDRAO VITHOBA ADSUL : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of POWER be pleased to state : 

(a) whether National Thermal PoWer Corporation 

(NTPC) has signed a MoU with Asian Development Bank 

(ADB) for entering Into renewable power generation In the 

country as reported in the Business Line dated July 21, 

2007; 

(b) if so, the details thereof; and 

(c) the steps taken / proposed to be taken by the 

Govemment in this regard? 

portfolio may also Inctude other renewable power 

generation resources such as industrial cogeneration, 

waste-to-energy, solar, geothermal, blo mass and bio fuel 

projects. 

[TnmslatJOn} 

NTPC Power Projects 

52. SHRI RAMDAS ATHAWALE : 

SHRI JUAL ORAM : 

Will the Minister of POWER be pleased to state : 

(a) whether National Thermal Power Corporation 

(NTPC, have reviewed the performances of Its Thermal 

Power Plants In the country; 

(b) if so, the physical target and actual power 
generation capacity of each National Thermal Power 

Corporation's Plants during the last three years, and State-
THE MINISTER OF POWER (SHRI SUSHILKUMAR wise; 

SHINDE) : (a) to (c) NTPC Ltd. has signed a Memorandum 
of Understanding (MoU) with Asian Development 
Bank (ADB) on 23rd July 2007 for setting up of a Joint 

Venture Company to undertake Renewable Power Genera-
tion. 

As per the MoU between NTPC Ltd. and ASian 

Development Bank (ADB), the intent is to establish a Joint 

Venture (JV) Company initially with the participation of 

NTPC Ltd. and other strategiC investors with equity 

shareholding of upto 50% by NTPC Ltd. (and other 

govemment entities) and balance equity share holding 

contributed by other strategic inveators. Strategic Investors 

shall be selected by NTPC Ltd. and ADB. After fulfillment 

of certain conditions, ADB is expected to acquire 20% 

stake at a later stage. 

The JV Company shall be a generating Company 

and over the next three years, will establish and hold a 

POrtfolio of about 500 MW of renewable generation. Initially 

the busineas will primarily concentrate on wind power, 

mini and micro hydroelectric power projects, but the 

(e) whether the Kanlha Thermal Power Plant In 

Oriass has not achieved Ita target fixed for power 

generation during the period; 

(d) If so, the reasons therefor; and 

(e) the steps taken by the Govemment in this 
regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) Intemal performance review by 
NTPC management is an Integral part of review 

undertaken on regular basis while Quarterty performance 

review of NTPC Ltd. Is done by the Ministry of Power 
as per the guidelines stipulated for Navaratna companies. 
The actual power generated by NTPC Ltd.'s power 
planta against Central Electricity Authority (CEA's) 
target during last three years Is given In the statement 
enclosed. 

(c) to (e) During 2004-05 there was a shortfall of 154 

MU in Talcher Klntha power atation with respect to CEA 
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target, which was mainly due to inadequate coal supply. 

Neeessary steps by' way of Import of coal and rigorous 

monitoring by CEA and Ministry of Power are being taken 

to ensure that adequate supply of coal Is made available 

to T alcher Kaniha so as to achieve the targeted generation 

of electricity. 

The receipt of Indigenous and Imported coal 

by Talcher Kaniha over the last three years Is as 

below:-

Year Indigenous Coal (Mf) Imported Coal (Mf) 

2004-05 1,15,41,626 Nil 

2005-06 1 ,32,16,660 18,03,539 

2006-07 1,57,08,788 7,31,712 

As a resun Talcher Kaniha has achieved the target 

fixed by CEA for power generation during 2005-06 and 

2006-07. 

P.rlormant:fl of NTPC Power Plants 

CEA Tergeta end Actual Power Qe ... reted (UU) 

V .. , 2~, 2005-08 end 2008-07 

Station State 2006-07 2005-08 2004-05 

CEA Target Actual CEA Target Actual CEA Target Actual 

2 3 4 5 6 7 8 

Coel Be... Power Project. 

Singraull Utter Pradeah 15100 14687 14655 15503 15200 16803 

Korba Chhattlsgarh 15880 16500 15700 16001 18050 17050 

Ramagundam Andhra Pradesh 19515 20248 19019 19691 16800 17172 

Farakka West Bengal 11953 11399 11250 11464 10992 9701 

Vindhyachal Madhya Pradesh 17842 20150 18940 18305 18800 17821 

Rihand Uttar Pradesh 15175 16100 10888 10591 8050 7989 

Unchahar Uttar Pradesh 7020 7559 8300 7041 8300 8781 

NCTPP (Oadri) Uttar Pradesh 6490 7041 8340 6768 8300 8831 

Kahalgaon' Bihar 7240 6579 6180 6572 6950 6082 



173 W""'n Allswe,. SRAVANA 19, '1929 (Saka) to Questions 174 

2 3 

Talcher (Kanlha) Orissa 22818· 

Talcher (Thermal) . Orissa 33n 

Tanda Uttar Pradesh 3000 

Simhadri Andhra Pradesh 7570 

Badarpur Delhi 5250 

O.slLlquld Fuel a.MeI Power ProJect. 

Anta Rajasthan 2770 

Auriaya Uttar Pradesh 4400 

Dadri Uttar Pradesh 5500 

Faridabad Haryana 2850 

Kawas Gujarat 3700 

Gandhar Gujarat 4300 

Kayamkulam Kerala 1480 

(English) 

Cent.... ExclM Eva .. on 

53. SHRI CHANDRA BHUSHAN SINGH : 

SHRI NIKHIL KUMAR : 

Will the Minister of FINANCE be pleased to .tate : 

. (a) whether the central excise duty collections 

durln~ the last and current financial years have shown a 

substantial decline; 

. (b) If so, the factors responsible for the steep decline 

In excise duty collections; 

(c~ whether the Government hIS decided to tighten 

the nooae on the· central excls. evaders; and 

4 5 6 7 8 

23656 20283 21185 16400 16246 

3550 3034 3530 2850 3197 

351-3 2930 3330 2800 3318 

8068 7500 7742 7500 8123 

5306 5209 5380 5400 5463 

f' 

2941 2739 2809 2950 2785 

4614 4210 4282 4350 4118 

5596 5112 5394 5450 5457 

2831 2656 2953 2900 3162 

3629 3300 2884 4000 2822 

4555 3868 4478 3300 4032 

1137 1574 358 2050 622 

(d) if so, the datails thereof? 

THE MINISTER OF STATE IN THEMINlSTRYOF 

FINANCE (SHRI 5,5, PALANIMANICKAM) : (a) and (b) No, 

Sir. The excise duty collection has shown a growth of 5.8% 

during the last financial year and 6.0% (Prov.) in the current 

financial year (upto June). 

(c) and (d) Yes, Sir. The measures taken to control 

central excise evasion Incluc:t8:· 

Deterrent measure, wherein certain restrictions 

are impoaed on ......... againet whom cases 

of Central Excise evasion exceedJng Rs. 10 Iakh 

are booked. 

Giving publicity to the deterrent provisions to 
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increase the awareness among the trade and 

industry. 

Undertaking High-Impact audit. 

Strengthening of Informer network. 

Developing strategic intelligence for specific 
units, specific industries. 

Dissemination of intelligence by issue of modus 
operandi Circulars. 

Rapid Tl'llnaport System 

54. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH : 
SHRI EKNATH MAHADEO GAIKWAD : 

SHRIMATI NIVEDITA MANE: 

Will the Minister of URBAN DEVELOPMENT be 

pleased to state : 

(a) whether the Govemment proposes to Improve 

the infrastructure for rapid transport system In various cities 
in the country by imposing local cess on Petrol and Diesel 
to collect funds for this system; 

(b) if so, the details thereof; 

(c) whether the Govemment has made any a .... s-
ment of the expenditure to be Incurred In senlng up of such 
transport system In the country; and 

(d) if so, the detalla thereof and If not the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) 
Presently, no such proposal is under consideration. 

(b) Does not arise. 

(c) and (d) "An assessment of Investment has been 
made for the mobility needs of email and medium towns 

(1-5 lakh population cities; 5 to 10 lalch population cities; 
10-40 'akh population category cities and mora than 40 
lakh population cat~ cities) during the 11th Five Year 

Plan which Include Investment In pedestrianlaatlon, non-

motorized vehicles, Improvement In quality of roads, 
decongestion of some of the crowded arau, Improvement 
of busy Inter-sections, provision of parking spaces, 
introduction of modem city bus services, Introduction of 
Mass Rapid Transport System (road I rail based) etc. The 

projected investment requirement In these different 
categories during the 11 th Plan Is as under:-

Requirements of funds 

Transport Planning and Capacity Building 

0.1-0.5 million cities 

0.5-1 million cities 

1-4 million cities 

4 million plus citie8 

Mass Rapid Transit for Mega Cities 
(Rail Based) 

Modem atata of the art bu.s 

Total 

[Translation} 

As. In crore 

350 

7,400 

7,800 

26,040 

21,000 

32,000 

38,000 

1,32,590 

Delimitation Ex.rcls. In Jharkhand 

55. SHRI HEMUL MURMU : Will the Minister of 
LAW AND JUSTICE be pleased to stale : 

(a) whether Govemment ha8 received representa-
tiona regarding the need to maintain status quo ante with 
regard to the .. ats reserved for SCs and STs In the Lok 
Sabha and In the State legislative Assembly conatltuen-
cles In the context of the exercise of delimitation 
undertaken through the Delimitation Commission, particu-
larly from Jharkhand; 

(b) If 80, the details thereof and the action taken 

thereon; and 

(c) the present "status of the delimitation exercise 
undertaken 80 f.rln respect of each StatelUnJon terrttory? 
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THE MINISTER OF STATE IN THE MINISTRY OF LAW 

AND JUSTICE (SHRI K. VENKATAPATHY): (a) and (b) 

Yes, Sir. The Govemment has received numerous 

representations inter alia challenging the proposals I 
orders of the Delimitation Commission relating to reserva· 

Hon of seats for the Scheduled Castes and the Scheduled 

Tribes and changes In the status of the presently reserved 

seats. In some of the representations, it has al80 been 
demanded that appropriate status quo be maintained In 

respect of the delimitation prooeaa. For example, In respect 

of Assam, it has been demanded that unless the National 
Register of Citizens Is updated I completed, the delimlta· 

tlon process should be postponed. In respect of Arunachal 

Pradesh, the State Assembly has passed a resolution in 

favour of maintaining the status quo in respect of over all 
delimitation of constituencies in the State. In respect of 
Jharkhand, the State hal vociferously opposed the 

proposal to reduce the number of seats reserved for the 
Scheduled Tribes in the Slate Legislative Assembly from 

the existing 28 to 21 and in respect of parliamentary seats 

allotted to the State from 6 to 4. The delimitation proposalS/ 

orders of the Delimitation Commission In respect of 
various States have, however, not been Implemented 80 

far pending Issuance of notifications/orders by the 

Delimitation Commission in respect of remaining States. 

(c) A Statement containing summary of delimitation 
exerci.e completed/underway as provided by the 

Delimitation Commission on the 6th August, 2007 Is 

enclosed. 

S"'''",.n' 
SummaI)' of the Delimitation exercises 

A. State. where dellmltaUon e.ercl.. h.. been 
completed 

SI.No. State Date of Notification 

2 3 

1. Goa 31-03-2005 

2. Pondlcherry 31-03-2005 

2 3 

3. Tripura 12-05-2005 

4. Mlzoram 27-05-2005 

5. Kerala 31-05-2005 

6. Rajasthan 25-01-2006 

7. West Bengal 15-02-2006 

8. Chhattlsgarh 02-06-2006 

9. Punjab 19-06-2006 

10. Maharashtra 31-07-2006 

11. Sikklm 04-09-2006 

12. Deihl 20-09-2006 

13. Gujarat 12-12-2006 

14. Orissa 15-12-2006 

15. Uttar Pradesh 18-12-2006 

16. Uttaranchal 28-12-2006 

17. Himachal Pradesh 10-01-2007 

18. Haryana 15-02-2007 

19. Andhra Pradesh 03-05-2007 

20. Madhya Pradesh 14-05-2007 

21. Meghalaya 02-07-2007 

22. Karnataka 02-07-2007 

B. States where Final Notification to be I •• ued Shortly 

SI.No. 

1. 

State Present Status 

Tamil Nadu The CommiSSion has passed final 
order on 3rd August, 2007 which is 
being published in Gazette of India 
and State Gazette of Tamil Nadu on 

13th August, 2007. 
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SI.No. 

2. 

3. 

State 

Jharkhand 

Bihar 

Present Status 

Final order is likely to be passed 

in August, 2007. 

Final order is likely to be passed 
in August, 2007. 

C. StitUI of other Stltel 

SI.No. State Position 

2 3 

1. Arunachal. The Constitution Bench of Hon'ble 
Pradesh 

2. Assam 

High Court of Guwahatl has passed 

an interim order In W.P. Nos. 54, 55, 

68 and 69/2007 to suspend the 

delimitation work In the State. 

The Constitution Bench of Hon'bIe 

High Court of Guwahati has passed 

2 

4. Manlpur 

(EngNsh] 

3 

Consequent upon Guwahatl High 

Court Order dated 19-01-2007 fresh 

Census in respect of three hilly 

Districts of Manipur was to be under-

taken by the Registrar General of 

India. The Delimitation exercise for 

Manipur had been kept in abeyance 

in view of the High Court Order. 

t:f0wever, the Hon'ble Supreme 

Court has stayed the order of the 

Guwahati High Court In its order dated 

13th July, 2007. In view of this the 

work of delimitation has been re-

sumed and meeting with Associate 

Members has been held on 6th 

Augu8t, 2007. 

an interim order in W.P. No. 6212007 Public· Prlvlte Plrtnershlp In 

3. Nagaland 

to suspend the delimitation work in the Housing Sector 
State. 

The Hon'ble Guwahati High Court, in 
its interim order dated 19.07.2007 in 

the PIL 6712006, has directed the 

Commission not to publish the final 

notification under ~ectlon 10(2) of 

the Delimitation Act, 2002 for a period 

of 4 {four) weeks from the date of 

order by which time the court Is 
expected to dispose the matter finally. 

As the Court has stayed only the 

publication of final order of the 

Commission and not the delimitation 

exerCise, the Commission proposes 

to go ahead with the delimitation 
exercise in the State. 

56. SHRI AOHALRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBA ADSUL : 

Will the Minister of HOUSING AND URBAN POVERTY 

ALLEVIATION be pleased to state: 

(a) whether the Govemment hal decided to take 

private developers and builders on board to cater to the 

spiraling demand of houses in cities and towns; 

(b) it so, the details in this regard; 

(c) whether the Govemment has cohsulted industry 

leaders, institutions and civil society organizations to come 

out with a suitable model for public-private partnership in 
the housing 8octor; 

(d) If so, the details In this regard; 
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(e) whether Government has approved setting up of 

a regulator for the housing sector; and 

(f) If so, the time by which such regulator would 

become functional? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 

SEWA): (a) and (b) Yes, Sir. The National Housing 

and Habitat Policy for 1998 provides for participation 

of the private sector In land assembly, construction 

of houses and development of amenities within the 

projects. 

(c) and (d) A National Conference on 'Affordablo 

Housing for All' was organized in Mumbai on 1 st and 

2nd June, 2007 by the Govemment In collaboration 

with Confederation of Indian Industry (CII) to address the 

Issues and problems related to Housing soctor of the 

country. 

(e) No, Sir. 

(f) Does not arise In view of reply to (e) above. 

AecepHaUse the Ailing AAB 

57. SHRI NIKHIL KUMAR: 

SHRI ADHIR CHOWDHURY : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Govemment proposes to recapltallse 

the ailing regional rural banks In the country; 

(b) If so, the details thereof; 

(c) whether the Union Government has asked the 

. State Govemments to infuse 15 per cent of the 

recapltalisation package; and 

(d) if so, the reaction of the State Govemments in 

this regard and the time by which tho regional rura.1 bankl 

would be fully recapltallsed? 

THE MINISTER OF STATr:: IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) It 

has beon decided to recapHalise RRBs having 

negative net worth, In a phased manner. As per provisIOnal 

figures (unaudited) for March 31, 2007, there were 

29 RRBs having negative net worth, comprising 11 

amalgamated RRBs and 18 stand alone RRBs. The 

modalities of the recapitalization are being worked 

out. 

[Translation} 

Involvement of Terrorllt Groups In 

Share Market 

58. SHRI BHUVANESHWAR PRASAD MEHTA: Will 

the Mlnlater of FINANCE be pleased to refer to the reply 

given to usa No. 564 on March 02, 2007 regarding 

terrorist groups In share market and state : 

(a) whether the Information has since been <:QI· 
lected; 

(b) If so, the details thereof and action taken 

thereon; Ilnd 

(c) If not, the reasons for the delay and the time 

by which the same will be placed on the table of the 
House? 

THE'MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRrPAWAN KUMAR'BANSAL): (a) Yes, Sir. 

(b) Based on the Information' cellected, an Imple-

mentation report was prepared and fumished as per 
statement enclosed. 

(c) Does not arise. 
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. [English] 

Generation of Energy from Sea WIY .. 

59. SHRI ABDUL RASHID SHAHEEN : Will the 

Minister of EARTH SCIENCES be pleased to state : 

(a) whether any scheme has been formulated by tho 

Government for generating affordable energy from 88a 

waves; and 

(b) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL): (a) and (b) No, Sir. Presently, there is no scheme 

for generating energy from sea waves on commercial basis 

formulated by the Govemment. National Institute of Ocean 

Technology, an organization under the Ministry of Earth 

Sciences has set up an experimental wave energy 

demonstration plant at Vizhinjam, Kerala. It generates 20 

to 30 KW of power. The wave energy over Indian COBSt 

Is not coat effective. 

Export fraud. under PMLA 

60. SHRI BRAJA KISHORE TRIPATHY : ·WIII the 

Minister of FINANCE be pleased to state : 

(a) whether the Govemment proposes to bring 

export frauds under the ambit of Prevention of Money 

Lau~rlng Act· (PMLA); 

(b) if so, the details in this regard; 

(c) if not, the reasons therefor; and 

(d) the extent to which such amendment is like.ly to 

help the Govemment to check undisclosed and auspicious 

traniactfons in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI. S.S. PALANJMANICKAM): (a) to (d) A 

nul)'lber of proposala . for amendments to the Prevention 

of Money laundering Act, 2002, have been received 

from various Departments I agencies. Inclusion of section 

135 of the CU8tOms Act, 1962, which relatea to 'Evasion 

of Duty or Prohibition' In the Schedule to the PMLA Is 

one of such proposals. Once section 135 of the Customs 

Act, 1962 is Included in the Schedule to the PMLA, the 

offender can be prosecuted for the offence of money 

laundering In addition to the offence under the Customs 

Act. 

Merger Of Local 88nkl 

61. SHRI G. KURUNAKARA REDDY Will the 

Minister of FINANCE be pleased to state : 

(a) whether RBI has identified certain local bankl 

ideal for merger and consolidation rather than acquisition 

by foreign J?layers; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) Reaerve 

Bank of India (RBI) has not identified any Local Area Bank 

for merger and consolidation. 

(b) Does not arise. 

(c) RBI monitors the functioning of all banks including 

local aroa bankl on a continuous basis and appropriate 

corrective action is taken as and when required. 

Low Power Generation capacity of 01 ...... 

Power Project. 0' NTPC 

62. StiRI UDAY SINGH: Will the Minlstar of POWER 

be pleased to state : 

(a) whether the g88 based power plants of National 

Thermal Power Corporation (NTPC) in the country are 

generating the power much below of their installed 

capacity; 

(b) if so, the details alongwith the reasons therefor; 
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(c) the 10888S suffered by such gas based power 
planls during the last. three years; and 

(d) the remedial measures taken by the Govemment 
In this regard? 

THE MINISTER OF POWER (St-fRI SUSHILKUMAR 

SHINDE): (a) and (b) The details of performance of 

NTPC gas based stations during last three yeers are a. 

under:-

Year Declared Capacity 
(DC) • 

Scheduled Generation 
(SG) 

Generation 

MU 

PLF 

% 

MIllion Unity 
(MU) 

% (MU) % 

2006-07 27230 87.61 23352 75.13 24166- 75.42 

2005-06 27735 89.24 22207 71.54 71.16 

2004-05 26548 85.42 21911 70.50 69.84 

·The figures shown above do not include liquofled fuel baaed Kayamkulam CCPP. 

The main reasons for shortfall in generation during the 

years 2004-05 and 2005-06 were Inadequate supply of 

natural gas and less schedule from beneficiaries due to 
high cost of liquid fuel. 

(c) The generation loss suffered by NTPC gas 

stations due to less schedule in costly liquid fuel and 

RlNG during last three years is as under:-

2006-07 3879 MU 

2005-06 5528 MU 

2004-05 4637 MU 

(d) The various remedial measures taken by the 

concerned agencies to meet the shortfall In gas supply 
inelude:-

(I) Spot procurement of RlNG from varloui sources 

through ahort duration contracts. 

(Ii) Tip up with GAIUIOCIBPCL for supply of RLNG 
on fall back basis. 

As a resun, the PLF of NTPC'a Gaa Based Stationa 
has improved from 69.84% to 75.42%. 

Increa.. In Aeal E,tat. Price. 

63. SHRI M.P. VEERENDRA KUMAR: Will the 

Minister of URBAN DEVELOPMENT be plealed 10 
atate : 

(a) whether the steep Increaee in real ...... prIcee 

allover the country particularly In urban areas Is due to 

repeal of urban land ceiling Act and artificial scarcity 
created by speculators; and 

(b) If so, whether the Government propo ... to 

Invoke any measure tD curb hoarding of land? 

THE MINISTER OF STATE IN THE IMINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, Sir. 

Increase In urban land price may be attributed to the 

masalve Inci8aso of urban population, acarchy of devel-

oped land, migration of people from rural to urban areas, 
and ,peculatlve· tendencies. 
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(b) Land is a State subject. The State Governments 
may check the hoarding of land for speculation purpose 

through appropriate land development policies and proper 
enforcement of building bye-laws and procedures for 
sanction of building plans. 

Foreign Exchange Re.erve for Infra.tructura 
Improvement 

64. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL : 
SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Reserve Bank of India proposes to 
lend to the Govemment from foreign exchange reserves 
for Improvement of Infrastructure: 

(b) If 10, the details thereof; 

(c) whether the Govemment has taken legal opinion 
to ensure that these funds could be utilized for 
Improvement of Infrastructure; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (d) RBI 
has accepted In principle the proposal of a wholly owned 
overseas subsidiary of India Infrastructure Finance Com-
pany Limited (IIFCL) borrowing funds from RBI to lend to 
Indian Companies Implementing Infrastructure projects In 
India or to co finance their Extemal Commercial 
Borrowings (ECBs) for such projects solely for expenditure 
outside India subject to certain con~ltIons. Govemment has 
not taken any legal opinion on RBI Act, 1934. RBI has 
taken legal opinion regarding the applicability of Section 
17(12A), Section 17(13) and Section 17 (12B) of the RBI 

Ad. 

Inc ...... In Bonu. of Central Government 
Employee. 

65. SHRI JASHUBHAI DHANABHAI BARAD : 

SHRI SURESH PRABHAKAR PRABHU : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Union Govemment has token a 
decision to increase the bonus for the employees of 

Central Govemment as reported in the Hindustan Times 

dated July 09, 2007; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) Does not arise. 

Conference on Power 

66. SHRI IQBAL AHMED SARADGI : 
SHRI JYOTIRADITYA M. SCINDIA : 

Will the Minister of POWER be pleased to state : 

(a) whether two-day conference of Chief Secretaries 
and Power Secretaries of States and Union TerritOries was 
convened by the Ministry in the recent past; 

(b) if so, the details thereof; • 

(c) the main points discussed therein; and 

(d) the Implementation position of the deciSion 
taken in the conference? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE) : (a) Yes, Sir. A Conference of Chief Secretar1e8 

and Power Secretaries of States and Union Tenttorte. 
was convened on 23rd and 24th April, 2007, at New 
Delhi. 

(b) and (c) The following thernol were discussed 
during the Conference:-

(I) Reduction of losse8 [T and D/AT and C) to 15% 

by . the end of the 11 th Plan through a Crash 
Programme. 
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(II) Programme for rapid expansion of generation in 

the next 5 years. 

(iii) Improving functioning of Electricity Markets by 

ensuring greater competitiveness including 

through open access. 

(iv) Rural Electrification. 

(v) Energy Conservation and Demand Side Man-

agement. 

(d) There was a general consensus on aU the above 

Issues. The States were asked to estimate and project 

accurately their requirements with regard to the Rajiv 

Gandhi Grameen Vidyutlkaran Yojana (RGGVY] and quickly 

formulate their 'State Rural Electrification Plans' and 

forward them to the MInistry of Power. 

The record of discussions in the conferenoo was 

communicated to all StateslUnion Territories. Thereafter, the 

themes were taken up for deliberation at the Conference 

of Chief Ministers on Power Sector Issues on 28th May, 

2007. This Conferenco was chaired by the Prime 

Minister. 

Inc ...... In Rat. of Int ..... t on 

NRI Depoelt. 

87. SHRI JYOTIRAOITY A M. SCINDIA WHI the 

Minister of FINANCE be pleased to state : 

(a) whether· various Stale Governments have de· 

manded an Increase in rate of Interest on Non·Resldential 

Indian deposits in the country; 

(b) if 80, the details thereof; and 

(c) response or the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (c) The 

Information is being collected and will be laid on the Table 

of the House. 

[Translation} 

Tax Suring t.tw.n Can. and 
Stat •• 

68. SHR! HANSRAJ G. AHIR : Will the Minister of 

FINANCE be pleased to refer to reply given to Lok Sabha 

sa 251 on December 8, 2006 and state: 

(a) whether any decillion has been arrived regard-
ing collection and appropriation of service tax by States 

on certain epecIfIed eervtcea; 

(b) If' so, the detalll thereof and action taken 

thereon; and 

(c) If not, the reasons for the delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (0) ,.. 

desired by the States, during 2007·08, Central Govemment 

continues to collect service tax on services specified In the 

statement enclosed and transfer the tax proceed to the 

States through the budgetary process. 

S".men' 
List of 33 Services of Int,.-State nature presently 

being taxed by the Centre and proposed 

to be transferred to the States 

S.No. Service 

1. 

2. 

3. 

2 

Wholesale trade services on a fee or contract 

basis, of agricultural raw mateliall and live 

animals 

Wholesale trade services on a fee or contract 

baSiS, of food, beverages and tobacco 

Wholesale trade eervlces on a fee or contract 

basis, or textile, clothing and footware 
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4. 

6. 

6. 

7. 

8. 

2 

Wholesale trade service. on a fee or contract 

bul.. or hOu_hold appHanoes. article. .nd 

equipment 

WhoIe .. 1e trade _rvlce. on • fee or contract 

b •••• 'of mlloellaneous consumer goods 

Wholes.le trade services on • fee or contr.ct 

b •• ls. of construction materl.. .nd h.rdware 

Whole.ale trade .ervlces on a fee or contract 

balll. of chemical and ph.rmaceutlcal products 

Whole .. 1e trade services on a fee or contract 

'buls. of machinery. equipment .nd suppll.s 

9., ' Caterer services. providing meals to outelde 

10. 

11. 

12 .• 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

Non-scheduled ro.d transport services of p .... n~ 

gers 

H~hway. brl~e and ,tu.nneI opc,ra~lon., .urv!cet 
(Ma!:,ag~.t Malnte.,.nce, Repelr, $ervtcn) 

Disinfecting and exfermln.tfngaervtcea 

WindoW cleaning services 

General cleaning services 

SpecialIZed cleaning Serv1ca8 

Other sanitat~on and fumigation aervlces 

Services fumlshed by other memberahlp organi-

zations not elsewhere covered (InCluding clubs, 

aU types) 

Performlng,.rts event promotion and organization 

.. rvtcee 

Performing .rIe event production and presentation 

services 

1 

20. 

21. 

22. 

23. 

24. 

25. 

28. 

2 
I, 

Sports and recreational sports evant' organisation 

servicu 

Sports and recreatlon.1 sport. event promotion 

services 

Coin operated 'Ilundary servloes' 

Other textile cleaning serv1C81 

PraISing .. ~. 

Fac.lmlle aervlcea (FAX) 

Beauty 'Traalment aervtcn 

27. Commerotal Training or eo.chlngeerw.. , 

28. Intemet C.fe HrvIcea 

. , 

29. Mandap Keeper's I8f'VIc8I • .' t I ~ •• 

30. Pandal or Shaml.n. C~. eeMoee ", 
31; •• 'Photography servIc8I 

33. R_I Estate Agent'. ..rvIoe8 

{Eng'''''] 

68. SHRI MIUND DEOAA : wnl the ~nlater of 
FINANCE be pleased to state : 

(a) whether Gov8mment h •• Introduced Ta Return 
Preparers (TRPs) Scheme; 

(b) If 80, t~. reasons therefor and the purpose 

sought to be achieved by this scheme; 

(e) t~ number to Tax Retum Preparera tnIined 
under the Scheme; 
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(d) the condition of services of TRPs; • 

(e) whether the services of the Tax Retum 

Preparers Is likely to be utilized by Institutions like 

Insurance and Banks to promote them; and 

(f) If so, the reaaons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a) Vee, Sir. 

(b) The Tax Retum Preparer SCheme has been 

launched to provide help to small and medium tax-payers 

In the fonn of Tax Retum Preparers to 811lst them to filing 

of their income-tax returns. The purpo88l sought to be 
achieved are reduction of cost of compliance for small and 

marginal tax-payers, Increue of awareness of tax laW. 

among tax-payers and to provide opportunities for self-
employment to une,nployed and under employed gradu-

ates who function as Tax Retum Preparera. 

(c) 3737 certified Tax Retum Preparers have 
trained under the scheme. 

(d) Tax Retum Preparers (TRPs) are not Govem-

ment employees nor are they agents of the Govemment, 

and as such, no conditions of service have been 

prescribed for thein. However, the parameters under which 
they can conduct their prof_Ion as TRPs are preacrib8d 
In the Tax Retum Preparer Scheme notified In the Gazette 

of India vide S.O. 2039(E) on 28.11.2006. 

(e) and (f) Tax Retum Preparers can file retums of 

Income of small and marginal tax-payers only and their 

.. rvlces cannot be utilised by Public Sectc,r InstMutlane like 
Insurance and Banks to file their retum.. Aj present there 
Is no propo.al by the.e Institution. to uttIlae the servtoes 

of Tax Retum Preparers In any 'other manner. 

{TrllnsllltionJ 

Outstanding DenNlndl 

70, SHRI, V.K. THUMMAR : 

SHRI BHUVANESHWAR PRASAD MEHTA: 

SHRI HARIKEWAL PRASAD : 

Will the Minister of FINANCe be pleased to state : 

(a) the amount of Incorne tax and other corporate 

taxes outstanding against Individuals and companies as 

on date; 

(b) the companies against which taxes amounting , 

to more than rupees ten lakh Is outstanding; 

(e) the reasons for not recovering the tax .. from 

the.e companies by the Govemment; and 

(d) the .teps taken or proposed to, be taken to 

recover the taxe.? 

THE MINISTeR OF STATE· IN THE MINISTRV OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) the amount 

of Income tax and other corporate taxes outstanding 

against Individuals and companies as on 118107 Is RI. 

119283 crore •. 

(b) As on 118107 the demand outstanding against 

companle. Is Rs. 68928 crores The figure. of the 
companle. against which taxee amounting to mora than 

rupees ten'lakh Is outstanding I. not maintained centrally. 

To fumlsh thl. detail would require compilation of data at 

all the field' formation. spread throughout the country, and 
the time and effort. required would not be commensurate 

with the objective sought to be· achieved. 

(c) Out of the R •. 88928 crore. outstanding against 

companies the net collectible demand I. only R.. 9454 

erore •. The balance demand of RI. 57474 eror •• I. difficult 

to recover due 10 many reuons - stay, InltaJlrnents,' 
protective ...... m8nt, demand pertaining to parson. 
notified under section 3 of Special Court (Torts) Act, 1992, , 
8 ....... not being traceable, Company In B.I.F.R, or 

before Settlement Commllalon or In liqUidation etc. The 
Government mak .. all out efforts to collect the outstanding 

demand and as a re.ult the arrear demand of companies 

W81 brought down from Rs. 67718 crorea ai on 1I04I07 
to RI. 85478 erores on 1/06107. 
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(d) The stepa takel1l'belng taken by the GGveml'ft8ftt 

againat the default.,. vary from ca.e to ca.e and are 
govemed by the provisions of Chapter XVII read with 
Second Schedule to the Income Tax Act, 1961. The 
steps include issuance of statutory notice' uJa 220(2), 

charging of interest and levy of penalty for nonpayment 
of dues, attachment of bank accounts of the defaulter and 
arnounle owed by debtors to such a defaulter, attachment 

and sale of movable' immovable propertle. of the defaulter, 
arreat of the defaulter, appointing a receiver for the 
management of the defaulter'S rnovablellmmovable 
propertle. eto. 

[EngllMlJ 

........ for Houllng and Urban 
Development 

71. OA. ARUN KUMAR SA'RMA : Will the Minister 

of HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to atate : 

(a) whether the Union Govemment has formulated 
any effective scheme for Housing and Urban Development 
in North Eastem States, West Bengal and Deihl; 

(b) if so, the details thereof; 

(c) the amount likely to be allocated for the 
purpose; and 

(d) the target set for Implementation of the scheme 
and the action taken by. the Union Govemment in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) With a view to address the 

houaing and urban development concems In the country, 
including the North-Eastem Statea, We.t Bengal and Delhi, 
Govemment has launched the Jawaharlal Nehru Nation:::1 

Urban Renewal Miaaion (JNNURM) to alliat cities &nd 
towns for taking up housing and Infrastructurel 'acllities for 
the urban poor in 63 selected cities in the C::L:ntry cndor 

the Balle Services to the Urban Poor (BSUP) Programme. 

For taking up houetng and llum upgradatlon programmel 
in non-MIllIon cities, the Integrated Houllng and Slum 
Development Progremme (IHSDP) ha been launched 
with the objective to atrlve for hollatlc alum development, 
with a healthy and enabling environment by providing 
adequate shelter and bale Infraatructure facilities to the 
alum dweIIe,.. Both BSUP and IHSOP Sohemea are under 

implementatton alnce December-200S. The duration of 
JNNURM II seven years beginning '101ft the year 2005-
08. 

(c) The .mount likely to be aIIocatecI for .urban 
infrutructura, 
below:-

SI. 
No. 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

8. 

9. 

St .... 

Aaaam 

Arunach.r Pradelh 

Manlpur 

Megh.laya 

Mizoram 

Nagaland 

Slkklm 

Trtpura 

Well Bengal 

10. Deihl 

. AHocatiOn under JNNUAM 
for MaSton period. 

(Re. In oro,..) 

BSUP IHSDP 

111.94 47.25 

2.S7 4.52 

11.83 12.35 

23.70 8.97 

27.83 7.85 

5.89 8.79 

2.66 0.90 

13.88 8.38 

2084.98 271.S1 

1458.28 0.00 

(d) No targllta hove been fixed, al JNNURM II • 
demand driven scheme and 18not1onlng of proJec&I 

dopenda upon submialon of Detailed Project Reporta 
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(DPRI) by the State Govemmente and al80 commitment 

to Implement refo"", at State and Urban Local Body (UL8) 

level In accordance with the JNNVRM guldeUnel. 

Pertorm.n'" under APDRP 

72. SHRI RAGHUNATH JHA : 
, , 

SHRI PRABHUNATH SINGH: 

SHRI K.J.S,P. REDDV: 
I I. • 

Will the Minister of POWER be pleased to state : 
" 

(a) whether there were significant deficiencies In 

the quality and reliability of power supply, which was 

targeted undtr ACcele~ted PoWer oevelopment and 

Aefonna'Progi1imme (APDRP); 

(b) If 80, whether the, number of feeder tripplngl 

and duration of outage, .. well ill failure rate o. dletrtbutlon 

transforrner., was ~much higher than perml8llble In moat 
States; 

(c) 'If so, the details, thereof alongwlth the reuons 

therefor; 

(d) the measures taken to Improve the quality and 

reliability, ~ of power supplY., , to check . fallu'" 'rate of 

diltrlbutlon transformers and to bring Improvement, In 

redreaaal of consumer complaints; and 

(e) the prelent statUI of AT and C losses In each 
State? 

THE MINISTER OF POWER (SHRI SUSHIL:KUMAR 

SHINDE): (a) The Accelerated Power Development and 
Reforms Programme (APDRP) launched In the year ,2002-

03 with the. objective of encouraging reforma and . of 

reduction In Aggregate Technical and Commercial (AT and 

C) loss8l, Improving qu~lty. of supply of ~r ~nd 
Improving Consumer satisfaction. 

(b) ana (c) Vea, Sir. Number of feeder trlpplngs and 

duradon of ~ge a8 well as failure rate of dls~~utlon 
tranlformers are qUIte high In many townl. The main 

I'. I 

reuona fo, the.. are old and overtoaded dil'trlbutJon 

IYltema, lack of proper maintenance of distribution system, 

powe'- shortage., no proper MIS etc. 

(d)· Under the Investment component of the APDRP, 

funda are provided a8 Additional Central Assistance to the 

state Governments for up-grading and strengthening their 

distribution· 'n'tworks. Works related to Renovation and 
Modernization (R and M) of Sub-station and Distribution 

Transformers; ,Bifurcation of feeders; Reconductorlng; 

Feeder Metering; Consumer Service Centera; IT enabling 
Including Sub Station Automation are· taken up by the State 
~r uttlltlea ,under the programme. Massive capacity 

addition programme has also been launched to meet the 

power shortages. 

(e) On the basil of available Information, the 

Aggregate Technical and ComrMI'Clal (AT and' C) LOll of 
the State Power Utilitiel at the national level for 2005-06 
waa 34.54%. The State-wi .. detalls are given In the 

ataterntnt enclOled. 

Region' State 2005-06 

1 2 3 

Ea.ern 8th.r '. 67.48 

Jhtrkhllnd 64.10 

Ort ••• 

Central .ESC<> 

Northem ESCO 38.n 

Southem ESCO. 45.48 

Weltem ESCO 37.84 

Stlcklm 84.45 

WMt Beng.l 28.60 

Total 40.70 
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1 2 3 

Tamil HIIdu 20.48 

Toea_ 23.73 

Chhattligarb 38.19 

Goa 15.92 

Gula'" 

Dakahln GVCL 22.40 

Madhya GVCL 24.61 

PalChim GVCL 43.05 

Uttar GVCL 27.57 

WeMarn Madhya ' ..... h 50.36 

MP Madhya KWCL 43.20 

MP PalChim KWCL 46.91 

MP Poorvi KVVCL 26.61 

""'aruhtnl 50.22 

MSEOCL 35.71 

T_ 36.88 

Grand Total 34.54 

(Source : PFC) 

[T~n} 

Loan to Real EatllleEtc. 

73. SHRI RAJIV RANJAN SINGH "LALAN" : 

SHAI SUAAJ SINGH : 

Will the Mlnilter of FINANCE be pIeued to ..... : 

(a) whether the loans gWen by the public HCtor 

bankI to the ........... and capital IMIket HCtora have 
inc.reued In 2006-07 In ~ to 2005-08; 

(b) If' not. the details tMreof; 

(c) the detail. of guidIItneI given to banks for 

pro¥lding loans to the variOUl MClOr8; and 

(d) the names of the MCtorI which have receWed 
minimum and maximum flow of cndt from the banks 
during the laid yea .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
" , 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 

As reportad by Anerve Bank of, lnella (RBI). the 

outalMding loans to , .. 1 .. tate and capital market HCtor 

banlcl have IncrHI8d by As. 61827.06 crora and 6768.48 
crore respectively in 2006-07. 

(c) RBI circular No. DBS.CO.PP.BC.2'/1'.01.005I 

20N-05 dated 29.6.2005 on real .... t. HCtor and ciroular 
No. DBOD J:IIo. Dlr.BC.47/13.07.05i2006-07 dated Decem-
ber 15. 2006 on capital ..... t are available on the web 
she of RBI I.e. www.rbl.org.in 

(d) As per available Information outstanding credit 

u on May 25. 2007 to agriculture and allied 8OIIvitIea. 
Industry (small. medium and large). p8reonal loans and 
services seclor Is 88 under:-

(Rupe81 cro,.) 

Agricultural and allied activities 222042 

Industry (small. medium and large) 678440 

Personal loans 455439 

Servtce8 398428 

Role of MPa In DRIMe 

74. SHRIMATI SANGEETA KUMARI SINGHDEO : 
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SHRI TUKARAM GANPAT RAO RENGE PATIL : 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state : 

(&) the provisions made for financing the DRDA; 

(b) whether works under the DRDA are sanctioned 

by the District Boards and the Members of Partlament have 
no say In this regard; 

(c) If so, the reasons therefor; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
·AURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL): (a) As per Budgeted Allocation 

funds are ~rovided to District Rural Development Agencies 
(DRO~) directly under various Rural Development 

Programmes. 

(b) The administration of a DRDA is carried out by 

a Govemlng Body which provides policy dlrwctlons, 

approves the annual plan and also reviews and monitors 
the Implementation or the plan. including the different 
programmes. So far as composition of the Govemlng Body 
of a DRDA Is concemed, the GuldeUnes of the 'DRDA 

Administration' Scheme provide for, among others. Inclu-
sion of MPs. MLAs and MLCs of the district as members 

of the Govemlng Body which works under the chairman-

ship of the Chairman of the Zilla Parlshad. Wherever the 
Zilla Parlshade are not In existence. the State Govemments 

may nominate elected members of .the State legislature 
from the concemed districts to act as Chairman of the 

Governing Body of a DRDA. 

(c) and (d) Question don not arise. 

[Engll,hj 

0.. 88_ P,ower Plants 

75. SHRI BASU DEB ACHARIA : Will thti Minister 

of POWER be pltased to state : 

(a' whether National Thermal Power Corporation 

(NTPC) propoeea to source gas outakle the country to feed 
. its gas based power plants In the oountry; 

(b) If 80. the details thereof; 

(c) the details of proposed target for gas based 

powergene,ratlon by the end of 2012; 

(d) whether NTPC has Initiated jOintly efforts to 

explore gas blocks in India for future expansion; and 

(e) If 50, the details thereof alongwlth the action 

taken/proposed to be taken in this regard? 

THE MINISTER OF POWER (SHRI SUSHILI<UMAR 

SHINDE): (a) and (b) NTPC has signed a Memorandum 

of Understanding (MoU) with the Federal Govt. of Nigeria 

(FG N). The MoU envtsages that FGN ahall provide at leut 

three (3) million tonnes of Llqulfied Natural Gas (LNG) per 

annum on long term basis to NTPC subject to availability 

tor a period of 26 years at a reasonable price. NTPC Is 

also exploring the possibility of sourcing Uqulfted Natural 

Gal trom other countries. 

(c) The proposed target for the gas bued power 
generation by the end ot 2012 is as under:-

I. Existing Power Plants 
(a8 on 31.03.2007) 

II. 11th Plan Projects 

Grand Total 

12444.42 MW 

4286.00 PMI 

16.710.42 MW 

The details are . given In the enclosed statement. 

(d) and (c) NTPC has Initiated efforts In exploring the 
possibility ot having petroleum (alVgas) blocks through 

participation In New Exploration licensing Policy (NELP) 
rounds In India. 

Under NELP V. a consortium of NTPC Ltd., GaoPetrol 

Intematlonal Inc. (Operator) and Canoro Resources Ltd. 
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have been awarde.1 p.,roleum ac;reage .. In the state of '2 3 4 
Arunachal Pradesh. E;<D!oratlon activities are In prograea. 

, . . ".' .. 

",.ment 6. Hulra 'CCPP(GSEG) Hi6.10 Gujarat 

7. Ohuvaran CCPP (GSECL) 106.62 Gujarat 
S. Name of Power Station Installed Located 

No. Capacity In the 8. Ohuvaran CCPP (GSEL) 72.00 Gujarat 
(MW) .. ,S~ 

9. Uran COGT' 912.00 Maharashtra 
,1 2 3 4 

10. VIJjelwaram CCGT 272.00 Arunachal 
A. EXlmNG POWER PLANTS (Aa on 31.03.2007) Pradesh 

CENTRAL SECTOR 11. Karall<al CCOT 
.. ' 32.60 Pondlcherry 

1. Farldabad CCGT 430.00 Haryana 12. Narimanam GT 10.00 Tamil Nadu -
2. Anta CCGT .' 413.00 Rajatthan 13. Kovllkalappal 1.07.00 Tamil Nadu 

, .. ~lrUmakkottal) CCOT 
3. Auralya CCGT 652.00 Unar 

Pradeah 14. Valuthur CCGT 94.00 Tamil Nadu 

4. Oadrl CCGT 817.00 unar 15. Kullala';' CCGT 100.00 Tamil Nadu 
Pradeeh 

16. Namrup CCGT 133.50 Auam 
5. Kawas CCGT 644.00 Oujarat 

17. Lakwa GT 120.00 Assam 
6. Gan~r CCGT 648.00, Gujarat 

Kathalgurl CeGl' (AGBPP) 
18. Mobile'Gu T·G 21.00 Auam 7. 291.00 Assam 

8. Agartala GT 84.00 Trlpura 
19. Baramyra GT 37.50 Tripura 

9. Ratnagiri CCGT 1480.00 Maharalhtra 
20. Rokhla GT 90.00 TrIp"ra 

Sub Total (CS) 5459.00 Sub Total (SS) 3244.42 

STATE SECTOR PRIVATE SECTOR (Llcencf •• ) 

1. LP.CCGT 282.00 Deihl 1. Vatwa CCGT (AEC) 100.00 Gujarat 

2. Pr._ CCGT '330.40 Dolhl 2. Trombay CCGT 180.00 Maharashtra 

3. Ramgarh CCGT 113.80 Rajasthan Sub Total CPS) 280.00 

4. Dholpur OTt 110.00 Rajasthan PRIVATE UTlLITIES'{fPPa) , , 

5. Utran CCGT 1.44.00 Gujarat 1. GPEC Puguthan CCGT 655.00 Gujarat 
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1 2 
.~ , 

3 4 

2. ~IPCL·Stage·1I CC~T 160.00 Gularat 

3. e.ia, 'IMP CCGT 515.00 Gujarat 

4. Godavari CCGT (Spectrum) 208.00 Arunachal 
Pradesh 

5. Kondapalli CCGT 350.00 Arunachal 

Pradesh 

6. Jegurupadu CCGT' '(GVK) 235.00 Arunachal 
Pradesh 

7: Jegurupadu 'CCGT (GVK) 220.00 Arunachal 
Ext. Pradesh 

8. Samlkol CCPPI 
.Pecldapuram· 

9. Vemaglrl C~PP 

10. P. Nallur CCGT 

11. Karuppur CCGT 

12. Valanlharaval CCPP 

13. DLF Pvt. CCGT 

Sub Total (IPPs) 

220.00 

370.00 

Arunachal 
Pradelh 

Arunachol 
Pradesh 

330.50 Tamil Nadu 

119.80 Tamil Nadu 

52.80 Tamil Nadu 

24.50 Assam 

3461.00 

Total 12444.42 

B:' 11th PLAN PROJECTS 

1. Ratnaglrl (Dabhol) CCGT 740.00 Maharashtra 

2. Dholpur GT + ST' 220.00 Rajasthan' 

3. Dhuvaran CCPP (GSEl) 40.00 Gujaral 

4. Sugen Torrenl CCGT 1128.00 Gujaral 

5. Utian CCGT 350.00 Gujarat 

2 

6. Konaseema$ CCGT 

7. Gautml$ CCGT 

8. Valuthur Ext. CCGT 

9. Lakwa WH 

10. Trlpura Gal CCGT 

Sub Total 

Total 

445.00 

464.00 

92.00 

37.00 

750.00 

4266.00 

16710.42 

4 

Arunachal 
Pradesh 

Arunachal 
Pradesh 

Tamil Nadu 

Alsam 

BOoking of Rillvray nclceta on Line 

76. SHRI ANWAR HUSSAIN: Will the Mlnlste\- of 
FINANCE be pleated to state : 

(a) whether the customers of Stat. Bank of India 
(SBI) can 800n book tholr Railway tickots on line; 

(b) if 10, the details thereof; 

(c) whether the customers of S81 In North East 
would be benefited In this regard; and 

(d) number of towns in Aslam which win be 
covered under this scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (d) The 
facility for booking railway tickets on line Is already 
available to the State, Bank of India (SSI) tntemet enabled 
cuslomers. All Intomet banking customers of S81 all over 
the country can use' the facility by registering on 
www.lrctc.co.ln and making payment through a debit to 
their account In SSI. 

[Translstion} 

Grant. to Voluntary Organl.atlon. 

n. SHRI RAMDAS ATHAWAlE : Will the Minister 
of SCIENCE AND TECHNOLOGY be plealed to state : 
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(a) the number of non-Governmental organl .. tlons! 

voluntary organisations which got grants from the Mlniltry 

of ScIence and Technology; 

(b) the amount allocated to each organisations 

during the last three years; and 

(c) the cri~eria adopted for sanctioning the amount 

to such organisations? 

THE MINISTER OF SCIENCE AND TECHNOlOGV 

AND MINISTER OF EARTH SCIENCES (SHRI KAPil 

SIBAl) : (a) and (b) 549 non-Governmental organisations! 

voluntary organisations received grants from the 

Ministry of Science and Technology during the last 

three yoars namely, 2004-05, 2005-06 and 2008-07. 

The total amount aDocated to these organizations was 

As. 84,49,68,0611·. 

(b) These organizations are sanctioned funds for 

u~dertaking projects, conducting workshops and training 

programmes, based on proposals received from them. 
Each proposal is carefully evaluated by the Ministry 

through internal scrutiny, peer group reviews and 

committees of experts before sanctioning funds. Multiple 

criteria are applied before sanctioning projects and 

would include relevance of the project for societal. 

benefits, competence and experience of organizations, 

competence of project investigators and need al8Gument 
for projects. 

(English] 

Conference of PUblic· SectorB .... 

78. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH ~ 

SHRI EKNATH MAHADEO GAIKWAD : 

SRIMATI NIVEDITA MANE : 

Will the ~inister of FINANCE be plaaQd to state: 

<_> whether 8 conference of public eactor banks 
wu held ifl .the I80Mt put; 

(b) If 10, the detalll of the lAues dllCulMd In the 
said conf .... nce; 

(c) whelherthe Government and RBI have flnaJiHd 

any f01'l'1'1U1a for dllbureament of loanl to the minority 
communities; 

(d) If so, the details thereof; 

(e) whether the Govt. also propo18 to glva luch 

priority to tribal communltlel of the country; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHAI PAWAN KUMAR BANSAL): (a) and (b) 
Ves, Sir. Finance Mlnllter held a review meeting with 
the CE08 of Public Sector Banks (PSBa) on 11t August, 

2007. The dilcusalona included, Inter"'" luuel llice 
Enhanced .Iendlng to minorities, Financial InoIuIlon, 
Education loans, Credit Flow to agriculture, Financing 

W .. ker Sections, Credit to Small and Medium Enterprile., 
etc. 

(c) and (d) Under the extant policy, Domestic 

Scheduled Commercial Banks are required to lend 40% 
of their Adjusted Net Bank Credit (ANBC) to the Priority 
Sector, out of which banks ar. required to lend 10% of 

their ANBC to weaker eactlon •. 

Pursuant to the PM'. new 1 S-Point Programmes for the 
Welf.re of Minority Communltl8l, RBI, while reviling 

circular dated 30.04.2007 on lending to priority Sector has 
il8ued cirCular dated 18.05.2008 to the banks including 
minority communHies under the headi~g "Weaker Sec-
tions". 

In their consolidated Muter Circular on landing to 
minorities d~ted 5.07.2007. the ABI h~ advII8d the banks 

to take care to ensure that minority communities aacure 
in a fair and adequate me.sure, the banents flOwIng from 
various Govemment sponsored special programmes. The 
ma .. circular .nter-alia envIsagel creating a aepar.te cell 

In each bank to .nlure Imooth now of credit to minority 
communltiel. 
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(e) and (f) Be.lde., lending under Priority Sector, 

fundi ,.... al80 earmarked for tribal communities as a 
c.&egory by ,Govamment .of India for adminlitering sub8idy 

in all Government sponsored schemes, namely; 

Swamjayantl Gram Swarozgar Yojana (SGSY), Prime 

Mlnilter's Rozgar Yojana (PMRY), Swama Jayantl Seharl 

Rozgar Yojana (SJSRV), Differential Rates of Interest (DRI) 

scheme etc. 

SIIIIIngup of ,AcIcIIIIen8ICourte for 

Speedy DI.,...I of c. ... 
79. SHRI NIKHIL KUMAR : 

SHRI ADHIR CHOWDHURY : 

Will the Minister of LAW AND JUSTICE be pleased 

to atate : 

Ca) whether the Govemment proposes to 18t up 

new additional courts In the country for speedy dl.posal 

of pending cases; 

Cb) if ao, the detalls thereof, State-wise; 

Cc) the total funds required; and 

Cd) the lime by which these courts are likely to be 

set up? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 

AND JUSTICE (SHRI K. VENK~TAPATHV) : (a) to (d) The 

Central Govemment does not have any proposal to .. t up 

new additional courts in the country for speedy disposal 

ot.pendJng ca .... Requests received from Union Territorlos 

'or setting up 0' courts, whether to deal with pending cases 

or on account of any other factor like creation of a new 

district, are examined on merits. Tho State Govemmer.ts, 

In consultation with Its concemed High Court, decides all 

matters concerning operations and setting up cf courts, in 

the respective States. 

[TraM/alion] 

'~ofNRI!GS 

SO. SHRI TUKARAM GANPAT RAO RENGE PATIL : 

SHRI HARIKEWAL PRASAD : 

Will the Minlater of RURAL DEVELOPMENT be 

pleased to state : 

(a) the details of difficulties being faced .In 

implementation of National Rural Employment Guarantee 

Scheme CNREGS); 

Cb) whether Union Government Is getting desired 

co-operatlon from the State Govemments; and 

(c) if not, the reaction of the Union Govemment 

thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU) : (a) Non-availability of adequate atart for Impfemen-

talion of NREGA had been reported by some State •. The 

States have been advised to recruit additional staff 

dedicated to NREGS In key functional areas of the scheme 

and ramuneratlone paid to auch staff may be met out of 

the 4% administrative e,..,.".... 

(b) Ves, Sir. 

(c) Question does not arlle. 

Amount Depo ..... with 8a. 

81. SHRI BHUVANESHWAR PRASAD MEHTA: WiN 

the Mlnilter of FINANCE be pIeaud to stale : 

(8) whether the NSOL, COSL and other cIepoalto-

riea Karvy, I:4DFC Bank, ING Vaisya and lOBI banks were 

asked by the SESI to deposit Rs. 116 Crora .. tine; 

Cb) if eo, whether the said companies have. 

copos!tod the cc!d amount; 

(c) if not, the reasons therefor; 

(d) the number of oa .. s going on In SEBI and 

courts, Trlbunala tHI June 30 regarding the irregu,-",les 
and scams In the share INIrketl; and 
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(e) the names and the .ertal-wlse detail. of all such 

companl~s. Including the foreign and public-sector compa-

nies and the details of the scams and irr~ularlties 

committed by these companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSA~) : (a) SEBI has 

informed that vide Its order November 21, 2006, It directed 

NSDL, . CDSL and a few Oepository Participants to Jointly 

and severally disgorge an amount of Rs. 116 crore 

approximately. 

(b) No, Sir. 

(c) SAT has stayed the operation of the ,above 
order, 

(d) The number 6f cases going on in SEBI, Courts 

and SAT 'aa on Juno 3D, 2007 regarding the irregularities 

In the ahare markets are 2709, 1104 and 146 respectlvoly. 

(e) The details of order. palled by SEBI slnea 

June 2002 are available on itl website at www.sebt.gov.ln. 

(English] 

A .... rch by C.ntral Food Technological 
R .... rch Institute 

, , 

82. SHRI ABDUL RASHID SHAHEEN : Will the 
Mlnlater of SCIENCE AND TECHNOLOGY be pleaaed to 

atate : 

(a) 'whether the Central Food Technological Re-

search Inatltute (CFTRI) has carried out research In the 
field of· foOd Science; and 

(b) If so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL) : (a) Yes, Sir. 

(b) Central Food Technological Relearch Institute 

(CFTRI) is one of the prime Research 'and Development 

Leaders In the areas of Food ScIence and Technology. The 

Institute, knOwn nationally and globally has carried out 
extensive research In the field of food science, which ·hlS 

been' "translated 'into commercial use. A brief summary of 
the outstanding work carried out by CFTAI Is .s outlined 

In . the statement enclosed. 

Outstsndlng Res.srm Snd DeVfllopment MIlestones of 

CFTRI ss II result of long "Im Re"'rr;h in Food 
Science which hilS resched the Industry lind 

1950s ,: 

1980s ; 

19701 .: 

the public st large 

Baby Food-Amul 

Vegetale Milk manufacturing process 

(groundnut, sayeean atc.) 

Dehydrated Vegetables for Soups and 

Technology for Fruit Powders 

Vegetable Protein Supplement (Nutri-

tious Foods) 

PrH:ooked and ready-to consume foods 

(40 formulations) 

Production protocols of papain and 

pectin (large No. ~f smallacale Induatrles 
are working) 

- Improved proce .. for parboiling of i1ce -
30,000 units benefited 

Spice oils and Spice Oleoresins - 70% 
of India's export is from CFTRI's research 

Mini rice mill and destoner (more than 4 

lakhs In use) 

Packaging of more than 150 products 
.' ;". "I 

The launch of papad machine and Its 

success story 
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1980. : 

1990s : 

2000s : 

Dewaxing of, rice bran 011 

Rice and Wheat bran stabilization 

Mini roner flaker for rice and wheat mills 
around the country , 

Energy Food - 30 lakh children fed per 
day' 

Technology Protocole for export of I118n9O. 
banana. grapes by ship - as Imple-
menJed ,by APEDA 

I . 

C.~~tJnuouB 0088, Idll and Chapathl 
machines and other automation of ~radl
tional foods 

Dry Malz Milling plant (Installed many of 
them commercially) 

Minimally processed Foods protocol 

Natural Colours' Process 

. Natural additives PrOcess 

ConvenienCe Foods which has revolu-
tionized the Instant food market 

Vanilla curing (Short method) 

2010 : Health Foods 
(Targeted 
Research) - Nutraceuticals 'from Spices. Herbs and 

Plantation productl 

Functional and speciality Foods 

Food Safety and Security 

NutntiOn SeCurity ''from Pediatrlca to 

Geriatrics. 

Indo-.l ..... Co-operdon In New '.nd 
Renewable In.rgy 

83. SHRI BRAJA,K'SHORE TR'PATHY: 

. SHR' K'NJARAPU YERRANNA'DU : 

Will the Minister 01 NEW AND RENEWABLE ENERGY 

be pleased to state : 

(a) whether India and Japan have entered Into a 

bilateral agreemen' to explore ways and means for further 

cooperation In the field of new and renewab1G energy 

sources; 

(b) If 80. the, detail' thereof; and 

(e) the pr~grelS made so far In this regard? " .. ,,' o· . . 

THE MINISTER OF STATE OF THE MINISTRY OF NEW 
AND RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR) : 

(a) Yes, Sir. 

(b) and (e) The Working Group on New and 
Renewable Energy established, under the India-Japan 

Energy Dialogue held its first meeting on 28 June 2007 
at New Delhi wherein it was decided ·that both lidel will 
explore ways and means to further cooperation In the field 

of new and renewable energy . 

Violation of norml by ca •• Compll"l" 

84. SHRI UDAY SINGH : Will the Minister of 
POWER be pleased to state : 

(a) whether National Thermal Power Corporation 

(NTPC) hal decided to take legal steps to enforce Ita 
contract with Reliance Industries UtnHedover the leaue of 

gas supply agreement; 

(b) If 10. the details thereof; 

(c) whether several private sector companies to 

whom power contracts were given by the Govemment 
have now violated the norms; 

(d) If so. the facts thereof; and 
" 

(e) Jhe action taken by the Gpywftment In this 
regard? 
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THE MINISTER OF POWER (SHRI SUSHILKUMAR

SHINDE): (a) and (b) Yes, Sir. NTPC invited bids under

International Competitive Biding for procurement of natural

gas @ 132 Trillion British Thermal Unit (Tbtu) per annum

for a period of 17 years. Many leading national and

international bidders had participated in the bidding. After

the qualification process, the Request for Proposal (RFP)

was issued in April 2003 and the techno-commercial bids

were opened in Sep!. 2003. The final price offer wa~

opened on 14.05.2006 and Reliance Industries limited

(RIL) was evaluated to be the lowest techno-commercially

acceptable bidder. A Letter of Intent (LOI) was placed on

16.06.2006 on RIL and the same was acknowledged by

them resulting into a binding contract.

Subsequently, RIL sought major changes in the Gas

Sale and Purchase Agreement (GSPA) in the form of

Limitation of liability and RIL did not sign the GSPA.

Therefore, NTPC filed a suit in the High Court of Mumbai

against Reliance Industries limited (RIL) on 20.12.2005

for specific performance of the contract.

Since December, 2005 onwards the case has come

up for hearing in court on various dates and is now fixed

for hearing on 29.08.2007.

(c) and (d) FOllowing power projects developed by

Private Sector Power companies have not been made

commercially operational due to non availability/supply of

natural gas:-

S.No. Name of the projects Capacity (MW) Private (Independent) Power Producers

1. Jagrupadu CCPP 220 MW GVK

2. Gautami CCPP 464 MW Gautami Power Ltd.

3. Konaseema CCPP 445 MW Konaseema Power Corporation Ltd.

4. Vemagiri CCPP 370 MW Vemagiri Power Generation Ltd.

Total 1499 MW

(e) In order to bridge the gap between demand and

supply of natural gas, Government of India has adopted

a multi-pronged strategy which are as under:-

(i) Intensification of domestic exploration and

production (E and P) activities;

(ii) Exploitation of unconventional "Sources like Coal

Bed Methane (CBM)

(iii) Underground coal gasification;

(iv) Implementation of Natural Gas Hydrate

Programme (NGHP) for evaluation of hydrate

resources and their possible commercial

exploitation;

(v) Encouraging import of gas in the form of

liquified Natural Gas (LNG); and

(vi) Gas sourcing through transnational gas pipe-

lines.

[Trenslation]

Development of Shirdi

85. SHRI SUBHASH SURESH CHANDRA

DESHMUKH : Will the Minister of URBAN DEVELOPMENT

be pleased to state :

(a) whether the Government have received any
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proposal from Shri Sai Baba Trust Management, Shirdi

regarding making Shirdi as modern city;

(b) if so, the details thereof; and

(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF

URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to (c)

No, Sir. As per Census 2001, Shirdi Town is covered

under urban Infrastructure Scheme for Small and Medium

Towns (UIDSSMT) of Ministry of Urban Development. As

per guidelines of the Scheme, the projects approved/

recommended on the admissible components of infrastruc-

ture development in urban areas by the State Level

Sanctioning Committee (SLSC) are considered in the

Ministry of Urban Development for release of financial

assistance. A proposal on Sewerage in Shirdi Town has

been approved by SLSC and Rs. 10.07 crore has been

released as Central Assistance under UIDSSMT during

2006-07.

[English]

Pending Proposals under PMGSY

86. SHRI ANWAR HUSSAIN :

SHRI M.K. SUBBA :

Will the Minister of RURAL DEVELOPMENT be

pleased to state :

(a) whether the Government has received a pro-

posal from the Government of Assam for constructing

4000 kms. of rural roads worth Rs. 2000 crores under

Pradhan Mantri Gramin Sadak Yojana (PMGSY); and

(b) whether the Government has accepted the

proposal and sanctioned the amount?

THE MINISTER OF STATE IN THE MINISTRY OF

RURAL DEVELOPMENT AND MINISTER OF STATE IN

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI

SURYAKANTA PATIL) : (a) So far, project proposals for

1923 road works measuring 7239.27 km. and valued at

Rs. 3149.70 crore have been sanctioned under Pradhan

Mantri Gramin Sadak Yojana (PMGSY) by the Ministry of

Rural Development, Government of India for Assam, In

addition, project proposals for 1819.857 km. length and

valued at Rs. 905.31 crore have been received from the

Government of Assam.

(b) Issues relating to Core Network, Bharat Nirman

targets, quality management, institutional capacity, cost etc.

for the project proposals of 835.588 km. length, valued at

Rs. 409.67 crore were discussed with the officers of the

State, Government. Complete explanatory note on the

issues raised is awaited from the State Government.

Further, Project proposals for Rs. 495.64 crore for a length

of 984.269 km. are under scrutiny at National Rural Roads

Development Agency (NRRDA).

[Translation]

Rationalization of Power Tariff

87. SHRI RAMDAS ATHAWALE : Will the Minister of

POWER be pleased to state :

(a) whether the Government has taken any steps

or proposes to take to reform the Power Sector in order

to provide cheaper electricity to the consumers in view

of the constantly rising electricity charges and its

adverse impact on the economic development of the

country;

(b) if so, the details thereof till date; and

(c) if not, the reasons therefor?

THE MINISTER OF POWER (SHRI SUSHILKUMAR

SHINDE): (a) and (b) The cost of power to a consumer

includes the overall bulk power purchase cost as well as

transmission cost and the operational and financial

performance of the Distribution Companies (DISCOMs),

that is, Aggregate Technical and Commercial (AT and C)

losses, operational expenses, capital investment for

system upgradation/augmentation, consumer profile, sub-

sidy and cross subsidy etc THrift doterminauon is Ihp
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functton of approprlatel:lectrlclty Regulatory Commlllion 

under the provisions of' the Electricity Act, 2003. 

A number of steps have boen, taken for rationalizing 

the tariff of electricity;-

\ 

" 

(I) The Eloctrlclty Act, 2003 creates a competitive 

. framework for electricity actor Which should 

ex~11 a downward presaure on C&lts. 

(ii) The National Electricity Policy lays down maxi-
, . . . . 

mum emphasis on full development of feasible . . ~."', 

hydro potential. The cost of power generation . .,.. 
from hydro projects redu~s slgnificantl~ In the 

iong term. 
'f ., I., 

(iii) For thermal power,' the Policy atate. 'that 
economics of generation and supply of electricity 

;' ... ,,' 
should be the basis for choice of fuel from 

amqng the ~plion8 aval~le. Jt would be 
economical for new generating stations to be 

,I' located either near the fuellOUrces •• g. plfhead 

locations or load centres. 

,(iv) The T artff ·PoIlcy, which-was notified on 06.01.2006, 
prcMdes' ,that all future' raqulrementof power 
thould be procured comp8titIYeIy by, dlstrtbutlon 

lioena... except' In cases of e.nslon of 
,e!(ll&lng ,proJects or where there, Ia ',a 8tlta 
controlled/owned company as an Identified 

developer. For Public Sector projects, tariff 
of "an ',new generation "'and tran.ml"lon 

projects should be decided on the ba.l. of . \ ;,',', .',.' 

competitive bidding after a period of five years 

. ';,-. ~nwhen the Raguta~ry Cpmmla.lofl I, ,satl8flad 
that the si~uatlon Is, ripe to inlroduce IUCh 
competition· 

\ 

(v)' Captive coal mining for thermal project. I. being 

en~uragad with a view Inter alia to lowering the 
",', ,I ' ' 

coat '0' fuel for coal fired atatlonl. 

\~) ,Operab. "'1CIeftcY of' poorty perforMing 
\ thetmat power station. h.'been Increa8ed by 

pursuing Renovation and Modernl2atton 

programme. 

(vii) The terms and conditions of tariff leaued by the 

Central ElectriCity R~gulatory Commission 

(CERe) for the period 2004-09 have improved 

the operational norms . 

(viii) Mega Power POlicy provide~ for, zero cUltoms 

,duty ~or Import~f capital equipment and dee~d 
export benefits for dome.tlc •. uppllers ,for 

generation projects fulfilling ellglbJl1ty conditions 
, .' .' 

of this policy. ./, 

(Ix) 'Implementation of Ultra Mega Power Project. of 

4ObO MW each to achieve benefit of economy 

of lC8Ie and lupercrltlcal technology which hal 

hiliher efficiency. 

, (x) The, 'Government had also: ea;aler redUced 
the custom duty on Naphtha and NatUral 
Ga. for power projects and the cu.tom duty on 

coal. 

(xl) The:' kca18ratGd Power Development and 

Reform progr&l11lJl8 (APDRPlalmed at ...-ung 
State. In Investment In ,strengthening of 

lub tranlml .. lon and distribution .yetema for 
,reducing technical 10.... and Improvtng the 
quality of supply and also for IncentlYlalng' 
through cash grants for reduction of cash 10 .... 
byst8te 'Po\W,r Utliltlei. It Is p~ to 

rntrudiure 'the programme for making It more 
'.ffect~:' 

, I 

(xii) Empha.l. I. given on metering of feeders and 

8uppIy t.o con.umers for .n.~ accounilng 
and auditing' fot Identifying 'location of high 
10 ..... 

(xHt) , laga' ~i In Electrtctty Mt. 2003 ,for 
" dHllng with' theft of eleCtrICIty' have been further 

stNngthenect by'the El8ctrlclty (Amand~~t) Act, 
'!OO1;' :;,:, . v" '. , .. 
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(0) In view of (a) and (b) eov., doee not artie. 

[English) 

ReeeaI'ch on Earthquaba In 
Hlmalapn Region 

88. SHRI KISHANSHAI V. PATEL: 

SHRI SUGRIB SINGH : 

SHRI EKNATH MAHADEO GAIKWAD : 

SHRIMATI NIVEOITA MANE : 

Will the Minister of EARTH SCIENCES be pIeIIed 
to .tate : 

(a) whether liT, Roorkee has made any ...... n:h 
Algardlng Earthquakes In Himalayan Region; 

(b) If '0, the findings thereof; 

(c) whether liT, Roork.. has developed any 

technology to reduce the IoI8eaIdilmagel from earth-
quakes In the .. Id region; and 

(d) If 80, the detalle thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGV 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL) : (a) Ves, Sir. 

liT, Roork .. I. not our organization. However, India 

Meteorological Department coordinates with them on theM 
Issue •. 

(b) Following are the details of the ,. ••• 1Ch 

. finding. in Earthquake. in Himalayan Region by liT, 

Roork .. :-

s.temIc Hazard and AIIk ~t of 

Dehradun city auggaats that pouIbI..... of 

minimal structural damagee exlat upto a 
Earthquake of magnitude 6.0 on • RIchter 

Scale. 

TeM Dam i. found to be Earthquake AMlstant 
for a maximum possible magnlkJde of 8.5 

magnitude quake on a Richter Scale occurring 

at 15 km. depth just baJow the dam reaervolr 
system. 

MIcro-Earthquake studie. around Tehrf Dam ara 

uMd to monitor .... mIaItY changes due to 

ntMrvoIr fining on contInuoua baIIa and afIo 
help In designing suitable atructuraI InteMn-

tiona. 

(c) Vee,SIr. 

(d) Following ara the detail of t8Ch~ 
mathodoIogIaa developed to raduce the IoIIaIIdamagea 
from Earthquake,:-

Developed'tach."IOIogIN for IaIImIc ratroflttlng of 
existing deficient low cost as w.II .. ralnforced 
carnant bulldlnge coneIatIng of POOl, 1ImI, plinth 
banda and vertical raInfoament· at comer and 

Jambs. 

Developed aaI1hquake rwIIIIant deeIgne In 
respect of major llructurae IUCh .. Tahrf lOCk· 
flU Dam, Koteewar Dam eIIo, 

Knowledge dllMmlnalton of Eatlhquake Reale-
tant Technologlea through ehoft term couraae, 
training programrnae and varfoul community 
level ,en,ltlzallon/awaren .. , generallon 

programmes. 

[T""'tJon/ 

Datannatlon of 8M W'" 

fi. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : Will the Mlnleter of EARTH SCIENCES be 
plealed to state : 

(a) whether the Govemment have taken any 
meuurae to make sea water potable; 

(b) if 80, the details thereof: 

(0) whether work on this project hal been 1nItItMd; 
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{d) If 80. the per liter esltmat~ coat Involved in 

making sea water potable; and' 

(e) by when this project Is likely to be completed? 

THEM~ISTER OF· SCIENCE AND TECHNOLOGY 

AND MlNISTERQF EARTH SCIENCES (SMRI KAPIL 

SISAL) : (a) Yes.·Sir. 

(b) and (c) The Ministry has indigenously designed. 

developed and demonstrated the desalination technology 

for conversion of sea water Into potable water based on 

Low:~emp~rature Thermal Desalination System (L TTD). 

Th~L TTD is 'a proceSs' under Which the warm surface 

sea water is flash evaporated at low pressure and the 

vap,o.ur.,~ :~nde~ed with ~d deep sea water. After 

~d~pg S8Ye,ral experiments In the Laboratory (500 

Uter P81~y ;9.~.city ,af1d 5000, Uteq~er day capacity). 
a LJTQ,p~VVW',a ,~aclty of .1;Jakh liter/day production 

of fresh water was developed and co!'f1lRlMioned at 

Kavaratti. Lakshadweep in May 2005. The plant has been 

effecIMtiy.,rIcIrig:.centinuoUily Iinee' then and catering 

si(jnlflcantfy to the neecfs:'Of 'the population Of KavaraUi. 

This L TTD plant hu' ptoduced about' 8' erore litre of 

water ,0 far. In April. 2007. a 10 lakh liter per day capacity 
~ , .. . . ": ~ ; .' . 

plant was demonstrated on a barg~, about 40. kme. off . . ~ . . . . 
Chennal. " . 

" . • 'i .;. ,;c~ i 

(d)';'The eetlmat8d cost per'tlter Is abOut 6 paise. 

(e) The dernonstratipn of the technology for produc-

tion of 10 lakh liter per day has been completed. During 

11th Five Year ~Ian. theM_ry Ia pI'q)OIIng'to take up 
~ ~ " .. . 

100 lakh liter per day demonstration plant. 
,. ... 

Mechanl.m of I.T. A • ........nt 

'. I 

'90. SHRI KisHANBHAI V. PATEL: 

SHRI EKNATH MAHADEO GAlKWAD : 

SHRIMATI NIVEDITA MANE: 

" .. Win Jhe .Mintater of FINANCE be pIaUed to state : 

(a) Whether the Govemment has recently changed 

and revised the scrutiny mechanism of Income tax 

assessment; 

(b) if so. the details thereof; 

(c) whether It has effected the scrutiny mechanism; . . 

(d) If so. the details thereof; ind 

(e) the extent to which the·coIIection of tax Is likely 

to be Improved by the changed scrutiny mechanism of 

a .... ment? 

THf2 MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S.' PALANIMANlCKAM): (a) The 

legal provlslonl relating to scrutiny of Income ··tax 

assessment' remain the same a. prescribed In Section 

143 of the I.T. Act. However. Internal guidelines for the 

selection of cues for scrutiny have undergone changes 

~tly. 

(b) Changes have been made with a view to reduce 

human intervention' and dlscretloo In .electlon 4f cases for 

scrutiny and shift to Computer Assisted Selection of 
ScrutIny (CASS) system. 

(c) Yes. Sir. 

(d) ~~on of C .... Is being made through CASS 

as well as ~uaJlY. under ,the ICrutiny guldellnet. 

prescribing well defined parameter. baaed on riIk 
assessment every year. Broad pararnetera for selection of 

C8I88 '.. as under:-

C .... ~r8 selected for scrutiny based on rilk anaiyala 
conducted through computer-assiated programme and 

aIeo manually wilt referwnoe to paramet... decided 
every year for the . enttre tax-payer population, Inter 

, alia. conlidering factor. . like gross Income. deductions 
, and exemptions claimed, legal iae..... Involved In 

litigation. quantum and. nature of specific transactions. 

status of 8888 ...... etc. 

(e) It II not 'posslble to euctly quantify the likely 
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Improvement lri collection of tax by the changed scrutiny 

mechanism of a ..... nwnt. However', It Is expected that the 

changed IQfUtIny 'mechanism wiD reiult in selection of 

potenUal revenue cal8l thlr&bY improving the collection 

of tax substaritlaHy. 

[TranslatIOn} 

Lo .... of SEal 

91. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : 

SMAI K.C. PALLANI SHAMY : 

Will the Minister of, POWER be plealed to state : 

(a~ wtlether the Govemment is aware ttlat many of 

the State Electricity BoardalCorporation are Incurring huge 

108ses; 

(b) If 10, the financial losses suffered by each State 

Electricity Board/Corporation during each of the last three 

years, State-wise; 

(c) whether the Govemment has taken any steps to 

curtail the losses of these Boards/Corporations during the 

period; 

(d) If so, the details thereof alongwlth the achieve-

ments malta so far In this regard; and 

(e) If not, the reasons therefor? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE): (a) and (b) The State power utilities are 

regulated by the concemed State Electricity Regulatory 

Commissions. The Power Finance Corporation, wh!ch 

lends funds to State power utilities also. brings out .:n 

annual compilation on the result of financial perfolmonce 

of these utilities. State-wise details of profitS/losees of 

State Electricity Boards (SEBs)IPower Utilities for tho 

years 2003-04, 2004-05 and 2005-06 as Compiled by 

Power Finance Corporation are given in the statement 

enclosed 

(e) and (d) The Govemment of Indta hu also taken 

the following major inltiatlYe8 ,to bring down the. losees of 

SEBtlPower ,UtfIItkt.:· 

.= ... 

,(i) Past~., ofCen.tral Pubic Sector Companies 

against,State ElectriCity jioarda (SESs) amount-

ing to As, 34,967.96 croree.have .... eecuritized· 
In the year 2001. 

(II) The Electricity Act, 2003 provides that the tariff 

~~natl()li'l II tC) ",.be done by Independent 
Electricity Regulatory Commlallona. 

(III) SectIon 65 of the Act provide. that Irthe State 

Govemment requires the grant of any s~ 

to any consumer or class of consumers In the 

tariff determined by the State Commission, the 

State Govemment Iha" pay to the concemed 

utlHtyt1lcensee the full amount required to 

Compensate the grant of aubaldy. Thll p~, 

Is to enlure timely release of lublldy by the 

State Govemment· 10 the utlllttel. 

(iv) The Accelerated Power Development and 

Reform Programme (APDRP) aimed at· 

888lsllng Statel In Investment In Itrength8nlng 

of sub tranamlaslon and distribution syeteme for 

reducing technical 108181 and improving the 

qual,1ty of supply and allO for lnoenllvlllng 

through cash grants for reducIIon of cash IosIH 
by State Power Utilities. It Is propoeed 10 
reetructure the programme for making It more 

effective. 

(v) Legal provisions In Electricity Act, 2003 for 

dealing with theft of electricity have bean further 

strengthened by Electricity (Amendment) Act, 

2007. 

(vi) Emphasis Is given on metering of feeder. 

and supply to consumers for energy accounting 
and auditing lor identifying location of~,. 
10188S. 
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(vii) ImptOving financial vI8biUty of power uIIIttIea Ii As. 25,258 cro ... c:IuItng 2000-01. haw corne 
one of the key deIIverabIea of power I8CtOr down to Re.19.107 cror., AI. 23,880 cro.- and 

reforms. The trend of continuously IncntUIng RI. 19.548 croraa during the year 2003-:04. 
commercial Iosaes of power Utilities has been 2004-05 and 2005-06, as per the available data 

arrested. The commercial losses (without sub- compiled by Power Finance Corporation. 

sldy) In State Power Utilltlea which had In-

creased from Ra.4.580 crorea during "1992-93 to (e) Does not ar\ae In view of (c) and (d) above. 

......... t 

F'rofItIIoeSfII (withoUt SubMly) 01 Sta. Power UtIlities during 2003-04 to 2006-08 

(AI. In crore) 

Region State Utility Veara 

"2003-04 2004-05 2005·08 

1 2 3 4 5 8 

I!MIem Bihar BSEB (890) (1,288) (1,515) 

Jhalthand JSEB (370) (331) (507) 

Orl888 CESCO (83) (81) (84) 

GRIDCO 418 357 28 

NESCO (79) (98) (2) 

OHPC 8 59 (24) 

OPGCl. 138 143 148 

SESCO (91) (107) (29) 

WESCO (77) (29) (8) 

OPTCL (0) 

Slkklm Stkklm PO (9) (11) (8) 

West Bengal WBPDCL 9 10 23 

WBSEB (305) (285) (257) 

"" 

Eastern Total (1.114) (.1.618) (2.236) 
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1 2 3 4 5 6 

North Eafttrn Arunachal Pradeah Arunachal PO (89) (85) (90) 

Assam ASEB (656) (1,081) (111 ) 

APGCL (51) 

AEGCL (1 ) 

CAEOCL (24) 

LAEDCL (27) 

UAEDCL (42) 

Manipur Manlpur PO (131) (131) . (228) 

Meghalaya MeSeB 84 (9) (52) 

Mizoram Mlzoram PO (48) (61) (33) 

Nagaland Nagaland PO (187) (98) (98) 

Trtpura Trtpura PO (76) (55) (8) 

North eaatem Total (1.081) (1.518) (764) 

Northern Delhi BSES Rajdhanl (32) 60 89 

BSES Yamuna (55) 7 48 

DeIhl Tranaco (1,791 ) (955) 94 

Indrapraahta (22) (52) (49) 

NDPL 29 57 113 

Pragatl 90 71 48 

Haryana DHBVNL (323) (582) (488) 

HPGCL (0) (35) 9 

HVPNL 188 1 (110) 

UHBVNL (829) (940) (1.121) 
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1 2 3 4 5 6 

Himachal Pradesh HPSEB .(46) (37) -(68) ~ 

Janvnu and Kashnir J and K PDCL 62 45 26 

J and K POD (1,051 ) (1,125) (1,376) 

Punjab PSEB (663) (4,757) (1,402) 

Rajasthan AWNl (673) (716) (818) 

JOVVNL (535) (683) (871) 

JWNl (525) (615) (340) 

RRVPNL (23) (2) (3) 

RRVUNL (21) (20) (19) 

Uttar Pradesh OWN (397) (707) : (840) 

MWN (231) (635) " (671) 

Puh WN (172) (604) (599) 

Poorv WN (293) (1,232) (1,357) 

UPJVNl (7) (2) (42) 

UPPCL (631) (247) (149) 

UPRVUNL (218) (214) (293) 

Uttaranchal UJVNL 9 (9) (2) 

U1 PCl (49) (169) (215) 

ut Transco (13) (20) 

Northern Total (8,032) (14,112) (9.993) 

So~ Andhra Prade8h AP Genco 10 52 63 

AP Transco 60 31 138 

APCPDCL (720) (483) (235) 

1 • , 
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1 2 3 4 5 6 

UGVCL (575) 

GETCO (14) 

Madhya Pradesh MPSEB (867) 450 84 

MPPGCl 5 

MPPTCL (5) 

MP Madhya KlMIfa WCL (395) 

UP PuchIm KIhMra WCL (321) 

MP Purv Kahetra WCL (319) 

Mahara.hlra MSEB (549) (788) (291) 

MSEDCL (304) 

MSPGCL 113 

MSPTCl 311 

Western Total (3,748) (2,054) (1,832) 

Grand Total «1,9,107) (23.880) (19,546) 

Source: Power Finance Corporation (report on "Pe~nce of State Power Utilitie. for the yea,. 2003-04 10 2005-06") 

Figures In ( ) Indicate loeB. 

AEGCL 

APCPDCL 

APEPDCL 

APGCL 

AeIam Electricity Grtd Corporation 

Ltd. 

Antttta Pradesh Central Power 

DfItrIbution Company Ltd. 

Andh,. Pradesh euiem POWf'r 
Diatrtbutlon Company Ltd. 

AIAm Power Generation C0rpora-
tion Ltd. 

APNPDCL 

APSPDCL 

APTRANSCO 

AWNL 

ASEB 

Andhra Prade8h Northern Power 
Distribution Company Ltd. 

Andhra PradeIh Southam Power 
Dl8lrlbutlon Company Ltd. 

AncIhra Pradesh Tran.mlllion Cor-

poration Ltd. 

Ajmer Vidyut Vllran NIgam Ltd. 

Allam Slate Electricity Board 



APOENCO 

8ESOOM 

&SEB 

CESCO 

CHESCOM 

CPSU 

CSEB 

CAEDCL 

DOVCL 

DHBVNL 

DWNL 

ED I PO 

GSECL 

GESCOM 

GRIOCO 

GEB 

GETCO 

HPGCL 

SRAVANA 19. 1929 (Saka) 

Aneth,. Pradesh Generation Cor-
poration Ltd. 

Bangalore Electricity SUpply Com-
pany Ltd. 

Bihar State Electricity Board 

Central Electricity Supply Company 

of Ortaa Ltd. 

Chamundeshwari Electricity Sup-

ply Corporation Ltd . 

. Central Public Sector undertaking 

Chhattlsgarh State ~Iectrlclty Board 

Central Assam Electricity Distribu-

tion Co. Ltd. 

Dakshln GUjarat Vlj. Co. Ltd. 

Dakshln Haryana Bljli Vltran Nigam 

Ltd. 

Dakshlnanchal Vldyut Vllran Nigam 

Ltd. 

Electricity Department/Power De-
partment 

Gularat State Electricity Corpora-

tion Ltd. 

Gulbarga Electricity Supply Com-

pany Ltd. 

Grid Corporation of Orissa Ltd. 

Gujarat Electricity Board 

Gujarat Electricity Transmission Cor-

poration ltd. 

Haryana Power Generation Corpo-

ration Ltd. 

HESCOM 

HPSEB 

HVPNL 

IPCl 

JDWNl 

JSEB 

JWNL 

J and K POD 

J and K PDCL: 

KPCL 

KPTCL 

KSEB 

LAEDCL 

MESCOM 

MGVCL 

MPSEB 

MPPGCL 

MPPTCl 

Hubli Electricity Supply Company 
Ltd. 

Htmachal Pradesh EIaolrIoIty .Board 

Hary8N1 Vldyut Prasaran Nigam 

Ltd. 

Indrapraatha Power Corporation 

limited 

Jodhpur Vidyut Vltran Nigam 

Ltd. 

Jharkhand State Electricity Board 

Jalpur Vldyut Vltran Nigam Ltd. 

Jammu and, Kashmir Power 

Development Department 

Jammu and Kashmir Power 

Development Corporation Ud. 

Kamataka Power Corporation Ltd. 

Kamataka Power Transmission 

Company Ltd. 

Kerala State Electricity Board 

Lower Auam Electricity Distribu-

tion Co. ltd. 

Mangalore Electricity Supply Com-

pany ltd. 

Madhya Gujarat Vlj Co. Ltd. 

Madhya Pradesh State Electricity 

Board 

Madhya Pradesh Powor Genera-

tion Co. Ud. 

Madhya Pradesh Power Transmfs-

sioO Co. Ltd. 
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MP Madhya 
Kshetra VVCl 

MP Paschlm 

Kshetra VVCl 

MP Purv 
Kshetra VVCl 

MSEB 

MSEDCl 

MSPGCl 

MSPTCl 

MeSEB 

MVVNl 

NDPl 

NESCO 

OHPC 

OPGCl 

OPTCl 

PGVCl 

PPCl 

PSEB 

Poorv VVNl ., 

MP Madhya Kshetra Vidyut Vltran 

Co. ltd. 

MP Paschlm Kshetra Vidyut Vitran 

Co. Ltd. 

MP Paschlm Kshetra Vidyut Vitran 

Co. Ud. 

Maharashtra State ElectrlcllyBoard 

Maharashtra State Eleotriclty 

Distribution Co. Ltd. 

Maharashtra State Power Genera-
tion Co: Ltd. 

Maharashtra State Power Transmis-
sion Co. Ltd. 

Meghalaya Stato Electricity Board 

Madyanchal Vidyut Vltrlln Nigam 
Ltd. 

North Deihl Power Umited 

Northem Electricity Supply Com-
pany of Orissa ltd. 

Orissa Hydro Power Corporation 
Ltd. 

Orissa Power Generation Corpora-
tion ltd. 

Orissa Power Transmission Corpo-
ration ltd. 

Paschtm Gujarat Vij Co. ltd. 

Pragati Power Corporation Umited 

Punjab Slate Electricity Board 

Poorvanchat Vidyut Vltran Nigam 

ltd. 

Pash VVNl' 

RRVUNl 

RRVPNl 

SESCO 

TNEB 

UAEOCl 

UGVCl 

UHBVNl 

UJVNl 

UPRVUNl 

UPJVNl 

UPPCl 

UP 

Ut. PCl 

Ut. Tranaco 

VVNl 

WBPDCl 

WBSEB 

244 

Pashohlmanchal Vidyut v.ltran 

Nigam Ltd. 

ReiMthan" Rajya Vidyut Utp8dan 

Nigam Ud. 

Rafasthan Rajya Vidyut Praaaran 
Nigam Ltd. 

Southern Electricity Supply Com-
pany of Orissa Ltd. 

. Tamil Nadu Electricity Board 

Upper Aasam Electricity Distribu-

tion Co. Ltd. 

Uttar Gularat Vij Co. ltd. 

Uttar Haryana Billl Vltran Nigam 
Ltd. 

Uttaranchal Jal Vldyut Nigam 
Llmltod 

Uttar Pradesh Rajya Vidyut Utpadan 
Nigam Ltd. 

Uttar Pradesh Jal Vidyut Nigam ltd. 

Uttar Pradesh Power Corporation 
Ltd. 

Uttar Pradesh 

Uttaranchal Power CorPoration 
ltd. 

Ubranchal Transmission Co. Ltd. 

Visvesyaraya Vldyuth Nigam 
Umlted 

West Bengal Power Development 
Corporation Ltd. 

Welt Bengal Slate Electricity Board 
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WESCO Western Electricity Supply C0m-

pany of Oriua Ltd. 

Cltlee of Raja.han under JNNURM 

92. PROF. RASA SINGH RAWAT: Will the Minister 
of URBAN DEVELOPMENT be pleased to state : 

(a) the names of cities of Rajasthan selected under 

Jawahartal Nehru National Urban Renewal Mission; 

(b) the funds proposed to be provided under this 

Mission for development works; 

(c) whether any time limit has been fixed for 

completion of the projecta under JNNURM; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a> Jaipur 

and Ajmer-Pushkar are selected cities of Aajasthan under 

sub-Mlssion-I Urban Infrastructure and Goveranee (UIG) of 

the Jawahartal Nehru National Urban Renewal Mission 

(JNNUAM). Cities which are not covered under the UIG 

have been covered under another scheme of the Ministry, 

namely, Urban Infrastructure Development Scheme for 

Small and Medium Towns (UIDSSMT). 

(b) to (d) The Government 0' India has commlU.ed 
Rs. 50,000 crore for the mission which Is for 7 years 

beginning from 3rd December, 2005 to 2012. The indicative 

allocation for Aajasthan during 2005-12 for UIG is As. 

589.69 erore and Rs. 401.43 erore 'or UIDSSMT. The 

projects are expected to be completed during the mission 

period. 

[English) 

Opium Cunlv.lon 
, 

93. SHRI M.K. SU88A : Win the Minister of FINANCE 

be pleased to state : 

(a) whether opium cultivation Is on the rise during 

the last three years in the North East; 

(b) if so, Ihe details thereof, Stale-wise; 

(c) the annual production of opium in the country 

alongwith the quantity of opium diverted to pharmaceutical 

use and' tor clandestine purpose; 

(d) whether the Government has Irnpoeed regula-

tion for regulated production rather than destruction of 

opium cultivation; and 

(e) If so, the details thereof alongwHh the quantum 

,of opium destroyed under opium regulations? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 

Licensed opium cultivation In India is carried out only In 

the three states namely, Madhya Pradesh, Uttar Pradesh 

and Rajasthan. However, illicit cultivation has been 

detected In some parts of the North-Eastern States. Details 

of the illicit cultivation destroyed in the North East during 

the last three years are as under:-

State 

Arunachal Pradesh 

Meghalaya 

Mlzoram 

Nagaland 

Trlpura 

Manipur 

Assam 

illicit cultivation destroyed 

(in Acre) 

2005 

30 

2006 2007 (upto 

31.7.2007) 

2186 

15 

(c) The opium cultivation Is carried out in India, In 

accordance with the Section 8 of the NDPS Act, 1985, for 

medicinal and scientific purpoaea only. Detalls of the opium 
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licitly produced in India during the aut three years are as 

under:-

Crop year Quantity of 

opium produced 

at 7f1J C (In MT) 

2004-05 457 

2005-06 434· 

20~07 348* 

Opium transferred 

to plant for 

pharmaceutical 

purposes at goo C 

(In MT) 

132 

140 

135 

·Provisional figures. Resulta of analysis of suspect 

category opium are awaited. 

As regards the quantity of opium diverted for 

clandestine purpose, the details of opium seizures made 

during the last three years are as under:-

Year 

2005 

2006 

2007 (upto 30 June) 

Quanttty of opium seized 

(in kilogram) 

2009 

2826 

649 

(d) India is a signatory to the 1988 UN Drug 

Convention, the 1961 UN Single Convention on Narcotic 

Drugs, as amended by the 1972 Protocol and the 1971 

UN Convention on Psychotropic SUbstances. The cultiva-

tion, production, manufacture and use of drugs to an 

adequate amount Is permitted only for medical and 
scientific purposes. 

At preaent opium cultivation Is permitted in India only 

in the tracts notified in the States of Madhya Pradesh, Uttar 

Pradesh and Rajasthan. The General Conditions for grant 

of licence for opium cultivation are notified every year by 

the Govemment of India to prevent illicit cultivation, 

production and manufacture. 

(e) The IUlcit opium cultivation destroyed (including 

in the North~Eastem States) during the years 2005, 2006 
and 2007 (upto 31.7.2007) Is 31 acre, 817 acre, and 

19,8n acre respectively. 

[Translation} 

Fake Currency 

94. SHRI KIREN RIJIJU : 
SHRI DHARMENDRA PRADHAN 

Will the Minlsler of FINANCE be plealed to stale : 

(a) whether the network of fake currency Is 
spreading rapidly In the country; 

(b) if so, the detaila thereof; 

(c) the estimated amount of fake currency in 
circulation in the country; _nd 

(d) the steps taken by the Govemment to check the -
circulation of fake currency? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Informallon Is being collected arid will be laid on the Table 
of House. 

(d) The steps taken by the Govemment to curb 
circulation of Fake Indian Currency Notes In the country 

Include stepping up of vigilance by the Border Security 
Force and Custom authorities to prevent smuggling of 'ake 
notes; dissemination of information on security features 

through print and electronic media and formation of Forged 
Note Vigilance Colis in all the Head Offices of the banks. 
Further, additional security features have been incorpo-
rated In the Indian Bank notes which will make 

counterfeiting very difficult. In addition, Government 0' India 
have nominated the Central Bureau of Investigation aa the 

Nodal agency to monitor Investigation of fake currency 
note cases. 
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(English) 

Time Limit for ConltrUctlon of Hou ... 

95. SHRI A.F.G. OSMANI : Will the Minister of 

URBAN DEVELOPMENT be pleased to state : 

(a) whether the Delhi Development Authority has 

reduced the maximum pennl88ible period for construction 

of houses In various categories of plots allotted by It In 

the past from 25 years to 10 years; 

(b) If so, the details thereof and the reason 

therefor; 

(c) whether the Govemment has received represen-

tations from various quarters to enhance this period to 

atleast 15 years In view of the difficulties faced by allottees 

due to lack of civic amenities, public transport in certain 

areas and also due to court orders on implementation of 

Deihl Master Plan 2021; and 

(d) if so, the details thereof and the reaction of the 

Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and (b) 
The Delhi 08velopment Authority (OOA) has reduced the 
maximum permissible period for construction of houses 

from 25 years to 10 years. In various categories of 

Residential plots to ensure that the plots allotted by It do 
not remain vacant and the facilities are developed In a 

reasonable time period. 

(c) :and (d) No representations could be located In the 

MInistry. The DDA has also reported that no specific 

proposal In under conSideration for enhancing the period 

of construction. 

Pending ca ... 

98. DR. LAXMINARAYAN PANDEY: Will the Minister 

of LAW AND JUSTICE be pleased to state : 

(a) the number of civil and criminal cases that were 

filled and pending In the Deihl High Court, New Deihl since 

1985 to 2000 year-Wise separately; 

(b) whether a special bench Is likely to be 

constituted for cases relating to heinous crimes, culpable 

homicide, rape and murder; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY) : (a) A statement 

Indicating the civil and criminal cues Instituted and 
pending In the Deihl High Court, since 1985 to 2000, year-

wise, Is enClosed. 

(b) to (d) Earlier there was only one Division Bench 

and two Single Benches for hearing cri":,lnal matte ... In the 

Deihl High Court. One more DIvIsion Bench and Two more 

Single Benches have been constituted for early dlsposel 

of criminal maners IncludlnQ heinous crimes. Hon'bl. High 

Court of Deihl has Informed that keeping In view the 

present strength of Judges it Is not po88lble to constitute 

any other special bench. 

Year Civil • Criminal Cas.s 

Institution· Present Institution Present 

pendency pendency 

2 3 4 5 

1985 20858 90 2442 40 

1986 14156 104 2405 49 

1987 13290 171 3037 60 

1988 16850 308 3315 60 

1989 29884 186 3599 54 
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1 2 3 4 5 

1990 14349 373 4391 85 

1991 14124 406 3959 65 

1992 18016 531 4601 31 

1993 17009 666 4720 32 

1994 16141 750 4806 38 

1995 15333 758 4403 49 

1996 16255 631 4739 76 

1997 15959 741 5046 205 

1998 19759 705 6942 177 

1999 18245 734 6425 360 

2000 21326 1333 8390 416 

Grand Total 281354 8487 73219 1857 

Performance of SGRY, SGSY and NSAP 

97. SHRI MAHAVIR SHAOORA: Will the Minister of 

RURAL DEVELOPMENT be pleased to atate : 

(a) the provisions regarding the Issue of funds 

under the Sampooma Grameen Rozgar Yojana 

(SGRY), Swama Jayanti Grameen Swarozgar Yojana 

(SGSY) and National Social Assistance Programme 
(NSAP); 

(b) whether these • provisions are being compiled; 

(c) If the details of the funds issued Stat.wI .. , year-

wise; 

(d) if not the reasons therefor; 

<e) the provisions regarding fixation of target for 

beneficiaries under the ,scheme; and 

(f) the details of the targets and achievement, Stat. 

wlso, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) to (f) The funds under schemes 

Sampooma Grameen Rozgar Yo)ana (SORY) and Swama 

Jayantl Gram Swarozgar YoJana (SGSY) are released In 

two instalments. The first instalment Is generally released 

without condition to the districts which have received 

second instalment during the previous year. The aecpnd 

instalment Is released when the stipulated conditions with 

regard to fund utilization, contribution of State's share etc. 

are fulfilled. SGRY Is a self targeting programme. Indicative 

targets are suggested for mandays generation on the basis 

of cash and monetized value. of foodgrains. Under SGSY, 

special safeguards have been provided to vulnerable 

sections by way of reserving 50% benelfts for SCS/STs, 

40% for women and 3% for physically challenged 

persons. 

Under National Social Assistance Programme (NSAP), 

the release of the Additional Central Assistance (ACA) to 

the States Is made 'automatically by the Ministry of Finance 

in equal instalments on monthly baala until December of 

the financial year. The States should utilise at least 50% 

of the ACA by December of the financial year so that the 

ACA for the remaining three months of that financial year 

could be releaaed. The number of beneficiaries under the 

schemea of NSAP are determtned by the State Govem-

ments. 

Stat.wlse and year-wise funds released and 

achievements made under SGRY and SGSY during 

2005-06 and 2006-07 are given "In Statement-I enclosed. 

The funds released as ACA and nuniber of ben. 

ficlaries covered under the schemes of NSAP during 2005-

06 and 2006-07 lire given ~n Statement-II and III 

respectively. 
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S""m.nt-l 

State-wise releases and physical achievements during 2005-2006 and 

2006-2007 under SGRY and SGSY 

State Names Central Releases (Rs. In Lakhs) Physical Achievement 

SGSY SGAY SGSY (No. SGAY 
of .Swarojgarts) (Mandays in lakhs) 

2005-06 2006-07 2005-06 2006-07 2005-06 2006-07 2005-06 2006-07 

1 2 3 .4 5 6 7 8 9 

Andh,. Pradesh 5263.37 5885.67 29463.70 19545.64 132462 228782 434.16 138.40 

Arun~al Predesh 1.83.89 125.36 1377.50 842.20 2013 725 9.42 11.74-

Assam 6601.52 7217.03 40916.96 29847.28 55753 57064 716.00 632.34 

Bihar 11079.65 11613.93 59124.30 20462.40 131033 85688 618.37 192.74 

C~sgarh 2633.11 3093.97 16605.81 6089.13 28971 28987 256.82 83.58 

Go. 29.36 50 242.07 250.58 625 624 1.91 2.84-

Gujar.t 1996.08 2208.34 12648.76 10724.36 30948 21335 186.34 104.78 

Haryana 1147.48 1304.92 6758.76 7552.28 14955 9890 70.90 73.99 

Himachal Pradesh 448.75 517.66 2230.05 -1948.24 8457 5210 36.48 24.32 

Jammu and Karhmlr 419.78 591.21 3229.13 3252.59 7185 4463 42.09 29.18 

Jharkhand 3498.87 4736.81 33841.77 4173.94 79847 53844 407.43 40.97 

Kem.taka 3579.36 4185.34 21881.83 19871.61 46924 36181 395.07 310.51 

Kerala 1797.82 1985.02 9767.11 9618.09 22483 18053 109.40 53.88 

Madhya Pradesh 5722.89 6566.78 20402.84 56456 44610 533.55 267.72 

. 
8740.86 40869.63 56378 Maharashtra 7443:34 31832.03 73839 659.28 412.54 

Menipur 116.82 184.35 2164.50 2179.95 1964 360 13.66 32.30 

Meghalaya . 281.43 308.92 2334.13 1753.09 1835 1112 41.74 25.87 

. ... 
Mizoram 123.21 125.14 748.55 688.66 1557 5307 11.48 14.20 

Nagaland_ 135.9 234.97 1415.70 1356.43 3508 2125 33.10 20.53 

Ori888' I,' _~ •• , 6065.95 6724.76 33322.45 11931.45 63904 48395 556.02 183.61 
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2 3 4 5 6 7 8 8 

Punjab 562.17 633.02 6412.39 4416.73 5923 6617 36.68 44.19 

Rajaathan 2662.12 3222:55 17946.03 25360.83 33476 27274 182.54 162.76 

Slkklm 138.45 141.22 828.75 703.59 1466 1054 7.60 10.53 

Tamil Nadu 4691.65 5204.41 25995.76 23561.42 39708 45630 472.11 238.73 

Trtpura 869.92 1137.37 5213.91 4324.16 6188 1598 130.36 n.54 

Uttar Pradesh 17018.11 19901.34 98576.36 68935.32 281080 234784 1608.84 797.53 

Unarakhand 943.75 1061.01 6807.12 8123.38 17243 8158 102.02 18.84 

West Bengal 5465.50 6201.87 34453.29 18829 17304 539.74 185.86 

Andman and NIcobar 6.25 0 44.38 0.00 1594 108 3.94 0.27 
Islands 

Chandigarh 0 0 0.00 0.00 0 0 NIR NIR 

Dadra and Nagar Haveli 0 0 0.00 0.00 0 0 NIR NIA 

Deihl 0 0 0.00 0.00 NlR NIR 

Damen and Diu 0 12.5 0.00 0.00 0 0 NIR NIR 

Laklhadweep 0 0 126.75 129.55 15 42 0.41 0.15 

Puducherry 100 100 0.00 166.64 875 1248 1.23 0.58 

Total 91026.50 104018.33 54974.3.00 346484.00 1151116 1050851 8218.46 4238.22 

SGRY and SGSY are noI Implemented In UTI of Chandlgarh·and DeIhl. 

.""."."." 

sr.te·wisfI ,..",... and phYllk»l __ vwnent during 2OOS-2OO6 under NSAP 

9. StateslUTs Combined reteue No. of a.n.fIcIa.... reported 

No. for 3 soh.",.. 
(RI. In Lakhl) NOAPS NF88 Annapuma 

1 2 3 4 5 6 

1. Andhra Pradesh 6748.70 .488000 16492 83200 
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1 2 3 4 5 8 

2. Bihar 13213.06 820193 27920 148483 ( . 

3. Chhattisgarh 2880.35 183893 11472 25937 

4. Goa 86.95 3491 282 .;HR 

5. Gujarat 3582.50 63550 7718 20358 

6. Haryana 1311.73 95800 4500 .::··!··,NR 

7. Himachal Pradesh 547.17 22700 3040 ... 2 

8. Jammu and Kashmir 735.10 64708 ' ~ ... 311b I .;.. NR . 

9. Jhal1<hand 4615.34 166236 3744 64839 

10. Kamataka 5207.76 488130 NR. 'NFI 

11. Kerala 2874.17 141768 .. 11744 ...... 80 ':.f' 

12. Madhya Pradesh 7649.45 683680 30551 '·M 

13. Maharashtra 10234.03 659429 18302 l"l3OOOO 

14. Od ... 5899.77 493381 4835 NR .'f" 

15. Punjab 897.89 45853 1290 J~1i' 

16. Rajasthan 3754.48 144555 10426 1191~ .. ' . 
17. Tamil Nadu 7043.03., 481028 48977 71974 

18. Uttar Pradesh 19851.70 1481481 30500 NR 

19. Uttarakhand 1224.26 84246 3000 NR 

20. West Bengal 7993.56 451579 132M 87611 

. .', 
Noithem Ell....,. ...... 

21. Arunacahal Pradesh 415.48 12923 260 4781 

22. ADam 8218.02 614513 15539 2e&4b 

23. Manlpur 628.92 43619 2024 22895 
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1 2 3 4 5 6 

24. Meghalaya 684.72 33776 618 ·8263 

26. MIIoram 195.85 10525 400 2583 

28. Negdland 447.02 30051 680 NR 

27. Slkklm 190.69 14889 157 2600 

28. Tr1Kn 1119.32 83972 1460 17351 

UTI 

29. 'AndamIm and Nioobar lilanda 20.00 665 NR NR 

30. Chandlgarh 16.00 4497 157 NR 

31. Oed,. and Nagar Havell 15.00 1086 134 NR 

32. o.man and Diu 4.00 372 NR NR 

33. ' NCT DeIhl 587.00 150000 400 NR 

34. Lakahadwaep 5.00 32 NR NR 

35. PondIcheny 115.00 NR NR NR 

Total 118971.00 8002561 272828 857078 

NR : Not Raportad .... ,.", .. 
sr. .. -... ,.,..... and Physal adJ.".",.", during 2006-07 under NSAP 

,~ 

SI. StatHIUTl ComtHned ........ No. of Beneflclarl.. reported 

No. .,:. for31Cheme1 

(RI. In Lakha) NOAPS NFBS Annapuma 

1 2 3 4 5 8 

1. Andhra Pradelh 11975.33 466000 11769 83200 

2. Bihar 38002.20 904918 13795 188800 
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2 3 4 5 8 

3. Ohhattlsglrh 7321.40 198908 5910 25337 

4. GOI 86.95 3409 313 NR 

5. Gujarat 4507.10 40117 1055 NR 

6. Hlrylnl 3296.25 95800 NR NR 

7. Himachll Pradesh 1389.08 41342 3886 "5001 

8. Jammu and Kashmir 1381.41 66038 603 NR 

9. Jharkhlnd 10257.15 388238 6000 NR 

10. Karnataka 9043.49 533334 NR NR 

11. Kerall 4056.39 134409 3844 44950 

12. Madhya Pradesh 17387.80 453820 31087 NR 

13. Maharuhtra 22213.91 742581 19396 120145 

14. Ort ... 17021.72 843400 7928 84800 

15. ·Punjlb 1289.03 45853 1290 NR 

16. Rajasthan 8533.24 418666 7040 105293 

17. Tamil Nadu 13159.76 494996 16214 71,974 

18. Uttar Pradesh 37824.45 1576481 39000 NR 

19. Uttarakhand 3217.41 65752 1640 NR 

20. Weat Bengal 15220.45 467846 15503 65068 

Nothern Ea.a.m ..... 

21, Arunacahal Pradesh 759.11 12923 847 4761 

22. Allam 15886.36 628949 7877 28840 

23. Manipur 1082,92 43619 1707 8590 

24. Meghalaya 1190.80 33446 .2 N,R -_._-------------------_ ..... _ .•.. -.--.. _ ... -
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1 2 3 

25. M1zoram 345.32 

26. ~agaland 1016.72 

27. Slkklm 304.33 
j, 

28. Tripura 2386.92 

UTa 

29. Andaman and Nicobar Islands 78.42 

30. Chandlgarh 16.00 

31. Dadra and Nagar Haveli 78.42 
,,': ' 

32. Daman and Diu 4.00 
- , 

33. NCT Delhi 567.00 

34. Lakahadweep 5.80 
.~. ~' )::: : 

35. Pondicherry 115.00 

T9tal 248961.44 

NR : Not Reported 

Mia"" of ........ ext.nded to SSla 

98. ,SHRI ASAOUDDIN OWAISI : Will the Minister of 

FINANCE be pleased to state : 

(a) whether the Directorate General of Central 

Excise Ihteiligence (OOCEI) has cautioned the Union 

Govemment about sweeping rnlause of SrnaH Scale 

Industries (SSI.) scheme In the country; 

(b) If 80, the number of ralde conducted by 

DGCEI ~l ~r the country during the current year and 
No. of SSls found to be involved In mlsusing'the benefits 
of SSI; 

(c) the tolall088 8uffered by Government on account 

4 5 6 

10525 617 ,2583 

28053 487 NR 

14869 150 2500 

83972 2275 14851 

702 NR NR 

4350 280 NR 

1132 71 NR 

246 2 NR 

84000 NR NR 

36 NR NR 

NR NR NR 

8706404 199116 822283 

.' 

of exempllori of excl8e duty to SSI during each of the last 

three yea,.; .. nd 

(d) the steps taken by the Union Government in thle 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHR1 S.S. PALANIMANIGKAM): (a) No, 
SIr. 

(b) DGCEI have conducted 14 raids on SSI Units 

allover the country during the current-year and' 17 SSI 
Units were found to be Involved in misusing the beneflle 

of SSI scheme. 

(c) The Information in this regard is not maintained. 
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Howeve', the Receipt Budget for the yea" 2006-07, 

mantions the figure of duty foregone In 2004-05 as 

Rs. 11,318 crore, based on a study conducted by the 

Nationa1 Institute of Public Finance and Policy. 

(d) Filing of Declaration by SSI units once the 

turnover crosses As. 90 Lakh has been made mandatory. 

Further, field formations have also been alerted to remain 

vigilant. 

Import Duty on EdlbJe.Oll 

99. SHRI SUGRIB SINGH : 
SHRI EKNATH MAHADEO GAIKWAD : 

SHRIMATI NIVEDITA MANE: 

Will the Minister of FINANCE be pleased to state : 

(a) Whether the Govemment has slashed Import 

duty Of' edible 011; 

(b) if so, the details and the reasons therefor; 

and 

fc) the extent to which price of edible 011 In the 

domestic retail market is likely to be affected by such 

reduction? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Govemment 

has recently reduced customs duty on certain edible 

oils. 

(b) With effect from 23rd July, 2007 customs duty on 

specmed edible oils has been reduced as under:-

(I) Crude palm 011 including crude palmoleln from 
50% to 45%; 

(ii) Refined palm oil including RBD palmolein frOm 

57.5% to 52.5%; 

(III) Soya bean oils from 45% to 40%; 

(Iv) Crude sunflower oil from 500/0' to 40%; and 

(v) Refined sunflower 011 from 80% to 50%., 

(c) All other factors remaining unchanged, the 

above reduction in import Is Ilk.ely to. reduce landed COlt 

(c';.f + cust0f'('8 duty) of theae oUs by about:-

Rs. 0.9 per kg. for palm oils; 

Rs. 1.2 par kg. on soya bean oils; and 

Rs. 2.9 per kg. on sunflower oil. 

Leg" Aiel to' Poor 

100. SHRJ RAYAPATI SAMBASIVA RAO: 

SHR! KASHIRAM RANA : 

SHRI HAR!SINH CHAVDA : 

Will the Minister of LAW AND JUSTICE be pleased 

to state : 

" 

(a) whether the Govemment Is aware that due to 

higher cost and lengthy process the poor people do not 

prefer to go to court and continue bearing injustice In the 

country; 

(b) If 10, the reaction of the Govemment thereto; 

(c) whether the Ministry proposes to undertake an 

extenalve and lndepth study to Improve judicial system for 

the aggrieved and the poor; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 

BH"ARDWAJ): (a) The higher cost of the case Is due to 

various factors like hiring the iervleas ~f an experienced 

compet~t lawyer, travel expenses, etc. which further 

scales up on account of various adJoumments and other 

lengthy requirements of the court procesaa8, For filing a 
ca .. in the competent courts of law, 8 prescribed court fee 

Is levied which II generally nomInat. Even In ca ... where 
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a litigant II unable to pay that fee. he can request the court 

for waiver of the fee a. per prescribed procedure. Further. 

Section 12 of the National Legal Servlcel Act. 1987 

provides for free legal Aid to certain categoriel luch as 

members of SCs and STI. victims of trafftcking in human 
beings or beggar. a woman or a child. mentally III or 
otherwise disabled person etc. Irrespective of Income 

criteria and also other persons within the income limit 
prescribed In the said Act. 

(b) to (e) The lengthy proceaa of the court Is baing 

periodically dlscullad with the Judiciary and the State 
Governments in dinerent Conferencas of the Chief 

Ministers and Chief Juattcea of the High Courts as a part 

of ushering in judicial reforms which II an on-going 
process. Even though the Speed of disposal of a case In 
the courtl Is primarily a judicial function. Govemments has 
taken a number of steps to facilitate reduction of Pendency 

and backlog of cases in the courts. These stepl are 
expected to have a salutary enect In curtailing huge coat 
of litigation. Important ltepl taken by the Government In 

this regard are:-

(a) With a view to liquidating cas .. pending for long 
in the Sessions Courts. Govemment Introduced 
a scheme of Fast Track Courts which has been 
extended upto 31.3.2010. 

(b) Govemment ntViewa the Judge strength (in the 
High Courts) triennially and ensurel prortlpt 
filling up of vacancies so that administration 0' 
JUltlce does not suffer 'rom inadequate number 
of judgel. 

(c) In respect of filling up of vacanciel in the 

Subordinate Courts. 8 .. maHer fdlng Within the 
domain of the State Govemments. the Hon'bla 
Supreme Court has given directions to the 
States in the Malik Mazhar Sultan case. 

Govemment has reminded the State Govem-
menta In thl. regard. 

(d) MeasurelNIce encouraging alternative modes of 

disposal and seHlng up of special trlbunall. etc. 

have been taken 80 that congestion in the· courts 

Is reduced. 

(e) To encourage Alternate Dispute Resolution. to 

give speedy relief to the litigants and to reduce 

the pendency in courts. Sectton 89 was Inserted 

in the Code of Civil Procedure. in the year 1997. 

providing for saHlement of the disputes by way 

of Mediation. Conciliation. Arbitration. judicial 
. . 

seHlement or through Lok Adalat. 

(I) The Legal Services authorities Act was amended 

in 2002 for establishing permanent Lok Adalat 
for public utility service. 

(g) Government has initiated a scheme for 

application of Information and Communication 

Technology in tha courts that would facilitate 

faster Justice delivery. As a first step. laptops 
have been provided to all the judicial officers of 

the country. 

(h) The government propos .. to establish Gram 

Nyayalayas In the Nral areas to provide speedy 

justice and raduca pendency and a Bill to this 

effect is presently with the Department related 

Parliamem.ry Standing Committee. 

In addition. Govemment has. with a view to ensuring 
speedy disposal of casas. made appropriate changes In 
the Coda of Criminal Procedure through Code of 

Criminal Procedure (Amendment) Act. 2005. Separately. 

the Government has Introduced the concept of 'plea 

bargaining' In the Criminal Law (Amendment) Act. 
2005. 

Houalng and Slum Development of Ae .. m and 

North eaatem Region 

101. SHRI M.K. SUBSA : WUI the Mlniater of 
HOUSING AND URBAN POVERTY ALLEVIATION be 

pleased to state : 
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(a) the estimated population of slum dwellers In S. Statel Allocation under JNNURM for 
each state; No. Mlealon period (2005-12) 

(b) whether any comprehensive action haa been' 
(RI. in crore) 

drawn out for focused development. of Aaaam and other Basic Servicea Integrated 

states In the North Eastem Region, through social hauling, to the Urban Houllng and 

slum development and. construction of marketing com- Poor (BSUP) Slum 

plexes for the urban poor; and Development 

Progral'ftlne 
(c) If 10, the detalll thereof with targets fixed for (IHSDP) 

each State in each scheme? 

1. ANam 111.94 47.26 
THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 2. Arunachal Pradesh 2.57 4.52 
SEWA) : (a) The eltimated population of slum dwellers In 

each State based on 2001 C8n1Ul (limited to cltlH with 3. Manlpur 11.83 12.35 

more than 50,000 population) Is given In the etataments 
4. Maghalaya 23.70 8.97 

encloeed. 

5. Mlzoram 27.83 7.85 
(b) and (c) Under the Jawaharlal Nehru National 

Urban Renewal Million (JNNl:JRM), funds are allocated S. Nagaland 5.88 6.79 
to various states including the North-Eastem Stat.. for 

undertaking housing, slum development and other related 7. Slkldm 2.68 0.90 

infraatructure projects for benefiting the urban poor. The 
8. Tripura 13.66 8.38 

Indicative allocations are aa follows :-

SIll,.",.", 

Slum Popul.tIon' In States .nd UTs 200' 
(Baed on P."., Cen8u. 2001*) 

S. State/Union No. of Total Urban Population of Total Percentage of Slum 
No. Territory Cities! Population of CItIeIlT owns Slum Population to T atel 

Towns StatallllTs Reporting Population 

Reporting Slum Urban Population 
Slum Population of Cltleel 

of States! Towns 

UTs Reporting 

Slum 

2 3 4 5 6 7 8 

1. Jammu and Kashmir 5 2518638 1448148 288513 10.7 18.6 
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,2 3 4 5 8 7 8 

2. Punjab 27 8282511 5660268 1159561 14.0 20.5 

3. ·Chandlgarh 01 808515 808515 107125 13.2 13.2 

4. l:Jttaranchal 06 2179074 1010188 195470 9.0 19.3 

5. Haryana. 22 8115304 4296670 1420407 23.2 33.1 

6. Deihl 18 12905780 11277588 2029755 15.7 18.0 

7, Rajaithan 26 13214375 7668508 1294106 9.8 16.9 

8, UHar Pradesh 69 34539582 21258870 4395278 12.7 20.7 

9. Bihar 23 8881800 4814512 531481 6.1 11.0 

10. Tripura 01 545750 189998 29949 5,5 15.8 

11. Meghalaya 01 454111 132887 88304 19.0 65.0 

12. Assam 07 3439240 1371881 82289 2.4 6.0 

13. Weat Bengal 59 22427251 15184596 4115980 18.4 27.1 

14. Jharkhand 11 6993741 2422943 301569 5.0 12.4 

15. Orissa 15 5517238 ,2838014 629999 11.4 22.2 

18. ChhaHlsgarh 12 4185747 2604933 817908 19.5 31.4 

17, Madhya Pradesh 43 15967145 9599007 2417091 15.1 25.2 

18. Gujarat 41 18930250 12697380' 1888797 9.9 ' 14.7 

19. Maharashlra 61 41100980 33635219 11202782 27.3 33.3 

20. ,,!,"dh~a Pradesh 77 20806940 ,. 18090585 5187493 24.9 32.2 

21. 'f<~Millaka 35 17961529 11023378 1402971 7.8 12.7 

22. Goa 02 870577 175538 14482 2.2 8.3 

23. Kerala 13 ' 8288925 ' 3198622 84556 0.8 2.0 

24. Tamil Nadu 63 '27483998 14337225 2888893 10.4' 20'.0 
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2 3 

25. Pondicherry 03 

26. Andaman and Nlcobar 01 
Islands 

India 640 

4 5 

648619 513010 

116198 99984 

283741818 184352421 

6 7 8 

73169 11.3 14.3 

16244 14.0 16.2 

42578150 15.0 23.1 

*The 2001 Census for the first time made an aHempt to collect demographic data about slum areaa in the country, particularly 
In cities and towns having population of 50,000 or more in 1991. 

Source: Registrar General of India. 

Note: Himachal Pradesh, Sikklm, Arunachal Pradesh, Nagaland, Manipur, Mizoram, Daman and Diu, Dadra and Nager 

Haveli and Lakshadweep have not reported any slums In 2001. 

(Translation] 

Additional FoocIgl'lllna under SGAY 

102. SHRr KIREN RIJIJU : 

SHRI DHARMENDRA PRADHAN 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state : 

(a) whether the Govemrnent has made the allotment 

of 'oodgrainslo different States for the year 2007-08 under 

Sampooma Grameen Rozgar YoJana (SGRY); 

(b) if 10, the Stale-wise details thereof; 

(e) whether some States have asked for allotment 0' more foodgralns to them; 

(d) If So, the detaill thereof; and 

(e) the details of action taken by the Govemrnent 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL) : (a) Yel, Sir. 

(b) During the year 2007-08, 4.68 lakh MTs of 

foodgrains have been allocated and 4.28 lakh Mrs of 

foodgraina authorized 10 far to the eligible districts. Detalla 

are given In the enclosed statement. 

(c) No, Sir. 

(d) Does not arise. 

(e) Does not arise. 

(Rs. in lakh) 

S. StateslUTs Allocation of Foodgralns 
No. foodgrains authorized 

for 2007-08 In 2007-08 

2 3 4 

-1. Andhra Pradesh 10304 10304 

2. Arunachal Pradesh 5187 5187 

3. Assam 34118 0 

4. BIhar No SGRY district in 2007-08 
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2 3 

5. Chhanisgarh 3392 

6. Goa o 

7. Gujarat 21247 

8. Haryana 17240 

9. Himachal Pradesh 4602 

10. Jammu and Kashmir 6104 

AUGUST 10, 2007 to Questions 

4 2 3 

3392 28. West Bengal 2341 

29. Andaman and Nicobar 822 

21247 

17240 

3600 

4993 

Islands 

30. Dadra and Nagar 

Haveli 

31. Daman Diu 

32. Lakshadweep 

541 

o 

o 

276 

4 

2341 

o 

o 

11. Jharkhand No $GRY distrICt In 2007-08 33. Pondicherry 833. o 
12. Karnataka 35781 

13. Kerala 20123 

14. Madhya Pradesh 27740 

15. Maharashtra 50778 

16. Manlpur 4277 

17. Meghalaya 1669 

18. Mizoram 826 

19. Nagaland 1376 

20. Ort ... 14073 

21. Punjab 15719 

22. Rajasthan 28318 

23. Sikklm 419 

24. Tamil Nadu 47881 

25. Tripura 2008 

26. Uttaranchal 11274 

27. Unar Pradesh 98604 

35781 

20123 

27770 

50778 

4277 

868 

826 

1376 

14073 

14857 

28318 

419 

47881 

2008 

.11274 

98604 

All India 467627 427537 

o -G\)a, Daman and Diu and Lakshadweep are exempted 

from compulsory'dlalributlon of foodgralns under SGRY 
based on their request. 

IrNgularItIH In BPL L .... 

103. SHRI RAGHUVEER SINGH KOSHAL : Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment Is .aware that in 
preparation of BPL list the name. of non-BPL peraons 
have' also figured in the list; 

(b) if 80, the details thereof and the reaction of the 
Government thereto; 

Cc) whether the Govemment has taken steps to 
exclude the narnes of non-deserving persons and Include 

the names of the deserving persons In the BPL list; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE IMINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL) : (_, to Cd) The Government have 
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Issued detailed guidelines to the States and Union 

T emtories to prepare the New BPL list on the basis of BPL 

Census 2002 in a transparent manner. The procedure 

prescribed for this purpose includes approval of the BPL 

list by the Gram Sabha, displaying the draft BPL list at the 

Panchayat Head Quarter and facilitaling the people to file 

their objections, If any, to their ranking in the new BPL list. 

In addition, a two-stage appeal mechanism has also been 

provided where a person having an objection to the list 

can file the first appeal with the SDM or the Tehsildar, as 

the case may be. If stili not satisfied, he also has the option 

to file the second appeal with the Collector. As a result 

of these measures of ensuring transparency, most of the 

States have reported the receipt of a large number of 

objections raised by the people to the proposed New BPL 

list, which are being addressed to through the Institutional 

mechanism provided in the guidelines. The States and UTs 

have also been advised to make a provision to allow new 

names to be added and ineligible names deleted from the 

BPL list on a continuous basis during the period to which 

the list applies to redrats the public grievances. 

Poverty Alleviation 

104. SHRI HARIKEWAL PRASAD: Will the Minister 

of RURAL DEVELOPMENT be pleased to state : 

(a) the details of people living below poverty line 

in the country state-wise; 

(b) whether the Govemment has fixed any target for 

bringing these people above the poverty line during the 

last two years; and 

(c) !f so, the extent to which the target has been 

achieved during the last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL): (a) The estimation of Incidence of 

poverty at National and State level i8 done by the Planning 

Commiulon. On the basis of the latest sample survey data 

on household consumer expendtture (61st Round of NSS), 

covering the period July, 2004 to June, 2005 (Report No. 

508 (61/1.011), two dinerent consumption distributions for 

the year 2004'()S have been obtained. The first one from 

the consumption data collected using 3Q-day recall period 

(also known as reference period) for all the ilems. The other 

distribution is obtained from the consumer expenditure 

data collected using 365-day recall period for five 

infrequently purchased non-food items, namely, clothing, 

footwear, durable goods, education and institutional 

medical expenses ad 3Q-day recall period for remaining 

Items. These two consumpllon distributions have been 

termed as Uniform Recall Period (URP) consumption 

distribution and Mixed Recall Period (MRP) consumption 
distribution respectively. The Planning Commission, using 

the Expert Group methodology has estimated poverty in 

2004-05 using both the distributions. The percentage and 
number of poor in 2004·05 estimated from URP 

consumption distribution of NSS 61 st Round 01 consumer 

expenditure data are comparable with the poverty 

estimates of 1993-94. The percentage and number of poor 
in 2004-05 estimated from MRP consumption distribution 

of NSS 61st Round of consumer expenditure data are 

roughly (but not strictly) comparable with the poverty 
estimates of 1999-2000. The details of people living below 

poverty line in the country state-wise as per URP and MRP 

estimates are given in Statement I and II respectively. 

(b) During the last two years, the Government has 

not fixed any target for bringing the people above the 
poverty line. However, the Tenth Five Year Plan (2002-07) 

had set a target for reduction of poverty by 5 percentage 
points by 2007. The Approach Paper to the 11 th Plan has 

mentioned reduction of the headcount rallo of consumption 
poverty by 10 percentage points. 

(c) The Planning Commission estimates poverty at 

national and state level from the large sample survey of 
consumer expenditure conducted by the NSSO at an 
Interval 01 approximately five years. The comparable 

poverty estimates for the two latest years are available for 

(a) 1993-94 and 2004·05 (URP). (b) 1999-2000 and 2004-

05 (MRP). As such the 8stimates for the last two years are 

not available. 
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S,.,.",.",., 
1 2 3 4 

No. .nd Pen:en"(IfI 01 PopuMtIon of Below Poverty 
19. Mlzoram' 1.18 12.6 

Line In the Stat,s in the year 2004-05 

20. Nagaland 3.99 19.0 
(Baaed on URP-Consumption) 

21. Orissa 178.49 46.4 
S. StateslUTs No. of Poor %of poor 

No. (Lakhs) 22. Punjab 21.63 8.4 

2 3 4 23. Rajaathan 134.89 22.1 

24. Sikkim 1.14 20.1 
1. Andhra Pradesh .. 126.10 15.8 

25. Tamil Nadu 145.82 22.5 
2. Arunachal Pradesh 2.03 17.6 

26. Tripura 6.38 18.9 
3. Assam 66.n 19.7 

27. Uttar Pradesh 590.03 32.8 
4. BIhar 369.16 41.4 

28. UHarakhand 35.96 39.6 
S. ChhaHlsgarh 90.96 40.9 

29. West Bengal 208.36 24.7 
6. Delhi 22.93 14.7 

30. Andaman and Nicobar 0.92 22.6 
7. Goa 2.01 13.8 Islands 

8. GuJarat 90.69 16.8 31. Chandlgarh 0.74 7.1 

9. Haryana 32.10 14.0 32. Dadra and Nagar Haveli 0.84 33.2 

10. Himachal Pradesh 6.38 10.0 33. Daman and Diu 0.21 10.5 

11. Jammu and Kashmir 5.85 5.4 34. Lakshadweep 0.11 16.0 

12. Jharkhand 116.39 40.3 35. Pondlcherry 2.37 22.4 

• 
13. Kamataka 138.89 25.0. All India 3017.20 27.5 

14. Kerala 49.60 15.0 URP consumption = Uniform Recall Period' consumption 

15. Madhya Pradesh 
In which the consumer expenditure data for all the Items 

249.68 38.3 
are collected from 30 day recall, period. 

16. Maharashtra 317.38 30.7 NoteS:-
" 

17. Manipur 3.95 17.3 1. Poverty Rallo of Assam is used for SIkkim, Arunachal 

18. Meghalaya 4.52 18.5 
Pradesh, ~alaya, Mlzoram, Manlpur, Nagaland 

and Tripura. 
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2. Poverty Une of Maharashlra and expenditure dls- 2 3 4 
tribution of Goa II used to estimate poverty ratio of 

Goa. 10. Himachal Pradesh 4.27 6.7 

3. Poverty Ratio of Tamil Nadu Is used for Pondlcheny 
11. Jammu and Kashmir 4.54 4.2 

and Andaman and Nlcobar Islands. 

4. Urban Poverty Ratio of Punjab Is used for both rural 12. Jharkhand 100.39 34.8 

and' urban Poverty of Chandigarh. 13. Karnataka 96.30 17.4 

5. Poverty line of Maharashtra and expenditure dlatrlbu-
14. Kerala 37.51 11.4 

tlon of Dadra and Nagar Havell is used to estimate 

poverty ratio of Dadra and Nagar Haveli: 
1~. Madhya Pradesh 210.97 32.4 

6. Poverty Ratio of Goa is used for Daman and Diu. 
16. Mahar.shtra 259.83 26.2 

7. Poverty Ratio of Kerata II Lised for Laklhadweep. 
< 

17. Manlpur 3.00 13.2 

..,.",.",-11 
18. Meghalaya 3.43 14.1 

No. and Percentage of Population of Below Poverty 

Line In States In the Yea, 2004-05 19. Mlzoram 0.89 9.5 

(Baled on URP-Conlumptlon) 20. Nagaland 3.03 14.5 

21. Orissa 153.59 39.9 
S. Statea/UTs No. of Poor %of poor 

No. (Lalch8) 22. Punjab 13.30 5.2 

2 3 4 23. Rajuthan 107.18 17.5 

1. Andhr. Pradelh 88.71 11.1 24. Slkklm 0.87 15.2 

2. Arunachal Pradesh 1.54 13.4 25. Tamil Nadu 11S.10 17.8 

3. Aasam 42.39 15.0 26. Trlpura 4.85 14.4 

4. Bihar 290.01 32.5 27. Uttar Pradeah 458.15 25.5 

5. Chhattisgarh 71.11 32.0 28. Uttarakhand 28.88 31.8 

6. Deihl 15.83 10.2 29; Weet Bengal 173.23 20.8 

7. Goa 1.74 12.0 
30. Andaman and Nicobar 0.71 17.6 

8. Gujarat 67.43 12.5 Islands 

9. Haryana 22.56 9.9 31. Chandlgarh 0.40 3.8 
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2 3 4 

32. Dadra and Nagar Haveli 0.77 30.6 

33. Daman Diu 0.16 8.0 

34. Lakahadweep 0.09 12.3 

35. Pondicherry 1.92 18.2 

All India 2384.99 21.8 

MRP consumption = Mixed Recall Period consumption in 

which the consumer expenditure data for five non food 

Items namely. clothing. footwear. durable goods; education 

and institutional medical expenses are collected from 365 

day recall period consumption data for the remaining items 

are collected from 30 day recall period. 

Notes:-

1. Poverty Ratio of Assam is used for Sikkim. Arunachal 

Pradesh. Meghalaya. Mizoram. Manlpur. Nagaland 

and Tripura. 

2. Poverty Line of Maharashtra and Expenditure distribu-

tion of Goa is used to estimate poverty ratio of Goa. 

3. Poverty Ratio of Tamil Nadu Is used for Pondicherry 
and Andaman and Nlcobar 1.lands. 

4. Urban Poverty Ratio of Punjab is used for both rural 

and urban Poverty of Chandlgam. 

5. Poverty line of Maharashlra and expenditure distribu-

tion of Dadra and Nagar Haveli is used to estimate 

poverty ratio of Dadra and Nagar Havel!. 

6. Poverty Ratio of Goa is used for Daman and Diu. 

7. Poverty Ratio of Kerala is used for LaklhadwHp. 

Provlalona for STS under IGAY, 
sasv and NSAP 

105. SHRI MAHAVIR BHAGORA : Will the Minister of 

RURAL DEVELOPMENT be pleased to atate : 

(a) whether there Is any separate provision for 

tribals under the Sampooma Grameen Rozgar Vojana 

(SGRV). Swama Jayanti Grameen Swarozgar YOjana 

(SGSY) and National Social Assistance Programme 

(NSAP); 

(b) if so. the details thereof; 

(c) if not the reasons therefor; and 

(d) the details of the newly created employment for 

trlbals under the said schemes? 

THE MINISTER OF STATE IN THE MINISTRV OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRV OF PARLIAMENTARV AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) to (d) The guideline of 

Sampnoma Grameen Rozgar Vojana (SGRY) stlputates 

that (I) 22.5% of the annual allocation (Inclusive of 

foodgrains) allocated at the level of Districts and 

Intermediate Panchayats shall be earmarked for individual! 

group beneficiaries schemes of SCalST s candidates living 

below the poverty line and (II) minimum 50% of Village 

Panchayats allocation (inclusive of foodgrains) shall be 

earmarked for the c ... atlon of need base infrastructure in 

SCalSTs habltationalwards. Similarly the guidelines of the 

Swama Jayanti Gram Swarozgar Yojana (SGSY), 

stipulated total 50% of the benefits of the programmes 

should be earmarked for SCs I STs. Under IAV. 60% of 

hoUses are to be •. ~lIoned to SCalSTs. Though the 

guidelines provide combined target for SCalSTs. monitor-

Ing Is .done separately for SCs and STs. During 2006-07 
of the total employment generated under SGRV. 15.29% 

was STs. Similarly under SGSY of the total Swarojgaris 

assisted, 14.16% were STs. Under lAY 18.69% houses 

were allotted to STs. And under new programmes of 

NREGA, 36.45% of total mandaye of employment were 
generated for STs. 

The National Social Assistance Programme (NSAP) 

comprised three separate schemes namely. National Old 

Age Pension Scheme (NOAPS). National Family Benefit 

Scheme (NFBS) and National Matemlty Benefit Scheme 
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(NMBS) , was being administered by the Ministry of Rural 

Development till the programmes was transferred to StateB 

Plan from the year 2002-2003. The assistance under 

NSAP was available to the poorest of the poor among 

the families living below the poverty line. 

(English] 

Credit to Minority 

106. SHRI ASADUDDIN OWAISI : Will the Minister of 

FINANCE be pleased to 81ate : 

(a) whether the Government proposes to make it 

mandatory for aI/ ·the banks to prioritize credit to minorities; 

and 

(b) If so, the details thereof and action taken or 

proposed to be taken against defaulting banks during each 

of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) and (b) 

RBI has instructed In its circular dated 1.09.2006 to all the 

Scheduled commercial Banks to ensure that the minority 

communities receive a fair and equitable portion of credit 

within the overall targets of Priority Sector and the sub-

targets of 10% earmarked for Weaker Section. 

The master Circular on priority sector lending was 

amended on 18.05.2007 to Include minority communities 
under "Weaker Sections". 

In their consolidated Master Circular on lending to 

minorities dated 5.07.2007, the RBI has advised the banks 

to take care to ensure that minority communities secure 

In a fair and adequate measure, the benefits flowing from 

various Government sponsored special programmes and 

create a separate cell in each bank to enBure smooth flow 

of credit to minority- communities. 

As the instructions regarding credit to Minority 
communities are of recent origin, the question of violation 

of these guidelines, during the last three years, does not 
arise. 

Rate of Interat 

107. SHRI KINJARAPU YERRANNAIDU Will the 

Minister of FINANCE be pleased to slate: 

(a) whether the Union Government has received 

complaints regarding high charge of interest rate by 

nationalized associate and private banks on credit cards, 

personal loan, top-up loans; 

(I) if so, the details thereof; and 

(c) the steps taken by the Union Government 

thereon? 

THE MINISTER C;>F STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 

Yes, Sir. Govemment has received some complaints 0' 
excessive interest and other charges levied bV banks on 

loans and advances. The complaint •. are _ ~Irlg. .dealt with 

by the concerned banks. 

(c) RBI, vide its circular dated. May 7, 2007, has 

advised banks to have an objective and transparent policy 

approved by their Boards for fixing Interest rates on loans 

and advances. It has been advised that the Boards of the 

bank should layout appropriate Internal principles and 

procedures 80 that usurious Interest rates including 

procnalng and other charges are not levied by the bank 

on loans and advances. 

108. SHRI RAYAPATI SAMBASIVA RAO : Will the 

Minister of RURAL DEVELOPMENT be plealed to state: 

(a) whether Union Government has special 

programme to Implement housing schemes in the most 

backward districts in Andhra Pradesh which has been 

repeatedly hit by droughts and floods in the last four years; 

(b) If so, the details thereof; and 

(c) if not reasons therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL): (a) to (c) Funds under Indira ABwas 

Yojana (lAY) are allocated to the StateslUTs in accordance 
with a pre-determined criteria assigning due weightage to 

the housing shortage and poverty ratio of each State. In 

addition, as per lAY guidelines, an amount equivalent to 

10% of the district's annual aliocaUon or Rs. 50 lakh 

(including State share) whichever is higher, can be 
released to district to meat the exigencies arising out of 

the natural calamities like floods, which Is suffICient for 
about 200 houses. However, for reconstruction of house. 

damaged due to heavy floods affecting major parts of the 

State, the concemed State Govemment has to take up the 

matter with the Disaster Management Division of the 
Ministry of Home Affairs. 

[Translation] 

Propoal from Maha,..htIII for Subaldyto 

Jhuggl DwNIIen 

109. SHRI HANSRAJ G. AHIR : Will the Minister of 

SCheme 

Basic Services to 

the Urban Poor 

(BSUP) 

Integrated HousIng 

and Slum 

Development 

Porgramme 

(IHSDP) 

No. of 

Detailed 

Project 

Reports 

received 

35 

29 

No. of 

Detailed 

Project 

Reports 

Approved 

32 

19 

HOUSING AND URBAN POVERTY ALLEVIATION be 

pleased to state : 

(a) whether the Govemment of Maharashtra has 

sent any proposal to Union Govemment to grant subsidy 

for providing accOmmodation to poor jhuggi dwellers In 

urban areu; 

(b) If so, whether the l:.Inlon Govemment has taken 

any decision to allocate. the funds for this purpose; 

(c) if so, the details thereof; and 

.(d) the details of funds sought by the State 

Govemment, sanctioned by the Union Government and 
actual allocation made In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 

SEWA) : (a) Yes, Sir. 

(b) to (d) The detaHs are given In the statement 

enclosed. 

(Rs. in ~rore) 

Total Project Adml88lble Amount 

Project coat Central releued 

coat approved Share as AddI. 
approved Central 

Assistance 

3380.42 3055.63 1336.57 334.15 

290.61 199.65 154.25 60.23 
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(English) 

Scanning and Mlcroftlmlng of Survay 
Reporta ·In Kam_kIt 

110. SHRI IQBAL AHMED SARADGI : Will the 

Minister of RURAL DEVELOPMENT be pleased to 

state: 

(a) whether the Union Government has received a 

proposal for scanning and microfilming of survey records 

In 168 taluks In Karnataka; 

(b) If so, whether a pilot project for scanning of 
eurvey recorda has been approved by the Government of 

India; 

(c) If 80, the details thereof; 

(d) If not, the reasons thereof; and 

(e) the time by which final decision in this regard 

Is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRV OF 

RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU): (a> to (e> A proposal costing RI. 16.78 crore for 

ac:annlng, cleaning, indexing and preservation of cadastral 

survey recorda of 163 taluks was received from the State 
Government of Karnataka during the financial year 2005-
06. The propoul was examined and funds to the tune of 

RI. 8.84 crore have been releal8d to the State 
Government of Karnataka during the financial year of 

2006-07 for the said purpose under the ICheme of 
computeriaatiOn of land records as per the guidelines of 
the scheme. 

111. SHRI MAHAVIR BHAGORA : WlII.the Minister of 

URBAN DEVELOPMENT be pleal8d to state : 

(a> the details of funds released State-wise for the 

Computerisation of Land Records (ClR) during the last 

three years; 

(b) the number of districts State-wise covered under 

CLR; 

(c) whether the Government proposes to include 
more districts under CLR; 

(d) if so, the details thereof; 

(e> the number of t&hall I talluka and subdivision 
where the computerisation work of land records have been 
completed and the targets fixed for the completion of the 
remaining work; and 

(I) the details of the funds released State-wise 
during the last three years under CLR and the criteria for 
Issuing funds for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (f) 
Information Is being collected and will be laid on the Table 
of the Sabha. 

{English} 

Polymers Currency Note. 

112. SHRI RAVI PRAKASH VERMA: Will the Minister 
of FINANCE be pleased to state : 

(a) whether the Government propOM8 to atart • pilot 
project to print currency notes made of polymers instead 
of paper; 

(b) If 80, the details thereof; and 

(c) the time by which the new currency notes are 
likely to coma into circulation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Exploring scientific alternatives for Increasing the life 0' 
Indian Bank Notes is a continuous procell undertaken by 
the RBI and the Govemment. As part 0' this exercise RBI 
Is at present evaluating various options for increasing the 
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li'e 0' currency notes, Including printing on pofymer 

substrate. 

JudgH In Cou,.. 

113. SHRI JASHUBHAI DHANABHAI BARAD : 

SHRI SURESH PRABHAKAR PRABHU : 

Will the Minister 0' LAW AND JUSTICE be pleased 

to state: 

(a' the number of male and female judges in 

Supreme Court and High Courts at present, court-wise; and 

(b) the steps taken by the Govemment to appoint 

adequate 'emale judges in courts? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 

AND JUSTICE (SHRI K. VENKATAPATHY): (a) and (b) 
Appointments of Judges of the SUpreme Court of India and 

High Courts are made uncler articles 124 and 217 of the 

Constitution 0' India, respectively, which do not" provide for 

reservation 'or any caste or class of persons. The 
Govemmont have. however, addressed letters to the ChIef 
Ministers of the Stales and the Chief Justices of the HIgh 
Courts, from time to time, requesting them to !ocale 

persons from the Bar belonging to Scheduled Caste., 

Scheduled Tribes, other Backward CI8S88I. Minorities and 
amongst Women who are suitable for appointment a. High 
Court Judge.. A statement, giving details regarding the 

male and female Judges In the Supreme Court and the 

High Courts and the vacancies, is enclosed. 

Judges Poeltlon as on 06.08.2007 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

S. 

Court 

2 

Sup ....... Court 

High Courta 

Allahabad 

Andhra Pradesh 

Bombay 

Calcutta 

Chhattisgarh 

Delhi 

Oauhatt 

Gujaral 

Sanctioned No. 0' 
8trength Judges in 

poSition 

3 4 

26 

95 78 

39 31 

61 53 

50 42· 

08 06 

36 32 

23 23 

42 30 

No of No of Vacancies 

Women male 

Judges Judges 

5 6 7 

22 04 

04 72 19 

02 29 08 

05 48 08 

02 40 08 I--. 

00 06 02 

05 27 04 

01 22 00 

03 27 12 
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1 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

21. 

2 3 

Himachal Pradesh 09 

Jammu and Kashmir 14 

Jharkhand 12 

Kamataka 40 

Kerala 29 

Madhya Pradesh 42 

Madras 46 

Orissa 20 

Patna 31 

Punjab and Haryana 40 

Rlijasthan 40 

Slkkim 03 

Uttaranchal 09 

Total 689 

Err.ct of capltlll Inflow on the 

Indian Economy 

4 

09 

09 

09 

36 

27 

41 

44 

14 

31 

35 

37 

01 

09 

595 

114. SHRI JYOTlRADITYA M. SCINDIA : win the 

Minister of FINANCE be pleased to state : 

(a) whether reserve Bank of India has expressed 

apprehenelon8 agalnat large capital In ttowa In the 

country as reported In the Hindustan Times dated June 19, 

2007; 

(b) If eo, whether It will result In over-valuation of 
India's currency and erode competitiveness of traditional 

and goods HCtor; 

(c) If eo, the extent of capltallntlowa during the 1st 

5 6 7 

00 09 00 

00 09 05 

00 09 03 

01 35 02 

01 26 02 

04 37 01 

04 40 02 

01 13 08 

04 27 00 

01 34 03 

01 36 03 

00 01 02 

00 09 00 

39 656 94 

and 2nd quarter of the current year (2007-08) and the 

effect thereof on valuation of Indian currency and its 

compeUttveness so far, compared to that during corre-

sponding period laat year; and 

(d) the steps taken by the Union Government in thiS 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 

In a paper preaented by Deputy Governor, Reserve Bank 

of India (RBI) at an International Monetary Seminar 

organised by Banque de France on Globallsatlon. Inflation 

and Financial Markets In Paris on June 14. 2007. the 

foHowing was stated In the context of the challenge of 

• /I' 
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capital account IIberalisatlon in India: "The large Inflow of 

remiftances and major and 8ustained apu~ in software 

exports coupled with capital Inflows have the potential for 

possible overvaluation of the currency and the resultant 

erosion of long-term competltlvenes8 of other traditional 

and goods sectors - popularly known as the Dutch 

disease. Given the fact that more people are In the goods 

sector, the human aspects of the exchange rate manage-

ment should not be lost sight of'. 

(c) As per the advance release calendar of RBI, 

data on capital flows on BoP buls for the first quarter of 

2007-08 would be released in end September 2007; the 

data on second quarter of 2007-08 will be released in end 

December 2007. 

(d) Exchange rate policy of the RBI In recent years 

has been guided by the need to reduce excess volatility, 

prevent the emergence of destabilising speculative 

activities, help maintain adequate level of reserves, and 

develop an orderly foreign exporters market. In the context 

of appreciation in the value of rupee in the recent period, 
Government has announced a relief package to exporters 

comprising enhanced Duty Entitlement Passbook (OEPB) 

rates, reduction In export Credit Guarant.. Corporetlon 

(ECGC) premium, release of Rs. 600 cror. for clearing 

all arrears of terminal excise duty and Central Sales 

Tax reimbursement, enhancement of duty drawback rates 

and reduction in Interest rates on pre and post shipment 

credit. 

Development of Power Sector 

115. SHRI KINJARAPU YERRANNAIOU Will the 
Minister of POWER be pleased to state: 

(a) the details of schemes and programmes 

formulated and being Implemented by the Government for 

the development 0' Power Sector In the COuntry; 

(b) the investment made In both Central and Pr1Yate 

Sector for moeting the objective of power for an In the 

country during the 10th Plan State-wi .. ; and 

(c) the allocated funds utilized by each State 

Govemment for the development of Power sector in the 

country under the programmes during the plan? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINOE): (a) Some of the major initiatives taken by 

the Govemment to overcome the problems of the power 

sector and to make it competitive and viable are as 

follows:-

XI Plan Working Group on Power has proposed 

sizeable growth in the generating capacity. 

50,000 t#N hydro Initiative has been launched 

for coordinated development of hydro sector. 

For creation of bankable shelf of thermal projects 

sites aggregating to over 1,00,000 MW have 

been Identified. 

Development of Ultra Mega Power Projects of 

about 4000 MW capacity each under tariff based 

competitive bidding route. 

Periodical ratings of State power utilities for 

8Sl8sslng the progres8 of reforms. 

Permitting stand alone systems for accelerating 

electrification in rural areas. 

Rajlv Gandhi Grameen Vidyutlkaran Yojana has 

been launched for Accelerated rural electrifica-

tion of villages and rural households. 

Enhancement of Inter-State and Inter-regional 

transfer of power by strengthening of Inter-

regional transmission links. 

Implementation of energy conservation mea-

sures. 

(b) and (e) During 10th Plan, about Rs. 65,340 erare 

has been spent by Central Public Sector Undertakings 

(CPSUs). While allocation to CPS Us are not State specifiC, 

during the 10th Plan, under the Accelerated Power 
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Development and Reforms Programme (APDRP). an 
amount of Ra. 6941.01 crore has been reieased among 
the States under Investment component and an amount 
of Rs. 1749.03 crores had been released under Incentive 
component details of which are given at Statement-I. 
Similarly, under Rajlv Gandhi Grameen Vidyutlkaran 
Vojana (RGGVY). Rs. 4900 crore has been released. 
Details of State-wise disbursement on account of RGGVY 
are at Statement-II. 

In addition. Ministry of Development of North Eastem 
Region funds projects for the development or power sector 
in the North Eastem Region through two schemes. The .. 
are as follows:-

1. Funding through the Non Lapsable Central Pool 
of Resources (NLCPR) 

2. Funding by the North Eastem Council (NEC) 

The state-wi.. figures of amount released by that 
Ministry under the above two schemes and the amount 
utilized by the North Ealtem States. during the 10th Plan. 
for implementation of the Power sector projects are given 
in Statement-III enclosed. 

(A) Apdrp Investment Status 

SI. 
No. 

State 

2 

(Figures in Rs. Crore) 

Release Counter 
(upto Part 

31.03.07) Fund 

Utilisation 
(upto 31.03.07) 

drawn Total % 

3 4 5 6 

1. Andhra Pradesh 566.76 466.45 961.34 85 

2. Bihar 313. Hi 250.57 488.72 59 

3. ChhaWsgarh 159.21 85.99 197.85 56 

4. Delhi 105.51 105.51 211.02 100 

2 3 4 5 8 

5. Goa 113.40 44.87 178.75 82 

6. Gujarat 400.26 372.44 978.74 90 

7. Haryana 168.99 107.28 231.57 54 

8. Jharkhand 153.87 65.54 217.59 51 

9. Kamataka 463.62 587.34 648.25 72 

10. Kerala 248.57 159.12 423.20 49 

11. Madhya Pradesh 178.70 177.37 283.11 43 

12. Maharashtra 426.78 376.62 946.65 58 

13. Orissa 74.02 35.52 41.79 20 

14. Punjab 202.67 211.69 382.37 51 

15. Raja.than 434.28 499.88 767.83 84 

16. Tamil Nadu 441.62 392.77 724.14 18 

17. Uttar Pradesh 293.70 632.68 875.71 82 

18. Welt Bengal 92.92 113.98 324.20 73 

Total 4838.28 4685.48 8054.83 66 

1. Arunachal 36.68 33.27 40 
Pradesh 

2. Assam 

3. Himachal 

Pradesh 

4. Jammu and 

Kashmir 

6. Manlpur 

394.36 47.07 374.64 58 

306.88 15.88 306.82 95 

593.39 377.80 34 

42.87 2.67 2 
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2 3 4 5 6 

6. Meghalaya 90.45 87.23 38 

7. Mizoram 78.01 68.09 63 

8. Nagaland 71.44 64.81 53 

9. Sikkim 154.73 152.09 100 

10. Trtpura 54.31 57.40 39 

11. Uttarakhand 279.76 230.89 74 

Total 2102.75 62.95 1755.71 52 

Grand Total 6941.01 4728.43 10810.54 83 

(B) Status of Incentive CI_lms 

(Figures In As. Crore) 

SI. 

No. 

State Cash Lou Eligibility IncentNa 

Reduction R ...... d 

1. Andhra Pradesh 530.22 265.11 265.11 

2. Qujarat 1502.66 751.28 461.33 

3. Haryan. 210.98 105.49 105.49 . 

4. Kerala 289.82 144.91 98.38 

5. Maharashlra 275.78 137.89 137.89 

6. Punjab 503.88 251.94 109.42 

7. Madhya Pradesh 672.46 336.23 54.06 

8. Rajasthan 275.42 137.71 137.71 

9. West Bengal 993.48 496.74 381.64 

Total 5254.60 2627.30 1749.03 
'---'---"--- ._----

S",,.,,,.,,t"" 

Funds released under RGGVY during 

2005-06 and 2008-07 

(Rupees In Crore) 

SI.No. State 2005·08 2008-07 Total 

1 2 3 4 5 

1. Rajasthan 74.982 68.738 143.72 

2. Uttar Pradesh 812.807 1544.403 2357.01 

3. Uttarakhand 59.441 278.279 337.72 

4. Chhattlagarh 6.50 '38.18 42.88 

5. Kamataka 84.184 75.766 159.95 

8. Bihar 381.978 470.144 852.12 

7. Jharkhand 3.50 285.24 288.74 

8. Ort ... 3.50 83.67 87.17 

9. Wa.t Bengal 115.421 180.059 275.48 

10. Qujarat 0 13.38 13.38 

11. Madhya Pradelh 0 104.88 104.88 

12. Andhra Pradelh 0 94.35 94.35 

13. Auam 0 39.22 39.22 

14. Haryana 0 12.33 12.33 

15. Himachal PradeIh 0 7.48 7.48 

16. Kerala 0 5.13 5.13 

17. Jammu and Kashmir 0 19.59 19.59 

18. Manlpur o 13.53 13.53 
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1 2 3 4 5 In some .tatu rite utilization Is mote due to 
avan.bllity 01 frJnta t'fIIfIMtId prior 10 

19. Maharuhtra 0 10.02 10.02 the 10th Plan 

20. Nagaland 0 4.23 4.23 (b) NEI Scheme 

Total 1542.111 3306.379 4848.49 SI. State Amount Fundi 

No. released utilized 

OiIbuN8m8flI for 55.48 55.46 

BPL Claims and 1. Arunachal Pradesh 6.76 6.66 

for enabling activltiel 
2. Allam 5.20 5.00 

Grand Total 1697.571 4903.95 
3. Manlpur 12.72 11.48 

This lncIudea loan componenl of 10% of project cosl 4. Meghalaya 15.74 0.90 

""".",.",.111 5. Mlzoram 10.32 10.32 

Funding of projects for the development of power 6. Nagaland 1.40 1.40 
sector In the North E_tem Region by Ministry of 

Development of North ElI8tem Region in 10th Plan 7. Sikklm 3.60 0.00 

(a) NLCPR Scheme 8. Tripura 67.83 57.97 

(Figurea in Rs. erore) 
Total 123.56 93.72 

SI. Stale Amount Funds 
{Translation} 

No. released utilized 

Financial Aae ....... to Ortaa 
1. ANnaohal Pradesh 102.01 92.72 

116. SHRIMATI SANGEETA KUMARI SINGH DEO 
2. Alum 105.35 87.84 Will the Minlater of HOUSING AND URBAN POVERTY 

3. Manlpur 54.06 60.07 ALLEVIATION be pleased to atate : 

4. Meghalaya 49.65 59.18 (a) whether HoUling and Urban DeveIopmenl 
Corporation· (HUDCO) has provided any financial ..... 

5. Mlzoram 107.74 113.30 lance or loan for Housing Projectlln Orissa during the last 

6. Nagaland 107.51 
three years: 

102.66 

(b) If ao, the datalta of loan or other ualatanoa 
7. Slkklm 103.06 87.92 

provided during Ihe lui Ihree years 10 each project; 

8. Trtpura 104.96 162.59 and 

Total 734.34 766.28 
(c) the criteria prescribed for providing financial 

uslstance and loans by HUDeO? 
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THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 

SEWA) : (a) Yes, Sir. 

(b) Details of housing schemes sanctioned by 

Housing and Urban Development Corporation Ltd. 
(HUDeO) in Orissa during the last 3 years are given In 

the statement enclosed. 

(c) HUDCO provides loan assistance to State 

Govemment Housing Boards, Development Authorities, 
Improvement Trults, Co-operative Societies and various 
other public sector and private sector organizations 

for implementation of various types of ho~lng and 
urban infrastructure schemes on the basis of thoir 
financial soundness technical viability and legal admlssl· 

bllity. 

""'ment 

List of Housing SdHJmes Sancttoned in tho Stllte of OrisSII 

(Rupees In Jacka) 

Scheme Agency Scheme Name Project COlt Loan Amount No. of Unite 

No. 

V.r • 2004-2005 

18359 Safal Conlt of RES cumm comp PC Plaza 257.81 100.00 18 

18477 Suda Vambay Sch. At Chhatrapur, OrIs88 8.80 0.00 22 

18521 Puhctca Cons. of Pobhupanla APT, Purl 575.00 400.00 90 

18573 Orhdc EWS RHS For Super Cyclone Afected DIana. 5865.48 5260.00 15000 

18638 Suda Vambay HS at Purl 40.00 (/.00 100 

18639 Suda Vambay HS at Plpll, PaI_ra, Gopalpur 24.00 0.00 60 

18640 Suda Vambay HS at Tllianagar, Balanglr 8.00 0.00 20 

6n8.09 6760.00 15310 

V.r • 2GOI4OO8 

No Scheme I ... ncIIoIled Dlntng the V .... 100&-2001 

18998 Neelanchal Canst of RES Complex at Jharpara, 225.30 100.00 o 
Bhubne8hwar 

18997 Neelanchal Canst of RES Complex at Jharpara, 618.34 300.00 o 
Bhubneahwar 

19087 Icon Prop Const of Duplex RES Comptex at Patla, 218.83 100.00 o 
Bhubneshwar 

1063.47 500.00 o 
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Summer Vacation In Court. 

117. SH.RI TUKARAM GANP,A,T RAO PATIL : 

SHRI M. ANJAN KUMAR YADAV : 

Will tile Minister of LAW AND JUSTICE be pleased 

.to state: 

(a) whether the Supreme Court, High Courts and 

other subordinate courts remain closed during the summer 

vacations despite lacs of matters lying pending for years 
in these courts; 

(b) if so, whether the Govemment proposes to call 

off summer vacations in the courts for expediting the 

pending cases; and 

(c) If so, the reaction of the Govemment in this 

regard? 

niE MINISTER OF STATE IN THE MINISTRY OF LAW 

AND JUSTICE (SHRI K. VENKATAPATHy): (a) to (c) The 
working hours In the Supreme COllrt and High Courts are 

regulated by the rules framed by the respective Courts. 

According to available Information, the Supreme Court of 

India works 'or 222 days In a year; all High Courts In the 

country nonnally have 210 working days In a year and the 

number of working days as well as working houl'll of the 

DlatrIcIISubordlnate Courts are regulated by the concerned 
High Court. These is no proposal to caK off .ummer 

vacations In the Courts. 

{English] 

Retirement of Employ ... In Nationalized 
Bank. 

118. SHRI ABDUL RASHID SHAHEEN Will the 

Minister 0' FINANCE be pleased to state : 

(a) the number of employees retired In different 

natlonaliad banks during the last .three years, category-

wise and bank-wise; 

(b) the number of e"'Ployees appOinted during the 

last three years in nationalized banks, category-wise and 

bank-wise; and 

(c) the number of persons belonging to SC/ST and 

minority community employed during the last three years, 
in nationalized banks category-wise and bank-wise? 

THE MiNISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Information is being collected and will be laid on the Table 

of the House. 

MI •• lng FII •• from Custom. 
Commlsslonerates 

11.9. SHRI MILIND DEORA ; Will the Minister 01 
FINANCE be pleased to state : 

(a) whether sensitive files relating to cases of duty 

misappropriation Involving hundreds of Importers in the 

metropolitan cities as Mumbal and Kolkata have gone 
missing from customs commisslonerates as reported in the 

Times of India dated May 24, 2007; 

(b) if so, the details thereof; 

(c) action taken in the maHer; 

(d) the period to which these files pertain to; and 

(e) the measures the Govemment proposes to take 

to enaure that such Incidents do not recur In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): <a) and (b) 

Yes Sir, Report Number 7 of 2007 (Indirect Taxes) of 
Comptroller and Auditor General of India, in para 2.6.2 
indicates that In four Commlssionerates, 165 case files 
were missing relating to demands involving duty of 

Rs. 26.48 crore, apart from interest and penalty of Rs. 89.81 

lakh. 

(c) Director General of Inspection had conducted 

special Inspection of the Commlssionerates and 8Uggested 

measures for expeditlou8 adjudication 0' cases and for 

tracing or reconstructing the files. 
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(d) The said Report of Comptroller and Auditor 

General of India Indicates the period for Illustrative cues 

as between 1997 and 2002. 

(e) Govemment propoee to take appropriate action 

on the remedial measures arising out of special Inspection 

conducted by Director General of Inspection In this regard. 

l.IIunchlng of National Rural Poverty Ellmlnlltlon 
Programme 

120. SHRI IQBAL AHMED SARADGI : Will the 

Minister of RURAL DEVELOPMENT be pleased to 

state: 

(a) whether Union Govemment Is planning to 

launch another nationwido ambitious scheme under the 

Rural Development Ministry to be known as National Rural 

Poverty Elimination Programme; and 

(b) if so, the details thereof and the time by which 

It is likely to be introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a, and (b) The programmes of the 
Ministry of Rural Development are reviewed from time to 

time from the point of view of their effectiveness. The 

Swamjayantl Gram Swarozgar Yojana (SGSY) Is the major 
sell-employment and poverty alleviation programme of the 

Government of India under Implementation since 

01.04.1999. After taking stock of the experience under the 

programme since Inception, It has been felt necessary to 

redesign the scheme so as to ensure and enhance the 

deliverables to the rural BPL families, make the programme 

more effective and assist them to rise above the poverty 

line. The restructuring of the SGSY Is being considered by 

a Drafting Committee and also a Steering Committee 

constituted by the Planning Commission. The National 

Rural Poverty Elimination Programme (NRPEP) Is only a 

revised nomenclature suggested by the Drafting Commit-

tee for the SGSY and Is not a new programme which Is 
just under. discussion. 

[Trens,.tJonJ 

Science and Technology ProJeota 

from Orl ... 

121. SHRIMATI SANGEETA KUMAR I SINGH DEO 

Will the Minister of SCIENCE. AND TECHNOLOGY be 
pleased to state : 

(a) whether the Govemment of Orilla has for-

warded any projecta to Union Govemment regarding 

Sclonce and Technology during the last three yeal"l: 

(b) If so, the details thereof; 

(c) the number of proposals approved; and 

(d) the number of proposals which are lying 

pending with the Union Govemment? 

THE MiNISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL): (a) No, Sir. However, the Ministry of Science 
and Technology in the Union Govemrnctnt provide. support 

to scientific research proposals received from research 

and development Institutions, universities, voluntary 

organisations, state actence and technology councils and 

other autonomoul organisations In various stat .. Including 

the State of Orissa. According to available official staBstlca, 

the Union Govemment has funded 38, 42 and 35 numbers 

of research and development projects at a total cost of 
RI. 392.75 ·Iakhs, Rs 780.24 lakhs and As 345.71 lalehs 

during the years 2002~3, 2003-04 and 2004-05 respec-
tively In the state of Orll88. 

(b) to (d) Does not arise. 

[Eng/ish} 

Tax R .. .., to Senior Cltlzen~ 

122. SHRI MILIND DEORA : win the Minister of 

FINANCE be pleaaed to state : 

(a) whether the Govemment has raised the 



309 Wl1tten Answers SRAVANA 19. 1929 (Saka) to Questions 310 

exemption limit of Tax Deducted at Source (TOS) on 

interast eamed from any deposit under the Senior Citizens 

Savings Scheme. 2004. as reported in the Times of India 

dated June 05. 2007; 

(b) if so. the details thereof; and 

(c) the number senior citizens expected to stand 

benefited by this move? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes. Sir. 

(b) The Finance Act. 2007 has amended the 

provisions of section 194A of the Income-tax Act. 1961 

thereby Increasing the threshold limit upto which tax Is not 

required to be deducted at source In respect of. Inter alia. 

interest on any deposit wlth.-

(i) 8 banking company specified under sub-clause 

(a) of clause (I) of section 194A(3); and 

(iI) post office under any scheme framed by the 

Central Govemment and notified by it In this 

behalf. 

The threshold limit has been raised from five thousand 

rup ... to ten thousand rupees. The enhanced limit has 

come Into force from 1st of June. 2007. 

The Central Govemment have. vide notification No. 

S.0.861 (E) dated 1st June. 2007, accordingly notified the 

Senior Citizens Savings Scheme. 2004 for the purposes 
of sub-clause (c) of clause (i) of SUb-section (3) of section 

194-A of the Income-tax Act. By virtue of this notification. 

tax will not be required to be deducted at source on 

payment of Interest on deposita made with post 

office under the Senior Citizens Savings Scheme. 2004, 

If the amount of Interest so credited or paid Is upto 

Rs. 1 0.000/-. 

(c) No such Information is compiled by the Central 
Govemment. 

VIII. Courts 

123. SHRI IQBAL AHMED SARAOGI : 

SHRI SANAT KUMAR MANDAL : 

SHRI RAGHUVEER SINGH KOSHAL : 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Govemment proposes to set up 

village courts in rural areas; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to Introduce 

a 6111 in Pariiament In this regard; and 

(d) if so, the time by which the Bill Is likely to be 

introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 

AND JUSTICE (SHRI K. VENKATAPATHY): (a) Yea, 

Sir. 

(b) to (d) The Govemment has introduced the 

Gram Nyayalayas Bill. 2007 In Rajya Sabha on 15th May. 

2007. 

MR. SPRAKER :The House stands adjoumed to meet 

on Monday, 13th August 2007 at 11.00 a.m. 

11.18 hr.. 

The Lok Sabha then adjoumfld till Eleven of 
the Clock on Monday. August 13. 20071 

Sravana 22. 1929 (Saka). 
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n, 82, 121 

14,20,26,32,35,39,48, SO, 54, 63, 85, 95, 

111. 
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